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LOK SABHA
Friday, August 19, 1960/Sravana 28,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr. SpEARER in the Chair]

ORAL ANSWERS TO QUESTIONS
Cancer Houspital for Orissa

*538. Shri Chintamoni Panigrahi:
Will the Minister of Health be pleas-
ed to state:

(a) whether Government of Orissa
requested the Union Government for
giving grants for setting up a cancer
Hospital in Orissa in 1960-61;

(b) what were the total funds pro-
vided for setting up of Cancer Hospi-
tals in the country in the Second
Five Year Plan; and

(c) how these funds have been
allocated?

The Minister of Health (Shri
Earmarkar): (a) Yes, Sir.

(b) A provision of Rs. 35 lakhs has
been made for the establishment of
cancer research centres.

(c) A statement giving the requi-
dte information is laid on the table
of the Sabha. [See Appendix II, an-
nexure No. 47].

Shri Chintamoni Panigrahi: In
part (a) of the answer, the hon.
Minister has stated that the request
from the State Government had been
received. May I know whether the
Government of India hag decided to
accede to that request during the
Second Plan period?

Bhri Earmarkar: Yes, Sir. They
have made a request to us, According
825 (Ai) LSD—1
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to the detailed estimates prepared by
the State Government the cost of
construction of this hospital—it is a
25 bed cancer wing to the SCB medi-
cal college—comes to Rs. 2,25,000 and
the recurring expenditure ig Rs. 84,000.
Their request is under our considera-
tion.

Shri Chintamoni Panigrahi: May I
know whether there is any possibility
of this hospital coming up during the
remaining one year of the Second
Plan?

Shri Karmarkar: If the State Gov-
ernment makes up its mind, it can
come up any time,

Shri Tangamani: May I know how
much money has been demanded by
the Cancer Institute, Adyar, Madras
for the year 1960-61 and how much
has been sanctioned?

Shri Karmarkar: I have given the
figures for the previous years and I
expect that they would not ask than
what has been given them last year.

Shri Tangamani: Is it true that they
have demanded Rs. 5 lakhs? What is
the Government’s reaction to it? In
the statement we find that only for
Chittaranjan certain amount has been
sanctioned.

Shri Karmarkar: I have not looked
into their application; all of them are
bunched together., My reaction to
every such request is to do the best
under the limitation of finances.

Shri Narasimhan: Do these institu-
tions proposed to be opened provide
tor the latest methods of treatment
through radio insotopes and if so are
there facilities for their securing
these isotopes?
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Shri Earmarkar: So far as this is
concerned, they have the earlier
machinzs in most of them and they
are getting the cobalt units. If any
difficulty is there, we will try to help
them and they will also try to help
themselves. Our anxicty is to bring
the most recent advances in medicine
to the service of our people.

Shri Raghunath Singh: How many
hospitals are going to be opened in
U.P. and what amount of money has
been allotted to them?

Shri Karmarkar: I am not cognisant
of the number of cancer hospitals
that U.P. proposes to open because it
is they that open them and we only
help. In one instance, we helped
them last year. We have helped the
Government of UP. to expand the
Cancer Institute at Kanpur and we
have given them Rs. 2 lakhs.

Shri Narasimhan: Are the Govern-
ment aware that in the case of the
existing cancer institutions, the secur-
ing in time of the quickly perishable
radio isotopes has met with great
difficulties?

Shri Earmarkar: The difficulty has
not come to my notice. If there is
difficulty we ghall try to help the
institutions as much as possible to get
the material that they want.

Shri D. C. Sharma: May I know if
it is the plan of the Government to
set up at least ome cancer hospital in
each State and if so when will that
plan fructify?

Shri Karmarkar: 1 am sorry that I
have not got information with me but
it is not as if there is any State with-
out any opportunities for the treat-
ment of cancer. Some of the institu-
tions have come up with a cencen-
trated number of beds—100 or 200
beds and things like that. In the ful-
ness of time we shall have not only
hospital but as many hospitals as are
necessary for the population in each
State but we hope that cancer will
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net spread to that large extent, How-
ever, I am in entire sympathy with
my hon. friend’s desire to have hospi-
{als whera necessary.

Delhi London Bus Service

[ Shri :am Erishan Gupta:
*539.{ Sardar Igbal Singh:
LShri M. L. Dwivedi:

Will the Minister of Transport and
Communications be plrased to refer
to the reply given to Starred Question
No. 1557 on the 18th April, 1960 and
state at what stage is the proposal for
introduction of bus service between
Delhi and London wia Lahore?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The matter is
still under consideration.

Shri Ram Krishan Gupta: In reply
to a previous question it was stated
that some suggestions have been
received from Pprivate parties. What
are the details of these proposals with
special reference to the fare to be
charged and the important places to be
covered?

Shri Raj Bahadur: I will be able to
give only the names and the proposed
routes that they want to cover.

Messrs. Sheik Manoo and Brothers—
Bombay to London—Luxury bus ser-
vice,

Messrs. Sheik Manoo and Brothers—
Bombay to Mecca—Luxury service
during Haj season.

Shri M. L. Puri—India to UK., USSR
and Yugoslavia.

Shri Trilokendra Singh—Commercial
bus service between Bombay and
London.

Messrs, Aziz Brothers, Kanpur—
Delhi to London and Delhi to Mecca.

Shri Ram Krishan Gupta: What is
the reaction of private parties to the
proposal routing the buses via Mecca
and Medina? e
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Shri Raj Bahadur: I am not awa}e
of any proposal made by the Govern-
ment. ©

Shri Ram Krishan Gupia: My ques-
tion is what is the r-action of the pri-
vate parties to the Government propo-
sal to run these buses pia Mecca and
Medina?

Shri Raj Bahadur: I have just now
said that I am not aware of any such
proposal.

st farifa fot: 3 o S s TEa
g 5 feeelt & o o% o1 aw-alaw
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Mechanised Farms

+
Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Shri Rameshwar Tantla:

*540. ! Shri Chintamoni Panigrahi:
Shri Rami Reddy:

| Shri Bishwanath Roy:
LShrl Madhusudan Rao:

Will the Minister of Food and Agri-
calture b= pleased to refer to the
reply given to Starred Question No.
1470 on the 13th April, 1860 and state:

(a) whether Government have since
considercd the question of setting up
of more mechanised farms on the
lines of Suratgarh mechanised farm
in Rajasthan; and

(b) if so, the result thereof?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The question is still under considera-
tion,

Shri Ram Krishan Gupta: May 1
know whether any scheme to set up
more such farms during the Third
Plan period has been, finalised?

SRAVANA' 28, 1882 (SAKA)
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Shri M. V, Krishnappa: No, Sir. A
Committee has been appointed to go
into this question and it has not yet
submitted its report and we expect
that it will do so within the next two
months and then we will be able to
chalk out the programme.

¥ Mifa @ : T a9 A T
78l & fF 78 oY gEame 1 SR it =
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Shri M. V. Krishnappa: The mecha-
nised farm at Suratgarh is working
very well. Only after knowing the
result of this farm, Gov-rnment feel
that it is advisable to go into the ques-
tion of starting some more farms in
such areas where land has been left
without reclamation by people be-
cause of various reasons.

Shri Rami Reddy: May I know whe-
ther the Andhra Pradesh Government
has suggested the starting of mecha-
nised farm in the ayacut of the Tunga-
bhadra low level canal and at what
stage the matter stands?

Shri M, V. Krishnappa: This com-
mittee which was appointed to go into
the question had asked the State
Governments to submit such areas
where these farms could be taken up
and Andhra Pradesh has suggested
two places and they are being con-
sidered by this committee.

Shri Raghubir Sabai: In connection
with the Suratgarh farm I would like
to know why is it that the husk—
that is, Bhus—is allowed to go waste?
Some of us were at that farm and this
complaint was brought to our notice
and we put this question to the
managing authorities there also. We
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would like to know from the Minis-
ter why the husk is allowed to go

waste when there is so much demand
for fodder?

Shri M. V. Krishnappa: I know the
importance of fodder so well that
even the small quantity of fodder
from Jowar and bajra is being sold
from thhe farm to the farmers.
The farmers in other places do thrash-
ing by cattle and therefore the husk
is very small which the cattle eat
very well, whereas here the tractor
combines do it in such a way that
nobody wants it and therefore we
plough it back to the land as manure.
We do to get bhusa here of the type
which the hon. Member is referring
to. However, we have taken care to
see that all quantities of husk that
can be used as fodder are either sold
or delivered to the farmers.

Shri Punnoose: I presume that one
of the objectives of starting this
mechanised farm is to show to the
cultivators the advantages of collec-
tive and modern type of farming. If
that is so, may I know whether Gov-
ernment will choose areas in different
States for starting such farms and not
confine it to States like Rajastham
where land is lying fallow?

Shri M. V. Krishnappa: For start-
ing such big mechanised farms we re-
quire big blocks of 10,000 to 30,000
acres of contiguous land with full
irrigation facilities and where we
need not distrub the existing farmers.
Very few States have got such lands.
In Kerala, especially, I do not think
in any part of Kerala we can get such
a big block of land where without
displacing the existing people we can
start such a big farm.

Shri Punnoose: May I know whe-
ther the Government are aware that
there are, large areas of land available
with the Government in Kerala which
can be used for this purpose?

Shri M. V. Krishnappa: I know the
area which the hon, Member refers
to. We want nearly 25,000 to 30,000
acres of contiguous area—one block—
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and the Kerala Government would
not be able to supply us such a land

Shri Harish Chandra Mathur: Ig it
not a fact that the Rajasthan Canal
Project offers a great potentiality for
the establishment of such farms; if
so, may I know whether Government
have examined that question? Also,
iz it not a fact that the Rajasthan
Government is quite anxious about it
and that Governmen hag made certain
offers in this connection?

Shri M. V. Krishnappa: The Rajas-
than Government has suggested four
more blgcks very near to the Surat-
garh Farm and the proposed Rajasthan
Canal area. When the Prime Minister
and the Finance Minister wvisited the
Suratgarh Farm this year they looked
into the scheme suggested by the
Rajasthan Government. The whole
thing is being considered now.

Shri Shree Narayan Das: May I
know which of the other States have
expressed their desire to open such
farms?

Shri M. V. Krishnappa: About seven
States including the State of Bihar
have expressed their desire to open
such farms.

Dr. Ram Subhag Singh: Recently,
Sir, the hon Deputy Minister and the
Minister of Food and Agriculture
accompanied by half a dozen ministers
of Agriculture visited Russia. May I
know whether, while they were there,
they discussed this matter with the
U.S.S.R. Government about purchas-
ing some more machineries for ex-
pediting the opening of these farms?

The Minister of Agriculture (Dr.
P. S. Deshmukh): It is true that this
question about having more mecha-
nised farms in India came up for im-
formal talks; they were not a sort of
business. talks or any definite propo-
sals. The difficulty for us is to
decide upon particular spots and
be prepared to receive the machinery
it and when it is available.
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Dr. Ram Subhag Singh: The matter
of increasing food production is very
important. May I know why there
is this delay in taking decisions about
setting up these farms, if the Gowv-
ernment deems it proper that such
mechanised farms can increase the
yield?

Dr, P. S. Deshmukh: The matter is
being proceeded with as fast as
possible.  The first thing we did was
to invite the State Governments to
propose the blocks and indicate the
areas where this was possible. The
next thing is selection and examina-
tion of the suitability of the areas.
That is a matter which has to be
examined carefully because, other-
wise, if somewhere it fails, ultimately,
the Parliament itself will blame us.

Sardar Igbal Singh: May 1 know
whether it is a fact that some portion
of the Suratgarh Farm is also given
to tenants; if so, if that is the ex-
perience, may I know what has led
the Government to set up more
farms?

Shri M. V. EKrishnappa: The hon
Member is referring to some land
which we gave to farmers some two
wears ago. It was I who did it be-
cause I did not want any portion of
the Suratgarh Farm to lie idle with-
out cultivation, We had a plan to
cultivate only 16,000 acres that year.
We wanted to see that as far as possi-
ble the remaining area was also cul-
tivated. We have not reclaimed that
area. It was not fit for cultivation,
but the farmers said that they would
be able to cultivate on some blocks,
and we gave them on a share basis.
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Anti sea-Erosion work in Kerala

+
Shri Warlor:
*541 Shri Vasudevan Nale:

") Shri A. K, Gopalan:
[ Shri Eunhan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government have re-

ceived any request from the Keraia

State Government for sanction of
grants for the anti sea-erosion work;
and

(b) if so, the reaction of the Gov-
ernment thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) It was decided in consultation
with the Planning Commission that
no grant could be sanctioned for anti
sea-erosion works and that only loan
assistance would continue to be given
under the Miscellaneous Development
Programme during the Second Plan
period. The State Government have
been requested to draw up an overall
plan showing the works to be taken
up in order of priority. After receipt
of the long-range plan for -anti-sea
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erosion works and the proposals of
the State Government for the Third
Plan, the question of financial assis-
tance would be examined again.

Shri Warior: May I know the am-
ount required for prot cting the erod-
ed places in Kerala at present accord=
ing to the statement of the Kerala
Government?

Shri Hathi: According to the Kerala
Government the total amount that

would be required is about Rs. 2,400
lakhs.

Shri Warior: May I know which are
the places affected at present that
will be giv n priority for protective
measures to be taken?

Shri Hathi: As I said, the priority
for each work has to be decided by
the State Government, but I may say
for th information of the hon. Mem-
ber and the House that the Second
Plan provides Rs. 185 lakhs for this
work.

Shri Maniyangadan: May I know
whether it is a fact that due to recent
monsoons great havoc has been done
by sea-erosion in Kerala?

Shri Hathi: Yes, we had reports
that in this season there has been
s vers sea-erosion in certain places in
Kerala.

Shri Kunhan: May I know what
was the extent of losses in Kerala due
to sea-erosion in 1859-607

Shri Hathi: That information is not
available with me,

Shri Jinmachandran: Is it not a fact
that the Mangalore-Madras railway
line is in danger because of sea-ero-
sion?

Shri Hathi: T have not got the
details of each damage, but th~ infor-
mation available ig that places like
Thalai, Tellichery, Thayyil and Can-
nanore District have been subject to
sea--rosion.

Shri Goray: May I know what are
the other States that have asked for
such help from the Centre?
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Shri Hathi: I do not think any other
State has got it.

Shri Punnoose: Is it not a fact that
this is a very huge problem involving
lakhs and lakhs of rupees; it so, may
I know how the Ceniral Government
consider it possibl> for the State Gov-
ernment to tackle this problem with
loans and not with any grants?

Shri Hathi: The general pattern is
to give loans. That will be the gene-
ral patt rn to be continued, and we
hope that it would be possible for the
State Government to tackle the prob-
lem because they thems lves planned
for a 30 years' programme.

Manufacture of Diesel Rail Cars in
India

+
543 / Shri Ajit Singh Sarhadi:
) . Shri N. R. Muniswamy:

Will the Minister of Railways be
pleased to s'ate:

(a) whether it is a fact that Rail-
way Board has asked the Integral
Coach Factory, Perambur, to manu-
facture Diesel Rail cars for use on
Indian Railways;

(by if so, the number for each
gauge;

(c) what iz the estimated cost per
unit for each gauge;

(d) what preliminary siteps have
been taken to go ahead with the
manufacture of such rail cars; and

{e) whether all components are to
be manufactured by the Integral
Coach Factory?

The Deputy Minister of  Railways
¢(Shri Shahnawaz Khan): (a) The
question of the manufac‘ure of rail
cars in the Integral Coach Factory
is under consideration but no formal
order has yet been placed.

(b) and (c). The tertative pro-
posals for III Five Year Plan of the
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railways envisage procurement of 187
Diesel Rail Cars as under:

Estimated
cost
Gauge Np. per unit
Rs.
Broad Gauge . 67 6-4
Metre Gauge . 120 3-8
Narrow Gauge R 10 25

It is proposcd to manufacture all
these rail cars in the Iniegral Coach
Factory, Pcrambur.

(d) Designs to suit indigenous
manufacture are under preparation.

(e) No,

Shri Ajit Singh Sarhadi: May I
know if any foreign collaboration rr
assistance is being sought for this
purpose?

Shri Shahnawaz Khan: We do not
think it would be nacesary.

Shri C. D. Pande:. The Perambur
factory manufactures oniy the car
portion of th> whole equipment. May
I know whether thes: rail cars will
be fitted with the engines which may
be produced there or in Chittaranjan,
because the engine part is more im-
portant than the car?

Shiri Shahnawaz Khan: In the
initial stages the engines will have to
be imported, But, as the House is
aware, plans are already afoot to pro-
duce diese] engines in the country in
the private sector, or according to the
decisions of the Go—ernment later on.
They will be produced in the country
later on, and when they are avail-
able, we will use them.

Shri Sadhan Gupta: May I know
what is the present installed capacity
for producing dies?l cars in Peram-
bur, or, if there is no installed capa-
city, when is the capacity likely to be
installed?

The Minilster of Rallways (Shri
Jagjivan Bam): Perhaps the hon,
Member is aware that the Perambur
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factory is meant for integral coaches,
It was not meant for diesel cars, and
therefore there is no installed capa-
city as such for diesel cars there. It
is proposed to utilise the existing
capacity there for the manufacture of
diesel ears also.

Shri Tangamani: We are told that
diesel cars, not only for broad gauge
but also for metre gauge, will be
munufactured at the Integral Coach
Factory at Perambur. May I know
whether derigns for the metre gauge
coaches alio will be available there,
pecause the Integral Coach Factory at
Perambur is designed only for broad
gauge? So, may I know whether the
integral coaches for the metre gauge
also will be subszguently manufac-
tured at Perambur?

Shri Jagjivan Ram: So far as these
rail cars are concerned, we are
examining the possibility of manu-
facturing all the three types—broad
gauge, mcire gauge and narrow
gauge—thece.  There is no proposal
to convert the Integral Coach Factory
from broad gauge to metre gauge,

Shri S. M. Banerjee: I want to
know when the production of diesel
cars is likely to commence, that is to
say, whether they are going to start
production before the end of the
second Plan.

Shri Shahnawaz Khan: No, Sir.
During the third Plan.
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Shri Raghunath Singh: May I know

the name of tne firm which is going
to construct the diese] engines?
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Mr. Speaker: We had a lot of dis-
cussion over these engines,

Shri Jagjivan Ram: As has been
said by the Deputy Minister, in the
initial stages, these engines and trans-
missions will be imported.

Lockheed Aircraft Corporation

Shri -rlr._am Reddy:
Shri Rameshwar Tantia:
Shri Chintamoni Panigrahi:
Shri Vasudevan Nair:
Shri Nagi Reddy:
Shri V. P. Nayar:
Shri S. A, Mehdi:
Shri Dinesh Singh:
Shri D. C. Sharma:
| Shri Subodh Hansda:
Shri R. C. Majhi:
Shri Aurobindo Ghosal:
| Shri Kodiyan:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 308 on the 23rd February,
1960 and state:

(a) whether Government have
taken any decision on the report sub-
mitted by the Lockheed Aircraft Co-
operation for the manufacture and
production in India of a new aero-
plane to réplace Dakotas; and

(b) if so, with what result?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a). No, Sir.

 (b). Does not arise.

Shrimati Renu Chakravartty: May
I know whether this Lockheed Corpo-
ration is the same company which is
producing the U-2 plane and also that
aeroplanes for the Air Force of Pak-
istan?

Shri Mohinddin: I had also read in
the newspapers, when the U-2 inci-
dent occurred, that it was a Lockheed
product.

The Minister of Transport and
Communications (Dr. P. Subbarayan):
I would like to add to what the De-
puty Minister has said. The manu-
facture of U-2 planes is no concern of
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ours. QOurg is to get a sizeable civi-
lian aircraft which will be utilised for
our Own purposes.

Shrimati Renu Chakravartty: Sir,
the second part of my question has
not been answered.

Mr. Speaker: She wants to know
whether this is the same company,

Dr. P. Subbarayan: It does not
matter what the company is. What
they do outside is not our concern.
(Interruptions).

Mr. Speaker: Does the hon. Minister
know it or not? If he knows it, he
may say yes; otherwise, he may say
no,

Dr. P. Subbarayan: I said we do
not care who manufactures U-2, It
is said in the newspapers that U-2
was manufactured by the Lockheed
Corporation. (Interruptions).

Shri Mohiuddin: I am not aware
wnat planes are being supplied to
Pakistan.

Some Hon. Members rose—

Mr. Speaker: Order, order. Noth-
ing is gained by just putting a ques-
tion to another question. The hon.
Ministers are responsible. If they
are merely hon. Members they would
not be asked to answer questions. Do
I ask all these hon. Members to ans-
wer questions? It is only the Minis-
ters who are in a responsible position
who should answer questions. To the
question whether it is the same com-
pany or not. let the Minister, say yes
or no according to the information
that he may possess,

Shri Jaipal Singh: Sir, on a point of
clarification. I am not one who
would like to hide any information
from the House. But that is not the
point. The point is, when an insinua-
tion is made, I think the hon. Minis-
ter has every right to evade informa-
tion. For example, we get the majo-
rity of aircraft here fitted with Rolls
Royce engines. If I ask whether these
Rolls Royce engines are alse supplied
to Pakistan—they are supplied to
Pakistan—what do I mean by this?
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That is the point. (Interruptions).
Some Hon. Members

Mr, Speaker: Order, order. As far
as possible, we must avoid ‘reading’
insinuations. Now, I can call only
one Member at a time. Shri D. C.
Sharma.

TOSe—

Shri D, C. Sharma: May I know
whether Messrs. Lockheed have sub-
mitted their report or not, and whe-
ther, even though they have submitted
their report, the report has not been
considered?

Shri Mohiuddin: The hon. Member
will see that the question asked is:
whether the Government have taken
any decision, etc. I have said that a
decision has not been taken. It
means that a scheme has been sub-
mitted and it is under consideration.

Shri D. C. Sharma: I want to know
why a decision is being delayed.

Shri Mohiuddin: It is a scheme for
the manufacture of a very important
product and it will take some time. I
hope that it will be decided soon.

Shri Jaipal Singh: May I know
whether this delay has in anyway
been influenced by another Ministry
of the same Government which is
endeavouring to prove that Avro 748 is
a better aircraft although the Lock-
heed aircraft is a proven aircraft?

Dr. P. Subbarayan: The hon. Mem-
ber presumes too much. There is no
question of any divergence of opinion
between two Ministries because the
Government as a whole works as a
whole.

Mr. Speaker: This matter was
debated on the floor of the House, I
think the hon. Dr. P. Subbarayan
was also present when the Defence
Minister was here. Again and again
these things were discussed.

Shri Sadhan Gupta: Is that an in-
sinuation?

Mr, Speaker: Order, order,
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Shri Tridib Kumar Chaudhuri: May
I know the approximate date by
which the Government is likely to
take a decision?

Shri Mohiuddin: That is difficult for
me to answer. It is not possible.

Shri S. M. Banerjee: May I know
the broad, salient features in the re-
port submitted by Lockheed?

Shri Mohiuddin: It is a plane in re-
placement of the Dakotas. It is a
plane which can be used on those air-
fields where Dakotas are now run—a
runway of 4,000 ft. and so on. It will
be a pressurised and air-conditioned
plane.

Shri S. M. Banerjee: He has not
replied to my question at all. My
question was very simple. That is,
what are their suggestions and what
are their terms. I want to know it
because the question of Avro 748 has
also been raised.

Shri Mohiuddin: They are under
consideration. How can I reveal
them?

Mr. Speaker: The matter is under
consideration. Next question.

The Depuy Mnister of Food and
Agriculiure (Shri A. M, Thomas): If
you so direct, I am prepared to answer
Question No. 563 also along with
Question No. 545.

Mr. Speaker: Is the hon. Member
who has tabled Question No. 563
here?

* Shri Mahanty: Yes, Sir.

Mr. Speaker: They may be answer-
ed together.

Supply of Foodgrains to West Bengal

Shrimi‘ti Renn Chakravartty:
o545 Shri Subiman Ghose:
*4 Shri Tridib Kumar
1_ Chaudhuri:

Will the Minister of Feod and Agri-
culture be pleased to state?

(a) the quantities of various types
of foodgraing asked for by the West
Bengal Government separately for
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the months of July to October, 1960 in
addition to the monthly quota already
being supplied to the State Govern-
ment; ’

(b) the additional quantities agreed
to be suppl.ed by the Central Govern-
ment and the quantities already being
supplied;

(c) whether it is a fact that present
price of rice in the State is higher as
compared to the price prevailing
during the corresponding period last
year; and

(d) if so, the reasons therefor?

The Deputy M nister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). In the Calcutta Industrial
Area, wheat is being suppued to
retailers and mills direct from the
Central depois and their requirements
are met 1mn full. For distric.s. the
West Bengal Government asked for
25,000 tons of wheat. for the month
of July and 10,000 tons for the month
of August, and these demands were
accepted in full The demand for
September and October has not yet
been received.

The supplies of rice from Central
stocks to West Bengal are pianned
periodicallv after discussions between
the Central Government and the
State Government. For the months of
July, Augus and September, 1960, it
was decided to supply 30000 tons of
rice per month ip addition to the
supplie; that were being received by
the West Beneal Government from
the surplus stocks held bv the Gov-
ernments of UP. and Madhya Pra-
desh. Supplies from Cen'ral stocks
are heing arranged accordinelv. The
requirements for October, 1860, have
not vet been assessed.

The requirements of tea gardens,
both for rice and wheat, are being
met separately from Central stocks.

(c) No, Sir, the prices of rce at
present in Wes+ Bengal are generally
lower this vear than they were this
time last year.

(d) Does not arise.
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Shri Mahanty: May I suggesi that
these questions may be answered
separately, because they are different
both in spirit and purport?

Mr. Speaker: Then, why did he put
the gquestion? I asked him whether
the hon. Member who has tabled the
question is here and the hon. Member
got up and said “yes”. It is not open
to him to object now.

Shri Mahanty: I am sorry.

Shri A. M. Thomas: Question 545
refers to supplies of rice and wheat to
West Bengal Government as per the
directions of the Ceniral Government.
Rice and wheat are also being
supplied from Madhya Pradesh and
Uttar Pradesh. So, I thought both
the questions may be answerea
together. In fact, the answer to
Question No. 545 says that rice has
been supplied to West Bengal from
the surplus stocks of U.P. and Madhya
Pradesh also.

Procurement of Rice and Paddy by
West Bengal

*563. Shri Mahanty: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whe her the Government of
West Bengal has been procuring rice
and paddy from Madhya Pradesh and
Uttar  Pradesh on Government
account;

{b) whether this arrangement has
been approved by the Central Gov-
ernment; and

(c) if so, what are the details of
the procurement?

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas):
(a) to (¢). The West Bengal Gov-
ernment were allotted by the Gov-
ernment of India about 69,000 tons
of paddy in 1959 and about 27,000
tong of paddy and 3,500 tons of rice
in 1960 from Madhya Pradesh and
about 50000 tons of rice from U.P.
during 1960. These allotments were
made out of the surplus stocks pro-
cured by the Governments of Madhya
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Pradesh and Uttar Pradesh in their
respective Stales and these supplies
have either moved or are moving to
West Bengal.

Shrimati Renu Chakravartty: The
Deputy Minister has said that there
will be some additional wheat siocks
being supplied to West Bengal for
the districts. May I know whether
the rice allocations—the extra ones—
which have been procured from the
surplus stocks in Madhya Pradesh
and U.P. as well as the addi.ional rice
stocks which have been allocated for
the State are for the Calcutta area
or for the districts?

Shri A. M. Thomas: That is for the
West Bengal Governmen; to decide—
how to distribute this rice that has
been received from U.P. and Madhya
Pradesh. At first, it was agreed that
the supplies from the Sta.e Govern-
ments of UP. and Madhya Pradesh
would come within the gquota that is
being allotted by the Centre. But
later on, we have agreed that it
would be besides the quota that is
being given from the central stocks.

Shri Tridib Kumar Chandhuri: May
I know whether Government has
received any reports about the dis-
parities in prices in the Calcutta
Industrial area and in the rural dis-
tricts? Has he obtained information
from the West Bengal Government as
to what are the reasons for this dis-
parity and whether this disparity is
rather unjustified?

SBhri A. M. Thomas: In Calcutta
area, the average price of coarse rice
in July, 1959 wag Rs. 29-20. It is
Rs. 24'80 now. That is a considerable
reduction. In all the other centres
also, there has been a general
decrease. For example, in Matiahat,
it was Rs. 29°04 in July, 1959 and it
is Rs. 27-77 this July. In Contai also,
it wag Rs. 2715 in Julv, 1959 and it
is Rs. 25'06 this July. Similarly there
has been decrease in other areas also.

Shri Tridib Kumar Chaudhuri: My
question was something different. I
wanted to know whether there is
any unjustifieq disparity between the
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prices obtaining in the rural districts
and those in the Calcutta area. It
seemg the Calcutta prices are a little
lower and the rural prices are much
higher. May I know whe.her he has
obtained information from the West
Bengal Government as to why that
is s0 and why the rural districts
should suffer?

Shri A. M. Thomas: As the House
knows, we are giving large supplies
to Calcutta indus.rial area. One
reason ig to indirectly influence the
price in the districts, so that there
may not be drain to the urban areas.
There is no unreasonable disparity as
pointed out by the hon. Member.

Shrimati Renu Chakravartty: May
I know if the attention of Govern-
ment has been drawn to a statement
that a large number of shops are going
to be opened in the districts? May I
know  whether the Government
knows actually how many have been
opened and whether the Central
Government is supplying stocks to
the districts?

Shri A. M. Thomas: We have said,
as far as wheat is concerned, there
would not be any difficulty and we
would be prepared to meet the
aemands of the West Bengal Govern-
ment in full. With regard to rice
also, according to the supplies that
we are receiving and according to the
stock position, we are in a better
position to meet the demands of the
West Bengal Government. As far as
possible we are meeting their
demanas.

Shri Tyagi: Is there any element
of subsidv in the cost or in the price
realised from the various State Gov-
ernments when grain is supplied from
the Centre and if so, what is the total
amount of subsidy?

Shri A. M. Thomas: With regard
to the supplies that are being made
by the State Governments, they are
more or less done at the price which
it has cost them. For example, we
are supplying coarse rice at the rate
of Rs. 16. U.P. is supplying rice at
the rate of Rs. 1915 for certain
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varieties and even at Rs. 22 for
certaln other varieties. So, the prices
which the Madhya Pradesh Govern-
ment as well as the UP. Government
charge are more or less their cost
prices. In Madhya Pradesh, they
supply mainly paddy. The price
comes to Rs. 10:69 and it goes up to
Rs. 12-11.

Shri Tyagi: What is the price for
the supplies from the Centre?

Shri A. M. Thomas: In the Centre,
we supply at the rate of Rs. 16.

Shri Tyagi: Is there any subsidy?

Shri A. M. Thomas: There is subsi-
dy.

Shri Tyagi: What is that?

Shri A. M. Thomas: That will come
to Rs. 3 to Rs. 4.

Shrimati Renuka Ray: The Deputy
Minister stated that as far as possible,
the requirements of the State Gov-
ernment in regard to rice are being
met and this is helped by the UP.
and Madhya Pradesh rice. I would
like to know how far is the shortage
of supplies compared to the require-
mentg of the Government?

Shri A. M. Thomas: The West
Bengal Government estimated its
requirements for the monthg of June,
July and August at the rate of 40,000
tons per month, We are supplying—
after discussion we have agreed to
.supply—at the rate of 30,000 tons per
month.

Shri Mahanty: I understand from
the answer given by the Deputy
Minister to Question No. 563 that
the West Bengal Government have
been procuring food grains on Gov-
ernment account. May I know whe-
ther Government have now -abandon-
ed the scheme for a food zone with
Bombay?

Shri A. M. Thomas: The other day
my senior colleague had occasion to
answer that question with regard to
zones. I do not think I need any-
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thing to that. As a matter of fact,
the West Bengal Government has not
been procuring, but there was a deal
from Government to Government
basis. The Madhya Pradesh Govern-
ment had stocks which they had pro-
cured internally. They offered it to
us and we said, “You give the supply
West Bengal Government.”

Shri Mahanty: In that case, may I
know why the Government have
objected to the Orissa State Gov-
ernment’s supply of rice to West
Bengal on Government account and
why they have insisted on a food
zone, which has worked contrary
both to the interests of consumers and
the producers? (Interruption).

Mr. Speaker: This Question Hour
is being utilised for forcing hon.
Member's views upon the Govern-
ment and entering into a discussion
on certain matters.

Shri Mahanty: I submit, let me not
be misrepresented.

Mr. Speaker: The hon. Member has
not put a single question asking for
information.

Shri Mahanty: I have asked this
question........

Mr. Speaker: He only wants to
know why is it done. The other day
the whole matter was thrashed out.
The hon. Member only wants that
the whole policy should be reversed.
That is the question,

Shri Mahanty: The hon. Minister
has not answered my question.

Mr. Speaker: There are two ways
of putting a question. One way is to
ask: why is this not done? The hon.
Member wants a particular thing to
be done by the Government, It is
not as if he is seeking information.
That information has already been
given. The other day, the senior
Minister, Shri Patil said that so far
as wheat is concerned, the zone is
removed and so far as other things are
concerned he is considering the
matter seriously. We are now once
again taking up the matter between
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Orissa and Bengal. I am not going
to allow the question hour to be
utilized for such purposes.

Shri Mahanty: May I make my
humble submission? It is unfair for
any Member to pe misrepresented. I
do not want the policy to be reversed.
1 simply wanted the reasons why the
Government of India resisted the State
Government’s demand for supply
rice to West Bengal on Government
account. That is the only question
that I am asking.

Mr. Speaker: He has answered it
again and again. It is not a mnew
matter.

Shri Mahanty: He has not.

Shri A. M. Thomas: At the time
this offer was made by hte Orissa
Government the Central Government
was procuring rice in Orissa on the
Central Government account, So, we
thought it would not be fair or proper
to have two agencies there for pro-
curing.

Shri Raghunath Singh: What is
the total amount of subsidy given to
West Bengal on account of supply of
rice and wheat?

Shri AL M. Thomas: It is a matter
for detailed calculation for which I
want notice.

Shri Tyagl: When the Government
of India is supplying rice to the State
Government at a cheaper rate, may I
know whether the State Government
also contributes something towards
cheapening the price of rice?

Shri A. M. Thomas: I do not think
the West Bengal Government gives
any subsidy with regard to rice and
wheat that is allotted by the Central
Government at a cheaper rate, may I
they incur any subsidy with regard
to rice that is supplied from Madhya
Pradesh and Uttar Pradesh.

Shri Chintamoni Panigrahj: What
is the total amount of rice which the
Orissa Government have exported to
West Bengal so far? Why is there
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this disparity between the price at
which Orissa Government is supply-
ing and the price at which Uttar
Pradesh is supplying, which is as
much ag Rs. 3.60 nP. more?

Mr. Speaker: How does it arise
out of this?

Shri Chintamoni Panigrahi: The
total amount that has been supplied...

Mr. Speaker: This relates to Orissa
whereas the main question relates to
West Bengal. Next question,

Shri S. M. Banerjee: One question,
Sir.

Mr. Speaker: No please. The hon.
Member is coming neither from
Bengal nor from UP.

Shri S. M. Banerjee: I am from
U.P,, Sir.
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Shri Shree Narayan Das. May [
know whether there is any proposal
to extend the Kosi embankments fo-
wards the south alse? If so, what is
the decision on that?
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Shri Hathi: No decision has yet
been taken.

Shri Shree Narayan Das. What is
the progress regarding ihe rehabilita-
tion of th: residents of those areas
which have fallen within the embank-
ments? Is it a fact that the progress
is not salisfactory”

Shri Hathi: So far as the State Gov-
ernment are concerned, thoy have the
land ready aund they are prepared to
rehabilitate those who would like to
shift. But most of them are not will-
ing to shift.

Shri Shree Narayan Das: What are
the reasons which promote the re-
fugees nol e go from inere?

Shri Hathi: Attachment to their
homeland.

o fsgfr fast: & ST e
f& mft g ¥ 57 gt WA wEEw
fagre @ 4 &t FRT gSEe w1
AT # IFA IUART qrar AT F4AT AGH
9T FFAE FUE AT AT § HiT A
g @ o Far Iumfmar & ?

Shri Hathi: It is a very large ques-
tion that tne oon. Membe: is asking—
the usefuiness of each cymponent of
the project. There is the b:rrage for
the purpose of irrigation. There is
flood protection work for the purpose
of protecling e arcas irom the
ravages of floods lo wn.ch they are
now subjected to. So far as Com-
munity FProject 15 concerned, that is
underiaken 9y the voluntary organisa-
tion, the Bharat Sevak Samaj. What-
ever they have Leen al.e o save that
money is being spent ~n the work in
the villages .hvough the panchayats
lor community puiposes.
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fagre &1 @vry §, a8 T ag fe
T FIH I: T & TH § WK A
FT9 FE TR TG GHT & | T&Y T
£ for =% w7 & agi T T e 9%
@ & 1 7 w5 g g Fe Frae v
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2T a1 U ATHIC =W W F foT
wafadt # At § 998 &4 # & TgL W
FW NG § qHaT § JAQ fa@T 7 |
¥ o argan g v fage @ ¥
TR & A1 H1 Faifraa v & fad
famifar @ 93 #4199 X wgrAfa-
95 fa=me fomar oo ?
Shri Hathi: 1 have not
the question.

followed

Shri Anirudh Sinha: The flood
protection work has been completed
whereas the construction of canals
has not been started. That is the
reason why Bihar hag fallen a wvictim
to famine for the last several years.

Mr. Speaker: The hon. Member is
making a speech.

Shri Anirudh Sinha: The spokes-
man of the Government of Bihar, on
the floor of the Bihar Assembly,
declared on the 18th June, last

Mr. Speaker: Next question. The
hon. Member might take another
opportunity for making a speech on
the floor of the House.

Rates of Telephone Calls

+
[ Shri Assar:
| Shri Supakar:
.5‘1_% Shri Hem Raj:
Shri Surendranath Dwivedy:
| Shrimatj Renuka Ray:
| Shri Muhammed Elias:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any representations
have been received regarding the
further changes made in the rates of
telephone calls and payment system
from 1s¢ April, 1960;

(b) if so, the Government's reaction
thereto;

_ (c) whether it is a fact that accord-
ing to the previous announcement,
many subseribers had made pay-
ments;
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(d) if so, will the excess amount
paid be refunded to these subscribers,
and

(e) what is the estimated revenue
on account of the changes made?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) Yes.

(b) No further changes in tariffs or
in billing procedure are considered
necessary.

(c) Yes.

(d) The excess paymenis made by
the subscribers will be refunded, if
desired, otherwise the excess amount
will be kept to the credit of the subs-
cribrs and adjusted against their
subsequent rent and call bills.

(e) As a result of the further modi-
fications in tariffs nolified in Part II
Section 3 (ii) of the Gazette of India
{extraordinary) dated 20-5-1960 the
:riginal estimate of the additiona.
s1eld of Rs. 236 lakhs p.a. is expeciea
"3 be reduced to Rs. 201 lakhs p.a.

Shri Assar: May 1 know whether
the attention of the Government has
been drawn to the inconvenience
caused to the journalists due to the
abolition of half rates and one-third
rates during night?

Dr. P. Subbarayan: Qur attention has
been drawn to it. But, we are afraid,
we are not in a position to make this
concession.

Shri Assar: May I know whether
it iz a fact that in the case of tele-
grams booked by telephone, for tele-
phone numbers with more than five
digits two words are charged? If so,
why a uniform policy is not adopted
by charging the telephone number as
one word, irrespective of the digits?

Dr. P. Subbarayan: The question
was sn long that T could not follow it?

Mr. Speaker: That is a question
of detail—whether 5 letters should be
charged as one word of six letters.
That ought not to be the subject
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matter of a question. A question was
asked some time ago, not about this
detail but on trunk call rates and
other rates as to why between parti-
cular hours it was increased and so
on. So far as those details are con-
cerned, I will not allow such details
to be asked during question hour.
The hon. Member may ascertain the
information from the hon. Minister or
the Secretary of the Ministry, or raise
it during the budget discussion.

Shri Sadhan Gupta: It is not merely
a question of detail. It is a question
of discrimination between one place
and another. Certain places have
five digit telephone numbers and cer-
tain places have got six digit tele-
phone numbers. For example, Delhi
has got 5 digits; Calcutta has got six
digits; Bombay has got both. Where-
as telegramg to five digit telephone
numbers are charged as one word,
telegrams addressed to six digit tele-
phone numbers are charged as two
words. That is the point.

Dr. P. Subbarayan: I am afraid we
have charged these rates according to
the expenditure we incur. In Calcutta
area the expenditure incurred has
been greater than in other areas.

Mr. Speaker: Six digits are nore
than five digits!

Shri C. D. Pande: The hon. Minis-
ter told this House during the debate
on the Genera] Budget that the
annual rental for telephones in places
where the number is less than 300
will .be Rs. 240 instead of Rs. 270 at
present. Naini Tal, my constituency,
happens to be one of them. There
subscribers are being billed at Rs. 300,
that is, Rs. 30 more than the existing
rate and Rs. 60 more than the pro-
mised rate.

Mr. Speaker: What is the question?

Dr. P. Subbarayan: We calculate
the  number of telephones according
to the highest number that exists.
Naini Tal, I know, is a seasonal place
and during the season the number of
telephones there is over 300. So the
rates were according to the rates that
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I mentioned here. But as it is only
a seasonal place, I will have this
matter examined.
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Special Type of Tele-Communications

*549, Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that a
special type of tele-communication
net-work to meet the equipment of
the high voltage A.C. Traction system
is being adopted by the Indian Rail-
ways, and

(b) if so, whether the scheme has
been successful?

£25(Ai)LSD—2,
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The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
Sir.

(b) The scheme has been tried on
a small Section Jhinkpani-Dangoaposi
(23 miles) and has so far been
successful.

Shri Raghunath Singh: May I know
the amount involved in this scheme?
How much will be spent to complete
the scheme?

Shri §. V. Ramaswamy: Certain
sections are to be electrified. If the
new system ig to be adopted on those
sections, it is estimated that it will
cost about Rs, 5.2 crores.

Spices Board
+
7 Shri Padam Dev:

» = .

e 7\ Shri Pangarkar:

Will the Minister of Food and Agri-
calture be pleased to refer to the
reply pgiven to Starred Question
No. 46 on the 10th February, 1960
and state:

(a) whether Government have
since considered the question of form-
ing a separate Spices Board for
improving production of cardamom,
pepper ete.,, and

(b) if so with what results?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). The
question of setting up a Commodity
Committee for development of Spices
including cardamom is still under the
consideration of the Government of
India.
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Shri R. Narayapasamy: Why is
Government delaying the formation
of a Cardamom Board at least, if not
the Spices Board, on the lines of Tea,
Silk, Rubber and other Boards?

Dr, P. §. Deshmukh: We have
found different viewpoints being put
forward so far as constituting this
committee is concerned. We are try-
ing to see if we can convinece the
Planning Commission,

Shri R. Narayanasamy: What are
the details?

Dr. P. S. Deshmukh: Details of
what?

Shri R. Narayanasamy: Details of
the composition of the committee,

Dr. P. 8. Deshmukh: There is no
decision as yet about the composition
also,

Shri Tangamani: In view of the fact
that cardamom is also an important
foreign exchange earner, why more
than three years have elapsed in
taking a specific decision about the
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setting up of a board? Have the
Government given up the idea of set-
ting up a separate board for carda-
mom as they have done for rubber
and coffee?

Shri P. S. Deshmukh: I quite agree
that cardamom is a very important
commodity. We have been pressed
by cardamom growers to have either
a board or a committee, but the Gowv-
ernment has not been able to come
to a decision so far.

Shri C, R. Pattabhi Raman: If and
when the board is constituted, will it
be somewhere in the spices area or
in other area?

Dr, P. S. Deshmukh: It will be an
all-India board.

Shri Maniyangadan: From what the
hon. Minister said, namely, that there
are several viewpoints, am I to
understand that there is any opinion
against the formation of such a board?

Dr. P. S. Deshmukh: It is not a
question of opinion against formation,
but the desirability to have a board or
a committee, whether it should be a
commodity committee or a board und
50 on.

Shri Jinachandran: Which is more
important, cardamom or pepper, so
far as export is concerned?

Dr. P. 5. Deshmukh: It depends on
individual likes.

Shri Narasimhan: Are we to under-
stand that the Government have not
applied their mind to it? 1Is that the
reason for not taking a decision or are
the matters so very complicated?

Dr, P, S. Deshmukh: We are quite
keen about it. There was a reference
to this in the First Five Year Plan,
but the present view of the Planning
Commission somewhat differs from the
view of the Ministry of Agriculture.

Shri Punnoose: Is it a fact that the
price of pepper has gone down very
much during recent months? What
steps are being taken in that direc-
tion?
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Dr. P. S. Deshmukh: I have not
been able to follow the question.

Mr. Speaker: We are going away
from one subject to another. The
price of pepper is not the subject-
matter of this question.

Shri Punnoose: The Board is ex-
pected to deal with it.

Mr, Speaker: That is all right, but
this is a question about the constitu-
tion of the board or otherwise.

Shri Narasimhan: Arising out of the
answer of the hon. Minister, are we to
conclude that the Planning Com-
mission is not sympathetic towards
this solution?

Dr. P. S. Deshmukh: There is no
lack of sympathy. We have to dis-
cuss certain things before we take a
certain decision. It is in the stage of
that discussion.

Shri Maniyangadan: What are the
commodities that are to be brought
under this board?

Dr. P. S. Deshmukh: No board has
been constituted. Therefore I can-
not enumerate the commodities.

Mr. Speaker: He only wants to
know the varieties of spices which will
come under this board if it is con-
stituted.

Dr. P. 5. Deshmukh: The com-
modities coming under spices are weli
known. I do not think any enumer-
ation on my part is necessary. If the
commodity committee or board is
constituted, we will decide which to
take and which not to take.

Shri C. R. Pattabhi Raman: In view
of the fact that it is a huge dollar
earning commodity, will Government
consider expediting the formation of a
board?

. Dr, P_ S. Deshmukh: We will try to
o it,

Shri Achar: I want to know whether
ICA}I has also recommended the for-
mation of this committee.

SRAVANA 28, 1882 (SAKA)

Oral Answers 3394

Dr. P. 8. Deshmukh: Yes, Sir. ICAR
and other people also are in favour of

it.

Power Stations in Jammu and
Kashmir

*551. Shri Ajit Singh Sarhadi: Wiil
the Minister of Irrigation and Power
be pleased to state:

(a) the aid being given to Jammu
ang Kashmir for generating power
and the places where power stations
are to be located; and

(by whether the power from the
generating stations in Jammu and
Kashmir would be available to Hima-
chal Pradesh and Northern area of
Punjab?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) A sum
of Rs. 343'99 lakhs has been allocated
as Central loan assistance, for the
year 1960-61 for financing the  mus-
cellaneous development schemes of
the Jammu and Kashmir Government.
It is upto the State Government to
utilise such portion of it for power
scheme: as they consider necessary.

(b) There is no such scheme at
present.

Shri Ajit Singh Sarhadi: Is it not a
fact that in this scheme as it is con-
templated there will be surplus en-

ergy which can be made available to
Himachal Pradesh and Northern

Punjab?

Shri Hathi: There is no such pro-
posal as yer.

Dr. Ram Subhag Singh: May I
know whether any power project
scheme has been envisaged by the
Government or by the Planning Com-
mission in the Ladakh area of Jammu
and Kashmir?

Shri Hathi: No, there is no proposal
yet.

Mr. Speaker: The Question Hour is
over.
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M/s. Bird & Co.

. J Shri Wadiwa:
542. { shri Vidya Charan Shukla:

Will the Minister of Railways be
pleased to state:;

(a) what is the average total of
monthly payment made to M/s Bird
& Co.,, (Private) Ltd, inclusive of
payment for ‘extra lead' during the
years 1956, 1957, 1958 and 1959 in res-
pect of their handling contracts at
Sakrigalighat and Maniharighat; and

(by what steps, if any, were taken
to verify the correctness of paymen:s
made to Bird and Co., on account of
‘extra lead’ for Maniharight during the
above period?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a)
Rs. 68,815°39 nP.

(b) On each occasion a ghat shifls,
the leads are determined by the Assis-
tant Transhipment Inspector and the
contractors’ representative and on
some of these occasions the Assistant
Traffic Superintendent, Maniharighat
is also present. Checks by the rail-
way of the bills for the extra leads
with the records, showed no errors.
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Super Grid System for Distribution of
Power

{ Shri Harish Chandra Mathu
| Shri Rami Reddy:
558, % Shri Ram Krishan Gupta:
: Shri A. M. Tariq:
! Shri D, C, Sharma:

| Shri Ajit Singh Sarhadi:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government of India
have considered a proposal for estab-
lishing an All India Super Grid for
generation and distribution of Electri-
city; and

(b) what is the nature of the pro-

posal and the progress made in the
matter?
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The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) Yes, Sir.

(b) Details of the scheme have still
to be formulated. So far, only the
preliminary studies for establishment
of a zonal grid for the southern re-
gion comprising the States of Andhra
Pradesh, Madras, Mysore and Xerala
have been undertaken. It is proposed
to undertake similar studies for other
regions also in due course. The
Southern Zonal Council have approv-
ed the establishment of links bet-
ween Mysore and Madras and between
Kerala and Madras.

Import of Switchgear

*554. Shri Narayanankutty Menon:
Will the Minister of Irrigation and
Power be pleased to state:

(a) when did the Kerala Govern-
ment submit proposal for import of
switchgear for the Transmission and
Distribution Schemes in the State;

(b) when was the sanction accorded;

(c) whether sanction has been asked
for the purchase of 11 K.V. switchgear
for this scheme; and

(d) whether sanction has been

issued?

The Depuly Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
A statement is laid on the Table of
the House. [See Appendix II. an-
nexure No, 48.]

Research Centres for Cotion 0l Seeds
and Millets

o555 [ Shri B. C. Majhi:
"7y Shri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the 21 research centres
and sub-centres in different Statles
under the project for intensification
of Regional Research on cotton, oil
seeds and millets have been establish-
ed; and

(b) what will be the important
functions of these research centres?
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The Ministey of Agriculture (Dr. P.
S. Deshmukh): (a) 15 centres have
been established so far. Action is be-
ing taken to establish the remaining
6 centres as soon as possible.

(b) To organise cross-commodity re-
search on cotton, oilseeds & millets on
regional basis.

Speeding up Goods Trains
*556. Pandit D, N, Tiwari: Will the
Minister of Railways be pleased to
siate:

(a) whether the Efficiency Bureau
of the Railway Board has submitted
its report about the speeding up of
goods trains;

(b) if so, their main recommend-
ations;

(¢) whether their suggestions are
being carried out; and

(d) if so, with what results?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, so
far as the Broad Gauge portion is con-
cerned.

(b) A statement is placed on the
Table of the House.

STATEMENT
Main Recommendations are:

(1) Planning of rehabilitation and
developmental works so as to proviae
additional facilities required to in-
crease the capacity of the sections
where the utilization has already re-
ached, or is likely to reach, saturation
limits due to the anticipated future
traffic. g | £

(2) Increasing the booked speed of
goods trains where possible alter
actual trials and keeping a close watch
on their actual performance at differ-
ent levels.

(3) Extending the working of crack
trains and keeping a watch on their
punctuality.

(4) Improving marshalling of trains
I marshalling yards.
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(5) Laying down norms of time re-
quired for carrying out different tvpes
of work in the marshalling yards, and
for loading, unloading and shunting
work at stations and checking the
actual performance against Lhese
norms and taking up lapses noticed.

(6) Monitoring of goods trains,

(7) Providing better facilities 1in
yards such as improved lighting,
power operated points and signals,
track circuiting, track brakes, skids
and shunting engines of adequate
capacity ete.

(8) Rationalizing train examination
points with a view to reduce such
points where possible,

(9) Further improving maintenance
of roiling stock, signal interlock:ng,
tele-communication and control work-

ing.

(10) Introduction of incentive
scheme for yard staff and revision of
running allowance rules for runcicg
staff,

(11) Maintaining better personal
contact between operating officers and
staff,

(c) Yes, to the extent feasible.

(d) This will be known only in due
course, after the recommenia‘ions
have been implemented.

Forest Department, Andaman

*557. Dr. Ram Subhag Singh: Will
the Minister of Feod and Agriculture
be pleased to state:

(a) whether the employees in the
Forest Department, Andaman, have
been granted annual increments due
to them consequent upon extension of
Central Pay Commission scales of
pay to them from 23rd February, 1957;

(b) if so, the date from which these
employees have been drawing in-
creased pay;

(c) whether arrears of pay on ac-
count of difference between the pay
due to the employees on the basis of
pay plus due increments and pay
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actually paid to them upto the date of
sanction of increments, has also been
paid to them; and

{d) if not, the reasons for delay?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) Presumably the
Hon’ble Member refers to the labour
brought on to the regular establish-
ment from 23rd February, 1957. If so,
the answer is in the affirmative,

(b) These employees have kzen
drawing increased pay from varicus
dates commencing from November,
1959.

(c) Arrears have been paid in most
cases and steps are being taken to pay
the arrears in the remaining cases
also.

(d) The delay in some cases has
been due to heavy volume of work
involved in the preparation of clanus.

Legislation y,: Travel Agents

Shri Subodh Hansda:
*558.{ Shri R. C. Majhi:
Shri Ram Krishan Gupta:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether any final decision has
been taken by the Central Govern-
ment regarding the framing of legis-
lation to govern the conduct of travel
agents, excursion agents, shikar agents,
guides and hoteliers in dealing with
tourists; and

(b} if not, when this will be finalis-
ed?

The Minister of State in the Minis-
try of Transport and Communicalions
(Shri Raj Bahadur): (a) and (b). De-
tails in respect of proposed legislation
to govern the conduct of travel agents,
excursion agents, shikar agents, guides
and hoteliers in their dealings with
tourists are still being worked out in
consultation with the various Ministr-
ies of the Central Government and
with the State Governments. In ad-
dition, the representatives of the
Travel Trade have to be consulted. In
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view of the comprehensive nature of
the proposed legislation covering var-
ious aspects of travel industry and in
view of the different points of view
expressed by the various depariments
concerned it is not possible to say if
and when the proposed legislation will
be enacted.

Supply Dropping in NEFA

" Shri Basumatari:
s {Shri Hem Barua:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that inde-
pendent operators have won open
tenders for supply dropping con-
tracts in NEFA;

(b) if so, whether D.G.C.A. and
other authorities at airfields give them
full facilities; and

(c) if not, the reasons therefor?

The Deputy Minister of Civil
Aviation (Shri Mohinddin): (a) An
independent operator who was the
only tenderer has been awarded the
contract for supply dropping in NEFA
and Naga Hills-Tuensang Area.

(b) Government have no inform-
ation of any facilities having been
denied to the operator.

(c) Does not arise.

Calcutta-Dum Dum Road

*560. Shri H. N. Mukherjee: Will the
Minister of Transport ang Communi-
cations be pleased to state:

(a) whether the scheme of a new
road linking Dum Dum airport with
the city of Calcutta is being consider-
ed by Government; and

(b) if so, with what results?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b), A
scheme formulated by the West
Bengal Development Corporation for
the construction of a super highway
connecting Calcutta city with Dum
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Dum airport was recently forwarded
by the Chief Minister, West Bengal,
for consideration. It is under ex-
amination and no decision has been
taken.

D.V.C. Headquarters

*561. Shri Subiman Ghose: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether D.V.C. authorities have
informed Government of India of its
intention to shift its headquarters to
Bihar;

(b) whether Government have con-
sented to it; and

(e} what is the expenditure to be
incurred for the proposed transfer?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes, Sir.

(¢) The Corporation have worked
out a preliminary estimate amounting
to about Rs, 1'67 crore towards ac-
quisition of lands and construction of
buildings at Maithon for shifting of
the Headquarters. Details of this ex-
penditure have not yet been worked
out,

Survey of National Highways

*562. Shri A. ML Tariq: Will the Min.
ister of Transport and Communi-
cations be pleased to state:

(a) whether any survey had been
undertakengf the National Highways
to determine their suitability for carry-
ing higher loads;

(b) if so, the names of the Nationai
Highways surveyed and the result of
the Survey;

(c) whether any of the bridges or
culverts on these National Highways
had been found to be unable to carry
higher loads; and

(d) if so, the nature of the weak-
ness spotted, and steps proposed to
be taken to remedy the same?
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The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) to (d). A list showing the
names of the National Highways which
have been selected for survey is laid
on the Table of the Sabha. [See Ap-
pendix II, annexure No. 43]. Some
information has been collected but a
comprehensive report will be prepar-
ed on receipt of the information from
all the State Governments.
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Marine Equipment Show Rooms

*565 Shri Ram Krishan Gupta:
"\ Sardar Igbal Singh:

Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 1458 on the 13th April, 1960
and state:

(a} whether Government have since
considered the suggestion for setting
up marine equipment show rooms at
Bombay and Calcutta for the benefit
of prospective indigenous manu-
facturers; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) and (b), The
suggestion has been accepted by
Government in principle. The Com-
mittee are now working out the de-
tails of the scheme including (a) the
arrangements for the planning or-
ganisation and management of the
show rooms, (b) the financial impli-
cations and (c) the mode of display
and will submit necessary proposals in
this regard as soon as possible.
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Prices of Fertilizers

{ Shri Rameshwar Tantia:
566 J Shri Ram Krishan Gupta:
" | Sardar Igbal Singh:
LShri Pangarkar:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to S.arred Question No. 747 cn
10th March, 1960 and state at what
stage is the question of fixation of
prices of fertilizers for the year 1960-
617

The Minister of Agriculture (Dr. P.
S. Deshmukh): It has been decided to
continue the current pool prices of
fertilizers during 1960-61.

M/s. Bird & Co.
[ Shri Wadiwa:
1_ Shri Vidya Charan Shukla:

Will the Minister of Railways be
pleased to state:

*567,

(a) the amount claimed and that
actually paid to M/s. Bird and Co.,
(Private) Ltd., on account of ‘extra
lead’ in respect of their handling con-
tracts at Sakrigalighat and Manihari-
ghat, during the period July 1958 to
April, 1950, separately for each bank,
month by month:

(b) whether any excess and/or ir-
regular payments on account of ‘extra
lead’ at Sakrigalighat were found to
have been made to M/s. Bird & Co..
in the years from 1956 to 1959;

(¢) if so, amount of such excess
and/or irregular payments together
with the period to which they relate;
and

(d) the action taken, if any, to make
good such excess payments?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) A state-
ment is laid on the Table of the
Sabha. [See Appendix II, annexure
No. 50].

(b) to (d). When the procedure for
reckoning the leads was reviewed by
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the Eastern Railway in August 1959 it
was found that according to the re-
vised procedureasum of Rs.91,546.61
nP. pertaining to the period May 1956
to July 1858 would have to be recover-
ed from M/s Bird & Co, (P) Ltd.
The Easiern Railway have according-
ly proposed to adjust the sum from
the amounts due to M/s Bird & Co.
in respect of their subsequent handl-
ing bills, security deposit etc. avail-
able with Railway.

Postal Delays

*568. Shri Assar: Will the Minister
of Transport and Communications be
pleased to state:

(a) whether it is a fact that Gov-
ernment have recently received
several complaints about the unusual
late delivery of telegrams;

(b) if so, the reasons thereof;

(¢) whether it is also a fact that
telegrams have been sent by post; and

(d) if so, the reasons thereof?

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) There have been some complaints.

(b) The delays are generally due to
in‘erruptions in line and defaults of
service.

(c) Yes, in some unavoidable cases.

(d) In case of prolonged interrup-
tions or alternate route for diversions
not being available.

Regional Fruit Research Stations

[ Shri R, C. Majhi:
3\ Shri Subodh Hansda:

Will the Minister of Food and
Agriculture be pleased to state:

(a) at what stage is the proposal to
establish four regional fruit research
stations that have been sanctioned for
Andhra Pradesh, Uttar Pradesh, Bihar
and Maharashtra; and

(b) when these research stations are
expected to start functioning?

*569.
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The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) and (b). The Re-
gional Fruit Research Stations at
Kodur (Andhra Pradesh) and Sabour
(Bihar) have already started function-
ing. The Maharashtra Government
are taking steps to acquire land for
the establishment of a Regional Fruit
Research Station at Poona, the site of
which has been finally selected. The
Uttar Pradesh Government had asked
for clarification regarding certain mat-
ters in respect of the Regional Fruit
Research  Station to be set up at
Saharanpur. The position has been
clarified and the station is expected to
start functioning shortly.

Ferrous Scraps on Railways

*570. Pandit D. N. Tiwari: Will the
Minister of Railways be pleased to
state:

(a) the quantity of annual arisings
(Ferrous scraps) on the Railways; and

(b) the quantity (i) sold to public
(ii) utilized for railway use by the
ordnance factories, private steel foun-
dries and rolling mills and (iii) sup-
plied to steel plants during the years
1958-59 and 1959-60?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) and (b).
A statement is placed on the Table of
the House. [See Appendix II, an-
nexure No. 51].

Hangars at Dum Dum

Dr. Ram Subhag Singh:
*571. { Shri P. G. Deb:
| Shri Aurobido Ghosal:

Will the Minister of Transport and
Communications be pleased to state:

(a) how many companies have got
hangar facilities at Dum Dum Air-
port in Calcutta;

(b) how many companies have not
paid their hangar charges for years
together; and

(c) the action taken in the matter?
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The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) 12
companies including the two Air Cor-
porations.

(b) None of the present tenants of
the hangars have long ouis.anding
arrears against them, but there are
outstandings against two companies in
respect of rent etc. of hangars occupied
by them in the past.

(c) A suit for the recovery of the
amount has been filed in one case and
the question of recovering the dues
from the assets of the other company,
now defunct, is being examined in the
other case,

Hindustan-Tibet Road

Shri Subodh Hansda:
*572 <{ Shri R. C. Majhi:
(_ Shri Nek Ram Negi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the construction of
Hindustan-Tibet road in Himachal
Pradesh has been completed;

(b) what is the amount spent so far
on this road; and

(c) what steps Government are tak-
ing to make it an all weather road?

The Minister of State in the Minis-
try of Transport and Communications
(8hri Raj Bahadur): (a) No, Sir.

(b) Rs. 218.94 lakhs were spent till
June 1960, since the beginning of the
first Five Year Plan.

(e) A statement is laid on the Table
of the Sabha.

STATEMENT

An all weather (black-topped) road
exists upto a point 22 miles beyond
Simla. A fair weather road (16 to 24
ft. width) exists upto mile 96 (12
miles beyond Rampur). Estimates
for providing cross drainage structures
and laying road crust (soling and l1st
eourse of water bound macadum) upto
Rampur are being sanctioned during
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the current plan; the provision for
black topping this reach is proposed
to be made in the 3rd Plan. The
estimates for cuiting formation to full
width between Rampur and Chini
(Miles 139/0) excepting a stretch of 3
miles from 1360 to 139'0, have al-
ready been sanctioned. Similarly esti-
mates for cutting 6 ft. track between
Chini and Khab (Mile 194/0) have also
been sanctioned and the work is in
progress. Further work in this reach
will be taken up in the 3rd Plan.
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Supply of Electricity from Hirakud to
Madhya Pradesh

Shri Ram Krishan Gupta:
Sardar Igbal Singh:

Shri A. M, Tangq:

Shri Vidya Charan Shukla:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 125 on
the 15th February, 1960 and state:

(a) whether further action on the
recommendations of the Hirakud Con-
trol Board about supply of 5,000 KW,
of power by the end of 1961 to Madhya
Pradesh has been taken by the Gov-
ernment of Orissa; and

(b) if so, details thereof?

*574.

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Government of Orissa have inti-
mated that the power generated at
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Hirakud is already booked against
prior commitments and that no balance
is available for supply to Madhya
Pradesh,

Mysterious Disease in Mackeypur Tea
Estate (Assam)

weme J Shri Assar:
575 3_shri Raghunath Singh:

Will the Minister of Health be
pieased to state:

(a) whether it is a fact that a
mysterious  disease is spreading
amongst tea garden labourers in the
Mackeyvpur Tea Estate in Sibsagar
District (Assam);

(b) if so, the details thereof; and

(c) whether Government have
taken any special measures to prevent
this disease?

The Minister of Health (Shri
Karmarkar): (a) No.

(b) and (c). Do not arise.

Export of Wagons and Coaches

*576. Pandit D. N. Tiwari: Will the
Minister of Railways be pleased to
state:

(a) whether there has been any
export of wagons and coaches in 1960
so far; and

(b) if so, their number and the
countries to which they were export-
€d?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Not su
far.

(a) Does not arise.

Theft of Iron Safe on N.E. Railway

(Dr. Ram Subhag Singh:
Shri Khushwaqt Ral:
Shri Mahanty:

| Shri Subiman Ghose:

*571.

Will the Minister of Railways be
pieased to state:

(a) whether an iron safe belonging
tc the N.E. Railway was found
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missing on the night of 19th and 20th
July, 1960 from the brake van of the
Agra-Kanpur Express;

(b) if so, what was contained in it;
and

tc) whether any clue has been
found abou:. the circumstances iIn
which it was taken away and by
whom?

The Depuiy Minisier of Rallways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) An amount of Rs. 33,223-28 nP.
in cash, and Rs. 141147 nP. in
vouchers.

(e¢) The police have registered a
vase, and their investigation is in pro-
gress.

Post Offices in Rented Buildings in
Sholapur Distt.

1020. Shri Pangarkar: Will the
Minister of Transport and Commumi-
catlons be pleased to state:

\a) the number of Post Offices in
Sholapur district of Maharashira State
funciioning in rented buildings at
present; and

tb) the amount of rent paid by
Government during 1959-607

The Minister of Transport and
Communications (Dr. P. Subbarayan):
(a) 25.

(b) Rs. 18170.18 nP.

Dephenolised Essential Oil and
Microll

1021. Shri P. K. Deo: Will the
Minister of Food and Agriculture be
pleased to state:

va) whether the Forest Research
Institute, Dehra Dup have developed
=conomic methods for the production
of Dephenolised Essential O0il and
Microil for nuclear emulsion work;

(b) whether similar production has
been started on a commercial scale in
the country;
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te) for what purpose these ofls are
used; and

(d) whether this country is self-
sufhcient in the production of these
oile? t

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes; from deodar
{Cedrus deodara) oil.

{b) No.

+¢) Dephenolised deodar oil is use-
ful as a perfume for (1) Soaps, (2)
Sanitary and cosmetic preparations
(3) furniture polishes etc. Microil
produced from deodar oil has been
found to be satisfactory for oil immer-
sion objective in microscopic work.

(d) Does not arise in view of (b)
ubove.

Sone Barrage Scheme

Shri Madhusndan Rao:
Shri Bibhuti Mishra:
| Dr. Ram Subhag Singh:

Will the Minister of krrigacion and
Power be pleased to refer to ithe reply
given to Unstarred Question No. 1489
on the 28th March, 1960 and state:

{a) whether work on Sone Barrage
Scheme has since been started; and

1022,

(b) if the reply to par: (a) above
be in the negative, when it is pro-
posed to start the work on the pro-
jeet?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The Government of Bihar have
reported that preliminary arrange-
ments are in progress to take up the
econstruction work.

Theft of Telegraph Wire

1023. Shri Madhusudan Rao: Will
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question
No. 1129 on the 28th March, 1960 and
state:
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(a) whether the investigations
about the theft of telegraph wire have
been completed; and

(b) if so, the action taken in the
matter?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b). A further report has been
called for from th- Police authorities,
who were investigating the case. I
shall inform the hon, member of the
result as soon as a reply is received.

Conversion of Vijayawada-Masuli-
patam Line

1024. Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Ques:ion No. 942 on the 10th
March, 1960 and state:

(a) whether detailed estimates for
conversion of meire gauge line into
broad gauge from Vijayawada to
Masulipatam in Andhra Pradesh have
since been scrutinised;

(b) if so, the nature of sieps being
taken in the matter to start the work;
and

(c) the probable time by which the
work will be commenced?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir. The estimate was sanctioned on
20th April, 1960.

(b) and (c). Work on this conver-
sion was commenced on lst August,
1960.

Express Train between Waltair and
Nagpur
1025. Shri Madhusudan Rao: Will

the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No, 2598 on the 26th
April, 1960 and state:

(a) whether any representation has
been made for an express train
between Waltair and Nagpur;

(b) if so, the action taken thereon;
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(c) the amenities, improvements
made and amount spent on each
siation during current plan period for
the following stations on Vizianaga-
ram-Rajpur Section:—

(i) Vizianagaram,

(ii) Gajapatinagaram,
(iii) Bobbili,

(iv) Paravatipuram, and
{v) Rayaghada;

(d) whether there is any proposal
to remodel the Vizianagaram railway
yard; and

(¢) if so, state that particulars
thereof and amount that has to be
incurred?

The Deputy Minister of Railways
(Shri Shahnawaz EKhan): (a) and (b).
No such representations have been
received in the recen: past. Repre-
sentations have, however, been receiv-
ed for the introduction of a direct
train between Vizagapatam and Dell
via Raipur and Nagpur. Due to
inadequate traffic and line capacity
there is no justification for introduc-
tion of this train.

(c) A statement is laid on the Table,
LSee Appendix II, annexure No. 52].

{d) Yes, Sir.

(e) Provision has been made for a
high Level Island platform, an addi-
tional Loop shunting neck, Weigh-
bridge, ash pit etc. The total cost of
the remodelling scheme is Rs. 21,41,300.

Doubling of Rajamundry-Waltair
Line

1026. Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No. 1827 on the 6th
April, 1960 and state the progress
since made in regard to the doubling

AUGUST 19, 1960

Written Answers 3416

of Railway line between Rajamundry
and Waltair?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): The work
on the doubling of 12.5 miles between
Rajamundry and Dwarapudi is almost
complete and the line is expected to
be opened for traffic shortly. The
work on the doubling of 18.75 miles
between Dwarapudi and Samalkot is
in full swing and is expected to be
completed by June, 1961.

Motorable Roads in Himachal Pradesh

1027. Shri 5. N. Ramaul: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what are the specifications of
motorable double lane, motorable
single lane and jeepable roads in
Himachal Pradesh; and

(b) which are the places with
mileage where motorable double lane
and motorable single lane have been
constructed in Himachal Pradesh
during the Second Five Year Plar
period so far?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The specifica-
tions are given below:—

(i) Double lane motorable
roads.—The road formation
shall be 24 ft. wide including
2 ft. side drains and 2 ft.

. parapet.

—

Single lane motorable
roads.—The road formation
shall be 16 ft. wide including

(1

2 ft. side drain gnd 2 ft.
parapet.
(iii) Jeepable roads.—~The road

formation shall be 9 ft. wide
including parapets.

(b) (i) The following roads were
constructed to double lane motorable
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standard during the first four years
of the Second Five Year Plan:—

Length

Name of road actually cons tructed

Miles
1 Simla—Mandi 78% 7
road via Bilaspur
2 Bilaspur—Kirat- 15
put road.
3 Chamba—Bani- 14
khet road All figures
4 Simla—Nahan— 50 being total
Paonta—Dehra- mileage
dun road L figure and
5 Kala—Amb— 8 7 not nece-
Nahan road ssarily con-
6 Simla—Mandi 14 tinuous mi-
road wia Tarma- leage.
pani
7 Hindustan- - 81
Tibet road (Na-
tional Highway
No. 22) J

Tora. . 260% miles

——

(#) The following roads were cons-
tructed to single lane motorable standard
during the first four years of the Second
Five Year Plan :—

Length  actually

Mame of road constructed

Miles

1 Simla —~Mandi 73
road vig Tarta-

pani.
2 Chindi Link road

4

3 Sundernagar— 6

Jaidevi road
4 Chail—Gohar— 4 4

Pandoh road

5 Mandi—Rew- 15

walsar road All figures
6 Uhl Valley road 5 being total
7 Bilaspur—Kir- 5 | mileage
atpur Road \ figure and
8 Alikhad—Ghu- 7 not nece-
marwin—Ladror ssarily
road continuous
9 _Swarghat—Shri mileage

Nainadevi—Bhakra

road
10 Bhager—Chaun- 6
tra road

11 Dadhol-Harital- 4
Yanagar road
JJkI(JIMmh—-Bmi~ 8

et d
(Parel dimr:iam)

SRAVANA 28, 1882 (SAKA)

Written Answers 3418

Name of road Length actually

constructed
Miles?

13 Shahpur—Bak- 43

loh road
14 Chamba—Chowa- 32

ri_road
15 Chamba—Khar- 19

amukh road
16 Chamba—-Tissa It

Alwas road
17 Koti—Langera 22

Jammu boundary All figures
18 Jagadhari— -Pao- 18 being total

nta Rajban— mileage

Rohru road , figures and
19 Solan—Monus not neces-

road sarily conti-
20 Nahan—Dada- 8 nuous

hu-— .Rajban road mileage
21 Theog—-Kotkhai 23

Hatkoti road
22 Chella—Chopal— 4

Shalloo road
23 Hindustan—Ti- 10

bet road (MNa-

uonal Highway

No. 22) J

TotaL 340 miles

Railway Lines in Maharashtra

1028. Shri Naldurgkar: Will the
Minisier of Railways be pleased to
state:

(a) how many railway lines have
been recommended by the Govern-
ment of Maharashtra to be included
in Third Five Year Plan;

(b) whether the railway line from
Sholapur to Jalna or Aurangabad,
(Marathwada) has been recommend-
ed by the Government of Maharashtra;

(e) if so, when .his line will be
taken .up for construction;

(d) whether the survey of the
above line has been made;

(e) if not, when it will be made;

(f) whether this line will be includ-
ed in the Third Five Year Plan; and

(g) if not, the reasons :herefor?

The Deputy Minister of Railways
(Shri S. V., Ramaswamy): (a)
Thirteen.
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(b) Sholapur-Aurangabad line has
been recommended by the Govern-
ment of Maharashtra.

(¢) to (g). The line has not been
surveved. Allotment of funds made
by the Planning,Commission for con-
siruction of new lines in the Third
Five Year Plan has already been fully
covered by projects for which com-
mitments have already been made. In
view of this the chances of including
this line in the Third Plan are very
remote.

Medical Colleges in UP.

1029. Shri Sarju Pandey: Will the
Minister of Health be pleased to state:

(a) the total amount paid to the
medical colleges in Uttar Pradesh
during the Second Five Year Plan
period so far; z

(b) whether any other lumpsum
grants were given to Uttar Pradesh
during 1958-59 and 1959-60 for medi-
cal education and Training under
centrally sponsoreq schemes; and

(c) if so, what amount and for what
scheme”

The Minister of Health (Shri Kar-
‘markar): (a) A sum of Rs. 68,53,263
(excluding the lumpsum grants) has
so far been sanciioned to the Gov-
ernment of Uttar Pradesh during the
Second Five Year Plan period for the
establishment of the G.S.V.M. Medi-
cal College, Kanpur and for the
expansion of the S.N. Medical College,
Agra.

(b) and (c). In accordance with the
revized procedure for the release of
Ceniral assistance to State Govern-
meats, during 1958-59, a sum of
Rs. 17.70 lakhs was sanctioned to the
Government of Uttar Pradesh as
lumpsum grant for the group “Medi-
cal Education and Training”. During
1959-60, a sum of Rs. 58.36 lakhs was
sanctioned to the State Government
as lumpsum grant for all the cen-
trally sponsored schemes. A list of
such schemes is laid on the Table.
{See Appendix II, annexure No, 53].
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Minor Irrigation Scheme in U.P.

1030, Shri Sarju Pandey: Will the
Minister of Food and Agriculture be
pleased to siate:

{a) whether the Government of
India have received any new scheme
for minor irrigation projects from the
Govornment of Uttar Pradesh for the
vear 1960-61; and

(b) it so, the amount sanctioned for
the purpose?

The Deputy Minister of Agriculture
(Shri M. V. KErishnappa): (a) No, Sir.

(b) Does not arise.

Agricultura] Colleges in UP.

1031. Shri Sarju Pandey: Will the
Minister of Food and Agriculture be
plea-2d to staie:

(a) the names of the various Agri-
cultural Colleges in Uttar Pradesh;
and

{b) the amount of grant given to
each of them by the Central Govern-
ment during 1960-61 so far?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) According to the
information available with the Central
Government, the following Colleges in
U.P. are admiiting students for B.Sc.
(Agriculture) course:—

1. College of Agriculture, Agri-
cultural University, Phoolbagh.

2. Government Agricultural Col-
lege, Kanpur.

w

. BR. College, Agra.

. Allahabad Agricultural Insti-
tute, Allahabad.

. College of Agriculture, Banaras
Hindu University, Varanasi.

L

L2

8. Jat Vedic College, Barau..

7. Amar Singh Jat College,
Lakhoti.

8. Shri Durga Ji Degree College
of Agriculture, Chandesar,
Azamgarh.
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0. Janta Degree College, Ajitmal

(Etawa).

10. RS.K. Degree College, Sim-
bhaoli.

11. Gujar  Agricultural College,
Rampur.

12. Raja Mahendra Pratap Prem
Vidyalaya College, Narsan
(S8aharanpur).

13. Jat Degree College, Muzaffar-
nagar.

14. Town Degree College, Ballia.

(b) The Central Government have
agreed to provide financial assistance
to the U.P. Government in connection
with the establishment of an Agri-
cultural University at Phoolbagh com-
prising a College of Agriculture, a
College of Veterinary Medicine and
a College of Agricultural Engineering
and Technology as its constituent
Colleges. According to the existing
procedure for grant of Central finan-
cial assistance to the State Govern-
ments for Plan schemes, assistance is
releaseq according to the heads of
development and not for each indivi-
dual scheme separately. The figures
of central assistance actually utilised
by the UP. Government during the
current financial year in connection
with the Agricultural College of the
above University is therefore not
available.

No grant assistance has been given
by the ©@entral Gevernment up-to-
date for any of the other Agricultural
Colleges in U.P. during 1960-61,

Supply of Foodgrains to U.P.

1032. Shrl Sarju Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrains, both
rice and wheat, supplied to the Btate
of Uttar Pradesh in April, May, June
and July, 1960, respectively;

(b) whether the grains supplied
were meant for sale only through the
fair price shops; and
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(c) the ptice at which they were
sold to the consumers?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
A statement showing the quantities of
wheat issued from Central stocks
during the months of April, May,
June and July, 1980, is laid on the
Table. [See Appendix II, annexure No.
54]. No rice was supplied.

(b) Except for wheat supplied to
the Mills, the entire quantity of wheat
was meant for issue through fair
price shops. Bulk of the wheat-pro-
ducts produced by the mills out of
the wheat supplied to them was also
for issue through fair price shops.

(¢) Wheat was sold to the con-
sumers at the rate of 2 seers and 10
chhaiaks to a rupee except in the hill
districts where the retail prices were
fixed by the District Magistrates after
making suitable allowance for the
expenditure incurred by the retailers
on transport from the Government's
issue centres to the fair price shops
and the retailer’s commission.

Meatal Hospital in Shahdara (Delhi)

1033, Shri D. C, Sharma: Will the
Minister of Health be pleased to refer
to the reply given to Unstarfed
Question No. 644 on the 2nd March,
1960, and state the further progress
since thade with regard to the con-
struciion of the Menta] Hospital in
Shahdara (Delhi)?

The Minister of Health (Shri Kar-
markar): Administrative gpproval to
the construction of the Out-patient
Department of the Mental Hospital at
Shahdara, Delhi, has been accorded.

Mobile Library Service

1034. Shri D. €. Sharma: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No, 1512 on the 16th De-
cember, 1959, and state:

(a) whether mobile library service
has since been provided on the North-
ern Railway; and
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(b) if so, on which section?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
No, The Staff Benefit Fund Committee
did not find it possible to allot funds
for the scheme during 1958.60. The
question is to be considered again this
year at the next meeting of the Com-
mittee.

Chandigarh Station

1 Shri D. C. Sahrma;
035. {sm Ajit Singh Sarhadi:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 667 on the
2nd March, 1960 and state:

(a) the further progress made in re-
gard to the re-modelling of Chandigarh
Railway Station; and

{b) the time by which the work
is likely to start?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Additional accommodation for storage
of parcels has been provided. The
work of remodelling the yard to pro-
vide better berthing facilities is pro-
posed to be taken up during the cur-
rent financial year.

Casual Workers on 'W. Raillway

1036. Shri D. C. Sharma: Will the
Minister of Raiflways be pleased to
state:

{a) the total number of casual
workers on the Western Railway at
present;

(b) how many of such workers have
put in more than one year of conti-
nuous work; and

(c) the number absorbed in regular
service during the same period?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
Information is being collected and
will be laid on the Table of the
Sabha.
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Written Answers 3424

Co-operative Socisties in Delhi

1037. Shri D. C. Sharma: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) *he total amount of loan advanc-
ed to the co-operative societies in
Delhi in 1859-80 for agriculture and
for industries;

(b) the total amount of loan realis-
cd;
(c) the steps taken against those

societies which have failed to repay
the loan; and

(d) whether Government propose to

extend time for the repayment of
these loans?

The Deputy Minister of Community

Development and Co-operation (Shri
B. §. Murthy): (&)

Cooperative
vear ft.e,I-7-59 By Cooperative By
to 30-6-60 bank Gowvt.
Rs. Rs.
(#) For Agricul-

28,92,525 22,000
2,90,837 13,000
31,83,362 35,000

ture .
(fi) For Indus-
tries

(by The loans advanced during 1959-
60 had not fallen due for recovery
during that year. The recoveries in
respect of loans advanced during the
previous years were as under:

(f) Bank Loan . 37,58,427
(#1) Government
Loan 16,82,292

(c) Notices are being issued against
defaults of previous loans.

(d) Does not arise as the loans ad-
vanced in 1959-60 have not become
over-due as stated earlier.

Reservation Clerks

1038. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the number of reservation clerks
on Northern Railway, gradewise and
station.wise;
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{b) the number of passenger guides
working on Northern Railway; and

(e) the number of passenger guides
reverted in 1959-60 due to abolition of

posts?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The information is being collected and
will be laid on the Table of the Sabha.

Flood Control Programme in Orissa

1639, Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleeased to refer to the
reply given to Unstarred Question
Na. 810 on the Tth March, 1960 and
state:

ta) the names of schemes forwarded
by the Orissa Government under the
flood control programme for 1860-61
for approval;

ib) whether these schemes have
been approved;

{c¢y if so. what amount has been
sanctioned for these schemes; and

(d) whether the State Government
have intimated by now the schemes
which are meant for surface drainage
improvement?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a). The
Government of Orissa have reported
that they intend taking up in 1960.81,
the schemes shown in the statement
laid on the Table. [See Appendix II,
annexure No. 55].

(b). These have not yet been ap-
proved as details of the schemes are
still awaited from the State Govern-
ment.

{e). Does not arise.

(d). Of the schemes proposed to be
taken up in 1960-61, there is only one
drainage scheme, namely, “Construe-
tion of 3'-0" diameter R.C, Hume pipe
sluice at 87th mile of Bhargavi left,
at Kapileswarpur Pratap-Sasan.
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Regional and State Water Bewage
Boards

Shri A. M. Tariq:
Sardar Igbal Singh:
| Shri Madhusudan Rao:

Will the Minister of Health be pleas-
cd to refer to the reply given to Un-
starred Question No. 121 on the 15th
February, 1960 and state at what
stage is the proposal of setting up of
Regional and State Water Sewage
Boards?

Shri Ram Krishan Gupta:
mo.!

The Minister of Health (Shri Kar-
markar): The Government of Andhra
Pradesh have decided to set up an
Advisory Water Supply Board. The
Government of Maharashtra have con-
stituted a Board of Health to advise
Government on all general questions
of Sanitary and Public Health policy.
All Water Supply and Drainage
Schemes of the local bodies for which
the State Government pays grants or
loans are referred to that Board. While
the Governments of Mysore and
Orissa are not in a position to set up
such Boards, the Governments of
Assam and Madhya Pradesh have de-
cided not to do so for the present. The
Government of the Punjab do not
propose to set up a Board for the
entire State but are examining a pro-
posal for the constitution of a Board
covering only Urban Local Bodies.
The proposal for setting up of the
Boards is still under consideration of
the Governments of Bihar, Kereala,
Madras, Uttar Pradesh and West
Bengal. Replies from the Governments
of Rajasthan, Gujarat and Jammu
and Kashmir are still awaited.

Model Town Planning Legislation

( Shri Ram Krishan Gupta:

1041.{ Shri A, M. Tarlg: .

Sardar Igbal Singh:

Will the Minister of Health be
pleased to refer to the reply given to
Unstarred Question No. 126 on the
15th February, 1960 and state the
further progress made in the finalisa-
tion of Model Town Planning Legis-
lation?
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The Minister of Health (Shri Kar-
markar): Central Regional and Urban
Planning Organisation have since re-
vised the Model Town and Country
Planning Legislation and it has been
forwarded to all the State Govern-
ments and the Union Territories for
enacling legislation on the lines indi-
cated in the draft Model Legislation.

Distribution of Krishna River Waters

1042, Shri Ram Krishan Gupia: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Starred Question No. 1827 on the
20th April, 1960 and state:

(a) the nature of steps since taken
for distribution of Krishna River
waters; and

(b) the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a). The
proposed inter-State Conference has
not yet been held. It is expected to
be held shortly.

(b). Does not arise.
Derallment of Barauni-bound Goods
Train

Shri Ram Krishan Gupla:
Shri Rameshwar Tantia:
Sardar Igbal Singh:

Shri Pangarkar:

Will the Minister of Rallways be
pleased to refer to the reply to given to
Unstarred Question No. 1371 on the
23rd March, 1960 and state

1043.

(a) whether investigations into the
causes of the derailment to the
Parauni-bound goods train have been
completed; and

(b) if so, the results thereof?

The Deputy Minister of Rallways
(Shrl 8. V. RBamaswamy): (a), Yes.

(b). The derailment occurred on ac-
count of an unevenly loaded wagon on
the train.
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Replacement of Steam Engineg in
Delhi by Diesel Engines

Sardar Igbal Bingh:

Will the Minister of Railways be
pleased to state:

1044, { Shri Ram Krishan Gupta:

(a) whether Governmenti is consi-
dering a proposal to replace steam
engines by diesel engines in the Delhi
area; and

(b) if so, at what stage the proposal
is?

The Deputy Minister of Railways
(8hri Shahnawaz Khan): (a). No.

(b). Does pot arise.

Train Accident on Jubbalpur-Itarsi
Section

Shri Ram Krishan Gupta:
1045. { Sardar Igbal Singh:
| Shri D. C. Sharma:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1550 on the
18th April, 1960 and state:

(a) whether the cause of the train
accident on Jubbalpur-Itarsi Section
of Central Railway has been investi-
gated; and

(b) if g0, the result thereof?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a). Yes.

(b). The accident was due to failure
of Railway staff. Departmental action
is being taken by the railway ad-
ministration against the staff held res-
ponsible for the accident.

Freezing Planis on West Coast in
Kerala

Shri Warlor:
s { Shri Vasudevan Nair:

Wil the Minister of Food and
Agriculture be pleased to refer to the
reply given to a supplementary on
Starred Question No. 924 on the 28th
August, 1958 and state:
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(a) how many freezing plants for
freezing of fish have so far been esta-
blished on West Coast; and

(b) at what places?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
Five freezing plants have so far been
set up at the following places on the
West Cost:

(1) Trivandrum
(2) Neendakara
(3) Kozhikode
(4) Mangalore
(5) Bombay

One plant is nearing completion at
Cochin. Apart from these plants,
which have been put up by the Cen-
tral and State Governments, five freez-
ing plants at Cochin and one at
Bombay have been set up by private
parties.
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New Method of Birth Cemtrol

1048, Shri Assar: Will the Minister
of Health be pleased to state:

(a) whether it is a fact that a new
method of birth control by painless
operation by an Indian Birth Contrel
Specialist, Dr. G. M. Phadake, was des-
cribed as the “greatest advance in
science of birth comtrol” at the 23rd
Nation Family Planning Conference
held at The Hague;

(b) whether Government have ad-
opted that method in any Hospital;

(c) if so, in how many hospitals and
on how many persons; and

(d) when this method was discover-
ed by Dr. Phadake?

The Minister of Health (Shri Kar-
markar): (a). No, Sir. Sterilization
operation in the male (Vasectomy)
for all practical purposeg is irreversi-
ble. Dr. G. M. Phadake is developing
a reversible technique, Reference to
this technique is reported to have been
made at the Conference,

(b). No, Sir, the reversible opera-
tive technique of vasectomy is still be-
ing developed.
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(c). Does not arise. Out of 13
cases operated by Dr. Phadake, 9 cases
are reported to be successful (sper-
matozoa re-appeared after operation)
and wives of seven patients are re-
ported to have become pregnant.

(d) The required information is not
available.

Atomic Garden in Delhi

J Shnn D. C. Sharma:
1049.9 Shri Inder J. Malhotra:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Starred Question No.
735 on the 10th March, 1960 and state:

(a) the progress made so far in the
establishment of an Atomic Garden in
New Delhi; and

(b) if so, when it is likely to be
completed?

The Deputy Minister of Agriculture
(Shri M. V. Erishnappa): (a) and (b).
A Cobalt 60 Gamma Field Radiation
Unii, also known as Gamma Garden,
was established at the Indian Agri-
cultural Research Institute, New
Delhi, in April, 1960 and has been
functioning since then.

Flood Control Schemes in Punjab

1050. Shri D. C. Sharma: Will the
Mirister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that consu-
tations between the Planning Com-
mission and the Punjab State have
been held with regard to  Flood
Control;

(b) if so, with what results;

(¢} whether provision for flood
control has been increased;

(d) if so, to what extent;

(¢) whether the Punjab Government
have since sent up fresh proposals for
inclugion in the Secong Five Year
Plen; and
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(fy if so, what are they and the
action taken thereon by the Centre?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a). The
repiy is in the affirmative.

(b) to (d). In addition to the al-
location of Rs, 394 lakhs for the Pun-
jab State in the Second Plan for flood
control measures the State Govern-
ment have been authorised to diver:
savings in the State Pan to the extent
of Kz 45 lakhs to meet additional out
lay on flood control schemes.

1) and (f). The Government oi
Puinjab have recently furnished g list
of 164 schemes, estimated to cost Hs.
953.25 lakhs, for approval. These pro-
posals involve an expenditure of
Rs. 520 lakhs during the Second Plan
period and a spill-over of Rs. 433.25
lakhs into the Third Plan. The list
furnished by the State Government
includes the schemes already approv-
ec. The question of approving the
fresh schemes included therein, 1is
under consideration.

Sugar Production in North Bihar

1051, Shri Anirudh Sinha: Will the
Minister of Food and Agriculture b«
pirased to refer to the reply given to
Starred Question No. 948 on the 18th
Mairch, 1880 and state:

(&) whether the Government of
Bihar have completed their investiga-
tign in the matter of low recoverv of
supgalr in the factories of North Bihar;

(b} what has been the average re-
cuovery of sugar in the factories of
North Bihar during 1958-80 season as
cumpared to 1958-59 season;

(¢) what action has been taken by
thie State Government and the Central
Sugarcane Committee for improving
the gituation; and

(d) what has been the over-all pro-
duction of sugar this year in the fac-
tories of North Bihar gs compared to
tha* »f last year?

The Deputy Minister of Food and
Agricalture (8hri A, M. Thomas): (a)
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No, Sir. The matter is reported to be
stil! under investigation.

(b) 9.39 per cent in 195860 and
9.78 per cent in 1958-59,

(¢) The State Government has
appointed on 26th May, 1960, a com-
nultee under the chairmanship of the
State Dy. Minister of Industries to
iavestigate into the causes of low re-
covery of sugar and other problems of
the sugar industry in Bihar. The
Central Sugarcane Committee has also
drawn attention of the State Depart-
ment of Agriculture to this matter.

1d) 2.88 and 2.77 lakh tons during
1959-60 and 1958-59 seasons, res-
pectively.

Wrong Spelling of Stations

1052. Shri Bibhuti Mishra: Will the
Minister of Rallways be pleased to
state;

(a) whether it is a fact that names
of many Stations have been written
with wrong spellings in Hindi; and

(b) if so, what steps Government
propose to take in this regard?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
Certain discrepancies in the Hindi
spellings of station names came to
light some time back and the Rail-
ways were instructed to obtain autho-
ritative transliteration of station-
names in Hindi from the Survey of
India and adopt the same on station
name-boards and elsewhere. The
present position with regard to the
adoption of station-names as approv-
ed by the Survey of India is indicat-
ed in the statement laid on the Table.
[See Appendix II, annexure No. 56].
Complaints have, however, been re-
ceived that, in some cases, the spell-
ings of station names in Hindi differ
from their spellings in the regional
language. Action is also being taken
to remove such discrepancies.

Wind Poles for Transmission Lines

1053. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:
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(a) the States which have used
wood poles for transmission lines; and

(b) how many miles of transmission
lines have been constructed with
wood poles in all the States?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b,.

of trans-
mission lines in miles
States —

33 KV

and over
1. Kerala 100 6,000
2. Mysore s 282 1,500
3. Madras ” 4 2,200
4. Assam . 34 181
5. Bihar . = 300
6. Himachal Pra- in 220

desh

7. Bombay . - 195
8. West Bengal . 14 60
9. Punj . 30 75
10. ya Pradesh " 74
TotaL . 464 10,814

Total length of both H. T. and L. T.
ines " 11,278 miles

Payment of Arrears to the Widow of
a Rallway Employee

1054. Shri Pangarkar: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1801 on the 8th April
1860 regarding the payment of arrears
to the widow of a parcel clerk and
state .whether the investigation has
since been completed?

The Deputy Minister of Railways
(Shri Shahnawar Khan): Yes; steps
have also been taken for making pay-
ment to the legal heirs of the deceas-
ed,

Import of Spare Parts for Tractors
and Buolldogers in Maharachir,

1055. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any foreign exchange
has been allotted to Maharashirs
State tqr the import of spare parts for
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the repairs of tractors and bulldezers
in the State during 1960-61 so far;
and

(b) if so, the amount thereof?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) and (b). No
demand for the import of spare parts
has been received from the Govern-
ment of Maharashtra so far during
1960-61. The following allotments
were, however, made during 1959-60
to the composite State of Bombay:—

(i) In January, 1960 a licence for
Rs. 10,78,750 was issued for
import of 40 agricultural
tractors from Poland.

(ii) In March thig year, an
amount of Rs. 17 lakhs was
allotted for the purchase of
heavy tractors and bulldozers
from U.S.S.R. on rupee pay-
ment basis.

Spares to the extent of 25 per cent.
of the value of licence are required
to be imported compulsorily along
with these tractors.

Boll Testing

1056. Shri 8. C. Godsora: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Soil Test Work
Group has completed the work of soil
testing of all kinds of soil in the
country; and

(b) it so, the progress made so far
in preparing the region.wise soil fer-
tility maps of the country?

The Peputy Minister of Agriculture
(Shri M. V, Krishnappa): (2) Not yet.
However, more than one and a half
lakh soil samples representing differ-
ent soils and regions in the country
have been analysed

(b) Region-wise seil fertility mapa
of the country are under preparation.

AUGUST 19, 1860
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Woman's Corpse in Train

(Shri D. C. Sharma:
1062.{ Shri Ram Krishan Gupta:
LShrlmati Mafida Ahmed:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a box
rontaining a woman's body was found
in a third class compartment of the
Amritsar-bound Calcutta Mail at

Rajpura station on the 5th June,
1960;
(b) if so, whether the body has

been 1dentified;

(¢} whether the alleged offender

has been traced; and

(d) if so, the action taken against
him?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir.

(b) and (c), Not so far.

(d) Does not arise.
Panniar Bydro-l’-loctrit; Scheme
1063, Shrl Narayanankutty Menon:

Will the Minister of Irrigation and
Power be pleased to state:
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(a) when the Paniar Hydro-Electric
Scheme was sanctioned in Kerala
State;

(b) when approval for implementa-
tion of the scheme was communicated
tn the Kerala Government;

(c) when did the Kerala Govern-
ment submit purchase proposals for
equipment for this project; and

(d) when sanction for placing
orders for the equipment was issued?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Ad-
ministrative sanction was accorded
by the Government of Kerala on the
25th May, 1956.

(b) 10th July, 1956.

(c) Proposals were forwarded by
the State Government from about the
middle of 1959, part by part.

(d) Sanction for placing orders for
generating sets and power trans-
formers, under Yen Credit, was com-
municated on the 25th June, 1959.

Sanction for the purchase of
Switchgear and remote control gear,
nnder West German Credit, was com-
municated on the 20th April, 1860.

Sanction for other items of equip-
ment will be accorded as and when
specific proposals ar¢ received and
scrutinized,

Leakage of Railway Revenue

1064. Shri C. K. Bhattacharya: Will
the Minister of Rallways be pleased
to state:

1959-60
revenue

(a) the loss incurred in
through various sources of
leakage; and

(b) a list of such sources?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Loss
attributable to ticketless travel is
estimated at about Rs. 5 crores per
annum.

It has not been possible to estimate
loss incurred through other sources
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from the results of the day to-day
checks, since from the statistics of
such checks no estimate can be made
of the cases that go undetected.

(b) The important sources of the
leakage of Railway revenue are:

(i) ticketless travel.

(ii) underweighment of goods
and Parcels,
(iii) Misdeclaration of goods.

{iv) Carriage of unbooked goods
and parcels; and

iv) Resale of used tickels.

Blue-Tongue Disease among Sheep

1065. Shri P. K. Deo: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether there has been an out-
break of “blue tongue” disease in an
epidemic form among the sheep in
this country lately;

tb) how thiz disease came to India;

(c) what is the treatment of this
disease and what is the percentage of
cure; and

(d) how many sheep have fallen

victim {o this new disease?

The Minister of Agricalture (Dr.
P. 8, Deshmukh): (a) No.

ib) Does not arise.

(¢) There is no specific treatment
known, but animals can be immunized
against the disease by vaccination.

(d) Does not arise.

Kanpur Medical College

J Shri Jagdish Awasthi:
"\ Shri 8. M. Banerjee:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No. 1064 on the 23rd
Mearch, 1860 and state:

(a) whether it is a fact that out of
a sum of Rs 2 lakhs sanctioned for

1066,

. 1882 (SAKA)
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Medical
actually

the cancer plant in Kanpur
College only one lakh has
been paid; and

(b) if so, the reason for the same?

The Minister of Health (Shri
Karmarkar): (a) and (b). During
the year 1959-60 the Government of
India sanctioned a grant of Rs. 2
lakhs for the establishment of a
Cancer Institute at Kanpur. The
State Government have already drawn
the grant. The State Government are
utilising a sum of Rs. 1,50,000 on the
ourchuse of equipment and action is
also being taken to utilise the re-
maining sum of Rs. 50,000.

Over-bridges and Unden-bridges

1067. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to refer to
the reply given to Unstarred Question
No, 374 on the Tth August, 1959 and
state the progress made g0 far in
drawing up the scheme for road over-
bridges and under-bridges during the
Third Five Year Plan?

The Deputy Minister of Railways
(Shri S, V. Ramawamy): The
matter is being pursued with the
State Governments. Proposals from
the States of Assam, Bihar. Orissa,
Uttar Pradesh, Madhya Pradesh,
Madras and Rajasthan are still await-
ed,

Railway Bridge over Gandak

1068. Shri Biswanath Roy: Will the
Minister of Rallways be pleased to
state whether any proposal is under
rconsideration for reconstruction of
the bridge over the Gandak between
Bagaha and Chhitauni Ghat Railway
Stations (N.E. Railway) which had
been washed away more than thirty
years ago?

The Deputy Minister of Railways
(Shri S. V, Ramaswamy): No, Sir.
The matter was last examined in 1954
and it was not considered desirable
to embark on any new bridge in the
Sub-Himalayan area until necessary
flood control measures have been
finalised by the State Government.
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The Bihar Government is understood
to have under consideration a scheme
to construct a barrage across the
Gandak at Bhaisalotan, which may
also be used for taking the Railway
line across the river. This ecan,
however, be considered only after the
scheme has been finalized.
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Zfarey 97 7 Y AT |
ALL Bauilding im Bembay
Shri Subodh Hansda:
1070. { Shri R, C. Maphi:

Will the Minister of Transport and
Communications be pleased to state:

ta) whether the construction of the -

Central Administrative Building of
Air India International in Bombay
has started;

(b) if so, the progress made up to
date; and

(c) when it is expected to be com-
pleted?

The Depuiy Minister of Civil Avia-
tiem (Shri Mohiwddin): (a) No, Sir.

(b) and (c). Do not arise.
Railway Workshop at Kanchrapara

1071. S8hri Parulekar: Will the
Minister of Rabdways be pleased to
state: i
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(a) whether the railway workshop
at Kanchrapara is working to full
capacity; and

(b) if not, how much capacity is
idle?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) Does not arise.

Welding of Joints on Railway Track

1072, Shri Parulekar: Will the
Minister of Raillways be pleased to
state:

(a) on how many miles of railway
track in all the zones, the joints have
been welded till the end of May, 1960;

(b) what is the total amount paid
to the contractors till then for sup-
plying welding material, supervision
ete; and

(c) what is the total amount of ex-
penditure incurred by Government on
account of supply of plant, equipment
and labour?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Upto
the end of the financial year 1959-60,
joints have been welded on approxi-
mately 1900 miles of railway track.

(b) *Approximately Rs. 4637 lakhs
have been paid to the contractors
during the 3 years 1957-58, 1958-59
and 1959.60.

(c) *Approximately Rs. 22 lakhs
during the 3 years 1957-58, 1958-50
and 1959-80.

Increase in Railway Earnings

1073. Shrimati Ila Palchouadhuri:
Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
railway earnings-passenger and goods
during the first quarter (April, May
and June) of the current financial year
nave shown a marked increase over

*Figures prior to 1857-58 are not
readily available,
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the figures of the corresponding period
of the last financial year;

(b) if so, the figures for both the
periods: and

(c) the reasons for the increase dur-
ing the current financial year so far?

The Depuiy Minister of  Railways
(Shri Shahnawar Khan): (a) Yes—an
overall increase of over 8 per cent.
more or less corresponding to what
was provided in the Budget Estimates
for 1960-61.

(Amounts in Lakhs)
April Apri

pril
to June to June
1959 1960
Passenger . 35,18 36,49

Goods B 61,00 67,55
ToTAL 96,18 104,04

(c) The increase is partly attribut-
able to increase in traffic and partly
due to levy of supplementary charge
of 5 per cent. on goods freight from
1-4-1960 which was, in fact, provided
in the Budget Estimates of Earnings
for 1960-61.

Telegraph and Telephone Engineering
Department

1074. Shri Aurobindo Ghoesal: Will
the Minister of Transport and Com-
-munications be pleased to state:

(a) what is the normal stay of an
officer of the Telegraph and Tele-
phone Engineering Department at one
piace;

(b) what is the number of officers
in the grade of Directors, Divisional
Engineers, Assistant Engineers and
Sub-Divisional officers who have stay-
ed at DelhijNew Delhi continuously
for more than the last five years; and

(¢) the reasons for such prolonged
stay?

The Minister of Transport and Com-
munications (Dr. P, Subbarayan): (a)
lour years; but if posted to another
post in the same station during the
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four year period or in continuation
thereof, six years.

() Directors . Three
Divisional En-
gineers . Three

Assistant Engineers

and Sub Divisional

Officers . Eleven

(¢) On administrative grounds. Most
of them are still within the prescrib-
ed period.

Electrification of Railways

Shri Daljit Singh:
1035. { Shri §. A. Mehdi:

Will the Minister of Railways be
pleased to state:

(a) the number of Railway Stations
on the Northern Railway which have
been electrified during 1959-60 ~ and
1960-61 so far;

(b) the number of Railway Stations
still pending to be electrified; and -

(c) how many stations are to° be
electrified in Rampur, Bareilly and
Moradabad districts?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
116 Stations were electrified during
1959-60 and 4 Stations during 1960-61
upto 30th June, 1960, 54 more Stations
where power is available, are expect-
ed to be energised by the end of
March, 1961. After electrifying these
Stations there would remain 812
Stations unelectrified but these can be
electrified only when power becomes
available,

(c) Such statistics are not main-
tained according to Civil Districts.

Appointment of 5.C. and S.T.
Candidates on N. Railway

1076. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state the total number of Scheduled
Castes and Scheduled Tribes candi-
dates appointed on the Northern
Railway during 1959-60 and 1960-61
so far?
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The Deputy Minister of Railways

(Shri Shahnawaz Khan):
Scheduled Castes.

1959-60 1569
1960-61 386
(so far)

Scheduled Tribes.

There is no reservation for Sche-
duled Tribes on the Northern Rail-

way.
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C.D, Programme in Himachal Pradesh

1078. Shri Daljit Singh: Will the
Minister of Community Development
and Co-operation be pleased to state
the total amouni spent on the Com-
munity Development Programme in
Himachal Pradesh during 1959-80 and
1960-61 so far?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): Rs. 4324 lakhs in
1959-60 and Rs. 2:63 lakhs in 1860-61
(upto 30th June, 1960).

Yamuna Bridge near Waszirabad
1879 Shri Madhusudan Rao:
) Shri Ajit Singh Sarhadi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that a road
oridge parallel to Wazirabad Barrage
is being comstructed in Delhi to re-
duce the heavy traffic at Yamuna
bridge;

(b) if so, the details of its cost, the
time by which it will be completed
and the advantages of its construction.
and

{c) whether this bridge is still
necessary when one bridge is to be
built near Humayun tomb across the
Yamuna?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir. A
road bridge is being constructed owver
the Barrage at the intake point at the
Wazirabad Works.
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(b) The bridge is estimated to cost
Es. 3148 lakhs as shown below:—

Rs.

(f) Cost of strengthening the

Weir . . . 11°24

(i) cost of the superstructure 1074

(ﬁ'l') cost of Dclhi side appmn-
ch road

200
() cost of Shlhdn
and metalling of the left sld:
approach road . 5 750
31-48

The bridge is expected to be com-
pleted by the endﬂo{ 1961.

The advantages of the construction
of the bridge are that apart from re-
lieving the great rush at the existing
Yamuna bridge, it will go a long way
in the economic development of the
thickly populated area towards the
east It will serve as a connecting
link t6 various towns thereby reduc-
ing the cost of transportation of agri-
cultural produce.

(c) Yes, Sir. Although another
bridge “wil be built near Humayun's
tomb, it is still necessary to have a
third bridge near Wazirabad as the
areas of Civil Lines, University and
Timarpur will remain far away from
the other two bridges. As the
Wazirabad bridge is being combined
with the barrage, it will be obtained
at a small extra cost, as compared to
the cost of an independent road
bridge.

Water Problem in Ratlam (MLP.)

1080, Shri Ramam: Will the Minis-
ter of Health be pleased to state:

(a) whether any assistance has been
given to the Madhya Pradesh State
Government during:the Sacond Five
Year Plan to solve the water problem
in Ratlam:

(b) if so, the details of the assist-
ance promised and given; and
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(c) details of the scheme under-
taken by the State Government to
overcome the water problem in

_Ratlam?

"'The  Minister of Health (Shri
Karmarkar): (a) and (b). Yes, A
sum of Rs. 12868 lakhs has been paid
to the Govermment of Madhya Pra-
desh under the ugrbap phase of the
National Water Supply and Sanita-
tion Programme up to 1959-60 during
the Second Five Year Plan. A fur-
ther sum of Rs. 12000 lakhs has
been tentatively allocated for 1960.61.
The Central assistance is given to the
State Government in the form of
lumpsum loan and the distribution
of the loan for individual schemes,
like Ratlam Water Supply Scheme, is
the responsibility of the State Gov-
ernment. As such, the actual amount
of loan utilised on the Ratlam Water
Supply Scheme so far is not known.

(c) The first stage of the Ratlam
Water Supply Scheme proposed by
the State Government is estimated to
cost Rs. 70-00 lakhs and envisages the
supply of 30 gallons per day to a
pr ive population of 1,50,000,
The details include the construction
of a concrete dam across the Malini
river 12 to 13 miles from Ratlam
Town, and pumping the water from
the reservoir so formed to treatment
works located some 2 miles from the
dam. The water will be filtered and
chlorinated there and them pumped
on to Ratlam Town for supply
through a local distribution system.

Family Planning

1081. Shri A. M. Tarlq: Will the
Minister of Health be pleased to state
whether in view of the remarks made
by the Chief Minister of UP, in a
meeting of Regional Board of Em-
ployees’ State Insurance Corporation,
Lucknow on the 16th July, 1980
about entrusting the work of Family
Planning to young and unmarried
girls, Government are considering the
proposal for appointing married
women for this job?
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The Minister of Health (Shri
Karmarkar): The question of age and
marital status of the women to be
appointed for family planning ser-
vices has been carefully considered
by the Government. While the quali-
fied doctors to be appointed for
family planning need not necessarily
be of advanced age and married, the
medical auxiliaries of 25 years and
above, preferably married, are gene-
railly employed for family planning
work, State Governments have been
requested not- to employ young un-
married women in the family plan-
ning programme.

Corruption Cases on Western Railway

1082. Shri Parulekar: Will the
Minister of Railways be pleased to
state:

(a) the number and nature of cases
of corruption committed by Railway
employees of all classes in each of
the Divisions of the Western Railway
during the years 1958-59 and 1959-60;

(b) the number of persons acquitted;
and

(c) the number of persons convict-
ed?

The Deputy Minister of Railways
(Shri Shahmawax Khan): (a) (i) No.
of cases;

Division 1958-59  1959-60
Bombay 44 30
Baroda 21 7
Kotah 22 16
Ratlam 34 9
Ajmer 22 20
Jaipur 29 19
Bhav Nagar 30 9
Raj Kot 20 12

TotaL 224 - 122

(ii) Nature of Corruption cases.
(1) Acceptance of illegal grati-
fication.
(2) Utilising railway labour for
domestic work.
825(Ai) LSD—4,
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(3) Non-recovery of demurrage-
and wharfage charges.

Unauthorised occupalion ot~
railway Quarters.

(3) Misuse of Passes and PTOs.
(8) Forgery.

(7) Prepering false ELA  Bills
and receiving the pay of
staff.

(8) Obtaining employment under
false pretences

(9) Charging false TA

(10) Doing insurance business and
accurnulation of wealth gis-

Proportionate {0 the known
source of ipcome ete. .

1958-59 r9s9-6o
* 10 7

(4

fe

-

(e 3 5

Corruption Cases on C. Railway

1083. Shri Parulekar: Will the Min-
ister of Rallways be pleased to state:

(a) the number and nature of cases
of corruption committed by Railway
employees of all classes in each of
the Divisions of the Central Railway
during the years 1958-590 and 1559-
60;

(b) the number of persons acquit-
ted: and

(c) the number of persons convict.
ed?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) (i) No.
of cases:

Division 1958-59  1999-60
Bombay . 146 T
Bhusawal . 42 E
Nagpur » as 32
Jhansi 109 ns
Jabalpur . 35 35
Sholapur . 14 20
Secunderabad i B1 Bz
ToTtaL . 462 5§27
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(ii) Nature of cases:
(1) Bribery.
. (2) Corruption.
(3) Fraud.
(4) Cheating.
(5) Misuse of Railway Labour and
material.
(6) Misuse of Passes and P.T.Os
(7) Theft.
'(B) Misapropriation, etc. etc.

1958-59 1959-60
(&) 4 1

(e 4 3

Training in Fruit Preservation in
Himachal Pradesh

1084. Shri Kunhan: Will the Minis-
ter of Food and Agriculture be pleas-
ed to refer to the reply given to Un-
starred Question No. 140 on the 15th
February, 1960 and state for how long
the training in fruit preservation in
Himachal Pradesh is being imparted
and the amount spent so far?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa): The train-
ing in fruit preservation has been
golng on since April, 1957 and an ex-
penditure of Rs. 11,650 has been in-
curred so far.

Renewal of Radio Licenses in Lahaul

and Spiti
1085. Shri Hem Raj: Will the Minis-
ter of Transport and C ications

be pleased to state:

(a) whether Government have re-
eetved any proposal from the Punjab
Government that the dates of renewal
of radio licences in the snow bound
Lahaul and Spiti districts of Punjab
should be fixed in the summer months,
ite., June to September; and

. (b) ‘it so, the decision taken there-
au?

The Minister of Transport and Com-
mumications (Dr. P. Subbarayan): (a)
Yes,
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(b} Th: matter is under considera-
tion.

Howrah Division Staff

1086. Shri Mubammed Elias: Will
the Minister of Railways be pleased
to state:

(a) how many non-gazetted em-
ployees are there in the Howrah Divi-
sion of S.E. Railway excluding Divi-
sional Headquarters staff; and

(b) how many of them reported on
duty between 11th July, 1960 and 16th
July, 19607

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The ques-
tion presumably refers to Eastern
Railway. The required information
is as follows in respect of that Rail-
way:

(a) 29,666,
(b) 23,192, per day on average.
Canal from the Western Kosi
Embankment

1087. Shri Anirudh Sinha: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the State Government
of Bihar approached the Centre for
release of funds for construction of
canals from Western Kosi embanlk-
ment; and

(b) if so, at what stage the matter
liea?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
reply is in the negative.

(b) Does not arise.

TOA-AREITT JET
toce. it wfrey fag: Fur tod
oy 7g |y FY T FGI fE

(%) gatox = & a0 &
FaeNg axw T a5 T W femw
Fogaw s gnfagid ;
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(=) «ft amgx v TEWiEYi
Ty F fod 193 g a6
1 TF O & S wR

(w) a0 B EREIR & &
TE AR AV WA FT B 9FA
a7

T I (ot o Fo TreATHY):
(%) o ufama

(@) = (7). srawr q4, 1882
as |

Sogar Factories

1089, Shri Yadav Narayan Jadhav:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the number of applications
pending with Government for grant
of licences to sugar factories from the
various States;

(b) the names of such sugar fac-
tories and States; and

(c) how many of them are from the
private sector and how many from
co-operative societies?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
110.

(b) A statement is laid on the Table,
[See Appendix II, annexure No. 57].

(c) 76 from the private sector and
34 from co-operative societies,

e wfred
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Over-Bridges in Kerala State

1092. Shri Kunhan: Will the Minis-
ter of Railways be pleased to state:

(a) the number of over-bridges pro-
posed to be constructed during 1960-
61 and 1961-62 in Kerala State; and

(b) the places where the over-
bridges are to be constructed?

The Deputy Minister of Railways
(Shri B. V. Ramaswamy): (a) Two in
1960-61 and Five in 1961-62.

(b) Near Ermnakulam Town and
Quilon Station in 1960-61 and near
Kanimangalam, Olavakkot, Ernaku-
lam Junction, Kalamassery and Anga-
mali stations in 1961-62.

w2 wie wfieo
tog. st 9o |Yo MBI : FuT
Yo 7oA wg aTr A FOT R 7
(%) X § Wit U ¥
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Delkd Milk Supply Scheme

" 1094, Shri Surya Prasad: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of employees under
the wvarious categories employed in
the Delhi Milk Supply Scheme; and

(b) the number of persons belong-
ing to Scheduled Castes among them?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).

Number of em- Number of em-
ployees as on ployees
Category | 16-8-60 belonging to

scheduled
castes as on
16-8-60
Class I . 5 Nil.
Class IT . 6 Nil
Class IIT . 182 2
Class IV . 45 4
ToTtAL 238 6*

*This does not include staff employed
on part time basis which is as under :

Depot Managers . . 280

Chowkidars f . 137
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12 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION ISSUED UNDER NATIONAL
Highways Act

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table a copy of Notification
No. S.O. 1199, dated the 14th May,
1960, under Section 10 of the National
Highways Act, 1956. [Placed in
Library. See No. LT-2300/60].

12.01} hrs.
BUSINESS OF THE HOUSE

Mr. Speaker: The House will now
resume further consideration of the
following motion moved by Dr. B. V.
Keskar on the 16th August, 1960,
namely:

“That the Bill further to amend
the Press and Registration of
Books Act, 1867, as passed by
Rajya Sabha, be taken into
consideration.”

Out of 4 hours that were allotted
3 hours have been taken already and
one hour remains. Has there been
any apportionment of time on this?

Shri Goray (Poona): The Finance
Minister is going to make a statement
on the Palai Central Bank.

Mr. Speaker: Order, order.

The Minister of Finance (Shri
Morarji Desai): I will do it tomorrow.

Shri Tangamani (Madurai): So far
as this Bill is concerned, the first read-
ing is almost over; the Minister of
Information and Broadcasting is on
his legs.

Mr. Speaker: Very well. The
Finance Minister will make a state-
ment tomorrow regarding the Palai
Central Bank.

Business of the 3462
House

An Hon. Member: When will the
discussion take place?

Mr. Speaker: If it is made tomorrow,
then we will have it on Monday or
Tuesday.

Shri Morarji Desai: Whenever the
House likes.

Shri Goray: May I submit that if
the Finance Minister is going to make
a statement about the Palai Central
Bank he should also take into con-
sideration the other bank, a scheduled
bank which was closed by the end of
May last, namely the Laxmi Bank of
Akola? Because, that will give us
some idea as to how the relations
between the Reserve Bank and the
scheduled banks are gomng to be
carried on.

Mr. Speaker: There is no intrinsic
connection between the two except
that both of them are closed.

Shri Goray: The depositors....

Shri Morarji Desai: The same treat-
ment will be given to all; there will
not be any distinctive treatment to
any bank.

Shri Goray: He can refer to that
bank also.

Shri Morarji Desai: It happened
two months ago. I do not know way
suddenly there is this interest now
about that bank. -

Shri Goray: It closed by the end of
May and we are meeting for the first
time after that. I cannot raise it in
the middle.

Mr. Speaker: We have passed
already eighteen days. The hon.
Member waited until the Palai Barnk
closed!

Shri C. D. Pande (Naini Tal): He

was waiting for the Palaj Bank to
fail.

Shri Goray: Only when I got the
information I could raise it.



3463 Press and

Shri A. K. Gopalan (Kaserged):
May I know how many days you are
going to allot for a discussion on this
matter?

Mr. Speaker: We will consider it
Dr. Keskar,

12.04 hrs.

PRESS AND REGISTRATION OF
BOOKS (AMENDMENT) BILL—
contd.

The Minister of Information and
Broadcasting (Dr, Keskar): Sir, I was
observing the other day that the ques-
tions that hawve been raised by the
hon. Members were already discussed
with the representative organisations
of publishers who are the people
mostly concermed with it and after
discussion we brought these amend-
ments for the consideration of the
House.

Before 1 take up any explanation
of the amendments as such, I would
like to say a few words regarding the
approach relating to these gquestions,
because [ find that there is a lot of
misunderstanding in the minds of hon.
Members regarding this question. As
I have said at the very beginning, the
object is to make the functioning of
the printing and publishing of a news-
paper better, more efficient and more
effective. Up till now the practice has
been that the printer and publisher
come forward and declare themselves
before the magistrate as the printer
and publisher of a paper. It is under-
stood that they are really represent-
ing some owner. It is nowhere men-
tioned. Neither has the owner any
authority either to deal with them or
stop them or disr‘niSS them,

The ambiguity of the law has
resulted in a lot of confusion and also
misuse in a number of cases. Cases
have come to our notice—even recent-
ly it has happened—where there was
a difference of opinion between the

AUGUST 19, 1960 Registration of Books 3464

(Amendment) Bill

printer and publisher on the one side
and the owner on the other, and the
printer and publisher ran away with
the title, went to another press and
began to publish the paper, claiming
that as they are the printers and pub-
lishers they have a right to use that
title as they liked. And it was found
on examining the law that there is
no remedy lying with us excepting a
very round-about one.

Now, such cases have highlighted
the defect in the law. What is the
relationship between the printer and
publisher and the owner, nowhere is
it explained. The owner finds him-
self incommoded many t{imes by the
printers and publishers. It might not
happen in a large number of cases.
But it does happen in a sufficient
number of cases to make us clarify
the position thoroughly.

The correct and the logical position
is that the printer and publisher does
it—and in fact he does it—on behalf
of the owner. It is therefore laid
down here that he shall file the
declaration with the authority of the
owner. The owner gives ‘an authority
in writing that “XYZ is authorised to
become the printer and publisher on
my behalf”’. This permits the owner,
whenever he likes, to withdraw him
and appoint another printer and pub-
lisher if he finds that the person in
question is not well with him or is
not carrying out the work as he wants
to do. This, in my opinion, is very
logical and what ought to have been
done long ago in order to clarify the
position.

Shri Tyagi (Dehra Dun): In cases
of libel, defamation, etc., will the
owner also face the risk as the pub-
lishers and printers do?

Dr. Keskar: That is for the law to
decide. Morally speaking, a lot was
gaid on behalf of the poor owners who
are in great difficulties, not the printer
and publisher. But I feel that if we
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examine the working of newspapers,
the owners are quite well aware of
the position in most cases. There
might be cases here and there where
the owners are not aware of parti-
cular things of detail. Generally,
they are quite well aware. They lay
down the policy, and where it some-
times happens that the editor does
not agree with the policy, he has to
go. Therefore, the owner is fully
aware. In a number of foreign coun-
tries the practice is that the owner
declares that he is the owner of this
paper. The printer and publisher is
an institution which we alone have
got in the form in which it is there.

Shri Tyagi: Legally, who will carry
the ultimate responsibility of what-
ever has been printed in the press? Is
it the owner or the publisher or
printer?

Dr. Keskar: I cannot say. Legally,
it is for the law to judge. Probably
all of them.

Shri Tangamani (Madurai): The
present position is that only the
printer and publisher and the editor
are responsible, even after this
amendment.

Dr. Keskar: Might be. 1 would say
I won’t take up the responsibility of
deciding it here. At present, even, it
is not one person; suppose something
wrong is published or there is a libel;
the printer, publisher and editor, all
g0 and answer for it. As Shri Warier
pointed out the other day, a printer
who is ignorant and who has declared
himself as printer has also to take the
responsibility because he allowed it to
be printed in his press.

Shri Warior (Trichur): That has
become almost nominal; the printer in
the paper has become almost nominal.

Dr. Keskar: That is why the owner’s
declaration that he is the owner and
he is authorising them is necessary,
And by and large the owners have

SRAVANA 28, 1882 (SAKA) Registration of Books 3466

(Amendment) Bill

no objection to it, because otherwise,
as I said, what has happened in two
or three papers might happen. In onge
paper in Gujarat, the printer and pub-
lisher, because they disagreed with the
owner, took away the title and began
to publish the paper from some other
press, thereby becoming not only the
printers and publishers but also the
owners of the new paper.

Shri Achar (Mangalore): Now the
owners are not liable. I want to know
whether the intention of the Govern-
ment 15 that owners should be liable
for defamation or any other liability.

Dr. Keskar: Government has no
particular intention of any type. Gov-
ernment is only clarifying the posi-
tion as it really exists, because today
even if the owner puts out a libel it
is the printer and publisher and editor
who are liable and who have to take
the rap on his behalf. The factual
position is that the paper is run ‘not
only by the printer and publisher but
also by the owner and the editor. This
is factually correct and the position, I
think, if it is clarified, will not only
lead to a better understanding of how
newspapers are run, but also will I:'lelp
the owners. As I said, the owners
find it difficult in many cases. For
example, there is a clause here about
incapacity. Ordinarily, today, unless
the printer and publisher agree, the
owner is not able to change the prin-
ter and publisher. Lots of difficulties
arise. In one or two important papers,
such things have arisen. I think the
position as it is today is very unsatis-
factory and illogical. We have only
tried to make it more logical and
clear.

The declaration question which has
been now raised here should be judged
and read in this context. For examiple,
as an hon. Member said, if a new
declaration has to be filed in the case
of incapacity, who is going to do it?
These are really meant to help the
owner of the paper. The printer and
publisher are appointed by the owner
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[Dr. Keskar].
of the paper. If he feels that the
printer and publisher is incapacitated,
he goes to the court and files a decla-
ration. The same thing would apply,
for example, to the question of absence
for 90 days. A number of Members
bave tabled amendments and have
expressed anxiety. Supposing a per-
son goes out for 90 days and does not
come back. What happens? We must
remember that the printer and publi-
sher iz not the man who is responsi-
ble for filing the declartion before the
judge. The owner has authorised
the printer and publisher. It is for
the owner who is the real proprietor
of the concern to judge whether the
printer and publisher, who has gone
out, will be able to come back or not.
Otherwise, he has plenty of time and
he can immediately file another decla-
ration. This is really meant to help
the owner in having an effective prin-
ter and publisher. There is no other
aobject in this. As I said, as the law
i¥ at present, it is not possible for the
awmer to change the printer and
publiser easily. For exmaple, if they
fall out, there is trouble. There may
be quarrels also. Here what is said
is, if the printer and publisher is
changed or he goes out, he files a
declaration. It is really done by the
owner wo changes them. It is not
done by the printer or publisher.
Difficulty does not arise. Here, it is
not said that if the owner goes out
for 90 days, he should file a declara-
tion, because the owner has not to
file a declaration. It is the printer
and publisher. If the printer and
publisher goes away, the owner is
there. It is he who looks after it.
Where the printer and publisher has
gone for one month or two months or
three months, whatever the period
might be, really speaking, there is no
difficulty and there will be no ques-
tion of complication, as hon. Members
have imagined. These are all meant
for the owner to judge and decide and
take action accordingly.

The printer and publiser which has
become a kind of institution in this
country for the publishing of news-
papers should be effective and func-
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tioning. That is the main object. The
owners will find no difficulty if they
have to file a declaration for a new
printer and publisher in a case of
emergency. Because, here, the
owner's going out does not affect or
the owner’s change this way or that
way will not affect this question. It
is change of printer and publisher,

The other allied question with this
is the question of authentication of
declaration. [ would like to point out
that a declaration before a magistrate
is a normal day to day procedure
which is taking place by hundreds
every day. Authentication of a
declaration by a magistrate only means
that the magistrate registers the
information given to him. There is
no other process involved. It is auto-
matic. There is no trouble and no
question arises whether a magistrate
authenticates or not. There is only
one case to which special reference
has been made in the Bill here. That
is only in the case where a new title
is being asked for. Only in this
particular case, the magistrate has to
refer it to the Registrar in order to
find out whether any similar title is
in use or the same title is being used
by another paper. No other case will
be referred, or according to the law,
has to be referred to the Press Regis-
trar. All other cases, the magistrate
himself registers in his court as
information which has been filed.

In this case, I would like hon.
Menibers to remember that the Regis-
trar about whom a lot was said here,
does not come in the picture except
for this question of title and other
particulars regarding newspapers on
an all-India scale. The amendment
under which it is necessary for the
printer or publisher to file a new
declaration if the previous printer or
publisher stays away from India for
over 90 days or where such printer
or publisher is by infirmity or other-
wise rendered incapable of carrying
on the business, does nothing more
than place a responsibility on the
owners to ensure that the printer and
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publisher whom he has authorised is
functioning and if he is not function-
ing, then to change him and file a
declaration for another printer and
publisher. Really the matter is quite
flexible and the owner is, I think,
quite competent to take any action
which he considers fit.

The other point on which a lot of
emphasis has been laid is the question
of cancellation of declaration. Can-
cellation of a declaration becomes
necessary if a paper is carried on in
contravention of the laws for the
carrying on of a paper, or if the
publisher or the owner of a newspaper
refuses to fulfil all the requirements
that are there for carrying on a paper.
Suppose even after he is fined, he
continues, there will be no other
course left for a magistrate but to
cancel his declaration. Much has
been said about cancellation. If hon.
Members read the clause here, they
will find that there are four condi-
tions. If the magistrate is satisfied
after giving an opportunity to the
person or persons concerned, then
only, he will consider whether it
should be cancelled. One is, the news-
paper in respect of which the declara-
tion has been made is being published
in contravention of the provisions of
the Act or the rules made thereunder.
Second, the newspaper mentioned in
the declaration bears a title which is
the same or similar to that of any
other paper; third, the printer or pub-
lisher has ceased to be the printed or
publisher of the newspaper mentioned
in the declaration and fourth, the
declaration was made on false repre-
sentation or on concealment of any
material fact or in respect of a
periodical work which is not a news-
paper. When the declaration was
based on a wrong premise, it is
natural and inevitable that the magis-
trate should consider whether he
should cancel it or not. Authority is
given to the magistrate to do it.

A point was raised yesterday about
the provision in clause 8B(i). I would
request hon. Members to remember
that of the rules made thereunder to
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which reference has been made, only
one rule will be in question, that it is
obligatory to print the names of the
publisher, printer and owner in the
paper in order to make it function
effectively and legally. If hon. Mem-
bers take the trouble to read the rules
as they are today, the rules have
nothing to do with the publication of
newspapers. There are a number of
rules regarding books and other things.
As far as the rules are concerned,
there are no rules regarding the publi-
cation of newspapers. The only rule
which is contemplated will be as to
in what form it should be published,
as to who is the printer, publisher,
editor and the owner. There is no
other rule contemplated. There will
be no rule as such because, there is
no scope. Everything is laid down in
detail in the Act itself. The parent
Act being an Act not only for news-
papers but also for books, the ques-
tion of rules has been referred to
here. As far as the newspapers are
concerned, there is no other rule in
contemplation and there will be none.
The rules will be laid on the Table
of the House. The point raised by
Shri Ajit Singh Sarhadi has import-
ance, but the rules excepting the
particular one I mentioned refer to
books. Therefore, this question and
the emergency which he has in mind
will not arise.

Cancellation is necessary when
material provisions of the Act are
violated which renders the declaration
ineffective practically speaking. We
also realise that this is a serious
question, but if some one starts a
paper and later on it is found to have
the same name as some other paper
already in existence, it is obvious the
latter suffers grievous and unfair
competition. In such cases consi-
deration of cancellation by the
magistrate would be justified, but it
has been laid down wvery clearly that
the magistrate will give full oppor-
tunity to the person concerned tg
represent his case, and take action
only after hearing him thoroughly.

It was mentioned that the appellate
board does not consist of High Court
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Judges. There is no intention to try
to avoid the courts, but I may tell
the hon. Member that the industry
itself has an apprehension that these
cases which mainly concern titles
would be delayed by months if not
years in the ordinary courts. When
the process starts, you can go up to
the highest judicial tribunal, and
with the best of intentions, consiger-
ing the lot of work the courts have
to do, it will be quite some time before
the cases are decided. Their urgency
is to start the paper, and rather than
pursue the matter they cap as well
leave the particular dispute of title
and do something else. I would like
to emphasize that the quesuon is
purely parctical and mnot judicial
whether a title is the same or similar
to an existing one. Those who want
to start newspapers want quick and
practical decisions, and this is really to
help them. This was thoroughly dis-
cussed, and the newspaper industry
feels that dispatch is more important
here than a fine point of law. If a
dispute for title goes on for three
years, Government or the courts lose
nothing; it js the person concerned
who loses. They are therefore
anxious to see that a quick decision
is taken, and that is why this quicker
procedure has been laid down

Dr. M. S. Aney (Nagpur): Tt is
sald here that the decision of the
Appellate Board shall be final. Does
it mean that the person aggrieved
can go to the High Court to get the
order cancelled in spite of this clear
provision?

Dr. Keskar: The inherent right of
the High Court or the Supreme Court
to rectify miscarriage of justice is
always there. Any writing here can-
not take away that rght, but for
practical purposes it is final

Suppose there is a paper called
Hindu,. ...

Bhri Tangamani: There is a paper
called Hindu, which is a popular
paper. e
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Dr. Keskar: ...and somebody wants
to start another paper of the same
name, and it is decided in favour of
the newcomer by the Board, the
aggrieved party cannot be stopped
from going to the High Court saying
that the decision is vitiated by this
legal point or that.

Shri Tyagl: Supposing he
it Upper India Hindu?

names

Dr. Keskar: In this connection,
Shri Tangamani complained about too
much centralisation. I am put in a
very embarrassing position. I re-
member distinctly that when the
report of the Registrar was discussed
in this House, an overwhelming
majority of Members from all sides
insisted that we should have in one
place authentic information regarding
the press, including titles, statistics
etc., as the State Governments were
not doing this work. That is also one
of the reasons why the Press Com-
mission recommended that it should
be done in a central place.

Shri Tangamani: What about the
ianguage papers?

Dr. Keskar: How can I take the
responsibility of guaranteeing that
whatever work is being done in a
parucular language region will be
correct and complete? I can only
take responsibility for what an
organisation of the Central Govern-
ment will be able to do. It is not a
practical proposition to suggest that
thig should be done on a regional
basis. Ewvery year the Registrar's
report 1s published in which practi-
cally all the papers are given, but it
is possible that after the publication
of the report new papers come up and
that has also to be found out. I
agree that here and there cases of
delay might occur, but I hope he will
not consider that the delay is always
from the side of the Press Registrar.
That would not be fair. Delay might
occur at the other end also. I can
assure him that we shall certainly

.think of taking practical steps so that

those who apply will be able to get
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things settled as quickly ag possible.
Information for consultation and
reference might be collected in a
number of centres, but authoritative
information of this kind which will
be legally useful is better collected
at one centre than-being decentralis-
ed.

Much was said about the clause on
change of ownership. There are two
sub-clausegs and I shall explain both
of hem. Clause 2(D) makes it clear
that where the language of a paper,
its title or periodicity is proposed to
be changed, it is no longer the same
paper, it is a completely new paper,
and therefore a new declaration will
have to be accepted before it can
start publication, In the speeches of
hon. Members an interpretation was
made of periodicity which I am afraid
is not correct. It is not meant to
apply to cases where a daily is not
able to publish for three or four days
and then resumes publication. That
is already covered under the Act. If
a paper calls itself a daily, it must
be published a minimum number of
days in a month or a week, and a
weekly must be published a minimum
number of weeks in a month or a
quarter. But if, for instance, a daily

becomes a monthly or a weekly, its .

character changes and it has to be
treated as a new paper.

It has been laid down that when
there is change of ownership, there
shall be a new declaration. Many
apprehensions have been * expressed
regarding this. We have had it
examined by wvery competent legal
authorities. I am afraid the interpre-
tation given by some of my hon.
friends here is not correct. It is not
the purpose of this Act to fix the
ownership of any paper or to say who
is the proprietor or who ought to be
the proprietor. Under this Act, the
magistrate is only concerned with the
fact of change of ownership. Suppose
there Is a personal owner of a paper,
and he dies; the paper does not
change; the ownership is not changed;
of course, the ownership might have
chariged in the sense that the old
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owner has gone. But, I would like
to draw your attention to the word-
ing here, which is as follows:

“As often as the ownership of
a newspaper is changed,”.

As far as the magistrate is concerned,
the ownership changes when the new
owner 1s fixed and he comes to file a
declaration. So far as the magistrate
is concerned, supposing the person
who is the owner of a paper dies, and
there 15 no new owner fixed, the
printer and publisher who have
already been chosen carry on the
work and will be carrying it on until
the new ownership is fixed; the
magistrate 15 cognizant of it only
when the new ownership is decided.
If there 15 a new owner fixed, then,
it is his duty to come forward and
file the declaration.

Shri M. C. Jain: (Kaithal): Under
the law the impression given by the
hon. Minister 1s wrong. When a man
dies, his heir automatically becomes
the new owner.

Dr. Keskar: This provision has
been made to deal with cases where
there is a dispute of heirship. Sup-
posing there is a dispute between the
heirs, and there is a kind of inter-
regnum, what is going to happen? Even
it the ownership is not fixed by the
courts, the paper will not suffer in
its continuity or otherwise,

Shri Achar: May I ask one question?

Dr. Keskar: My hon. friend might
listen to me and then put his question,
and T shall try to answer him. Even
with this question of fact, in order
to see that no confusion arises, we
shal] jssue suitable instructions. I
have studied this question, and I would
draw the attention of hon. Members
to section 21 of this Act, where exemp-
tion power is given to the  State
Governments. After the Bill is passed,
we propose to advise the State Gov-
ernments that in the case of news-
papers which are owned by indi-
viduals, if, after the death of any
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owner, there is any dispute regarding
ownership, then, in order that there
mught be no question of confusion and
the paper's continuity might not
suffer, they might exempt such class
of newspapers from the declaration of
ownership until the ownership is
fully fixed; if that is done, then there
will be no question of trouble or
apprehension in the minds of any
owner. For, the object of the Bill is
really to help in running the news-
paper industry in a better way. So,
hon. Members will see that no confu-
sion is likely to arise, even if there
is a dispute and one of the disputants
goes to the magistrate saying that the
paper is his, and that the magistrate
may give a stay order; by the exemp-
tion that will be given, the paper will
be carried on and its continuity will
not be broken.

The question of ownership and
authentication were the main points
raised here in the course of the debate
by my hon. friends. A lot has been
said on behalf of the owners -here.
The owner is, no doubt, a laudable
person. But, may I submit that it
would not be correct to say—nor does
it stand any scrutiny—that the owner
is investing money in a profitable
business? That is not so.

12.34 hrs.

[SErRIMATI RENU CHAKRAVARTTY in the
Chair)

Most of the newspapers, excepting
the very big business-houses, of
which there are a few only, most
owners who want to start newspapers
—here, we are concerned only with
newspapers—do so in order to have
a forum for expressing opinion, for
irying to mould public opinion. I do
not see any reason why those who
want to mould public opinion should
run away from declaring that they
are doing it. Why should they be
behind a facade? They ought to be
known. Why should they be asham-
ed or shy of making themselves
known? I do not see any reason for

AUGUST 19, 1960 Registration of Books 3476

(Amendment) Bill

doing so; in the most important demo-
cratic countries, there is no effort at
hiding; in a country like the USA, it
1s obligatory not only for the owner
to publish his name, but if there are
a number of directors, their names
also have to be given. So, I do not
see any reason why we should make
such a noise about the declaration of
ownership. The owner is the person
who starts the paper with a definite
object, and there 1s no reason why
he should not come forward to say
that he is the owner.

Some hon. Members have mentioned
that most of the newspapers are
being run by incorporate bodies or
corporations or Iimited companies,
and, therefore, they have asked what
is the utility of this. There is a
utility. Even if a corporation or a
limited company owns 1t, the corpora-
tion or the limited company declares
itself as the owner. After all, there
might be limited companies about
which the public may know, and they
will know now who owns the news-
paper. Hon. Members are not prob-
ably aware that under the present
Act itself, it is obligatory on the part
of every owner, once in the year, that
is, in the month of February or so,
to publish the details relating to his
newspaper. The publisher of all
newspapers shall publish in the first
issue, after the last day of February
of each year, particulars relating to
the newspaper, including the names
and addresses of individuals who own
the newspaper and partners and share-
holders holding more than one per
cent of the total capital. These de-
tails are thus required to be publish-
ed even now, and they are being pub-
lished even now.

Shri Tangamani:
ment js superfluous.

So, this amend-

Dr. Keskar: No, it is not. I might
say that all well-known newspapers
are doing it even today; but a large
majority of newspapers may not be
doing it. Some of the important
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papers in India even today indicate
that they are published on behalf of
so-and-so-company-limited. That is
peing done by many newspapers, and
I think legally that is the correct thing
to do. This might soémetimes be con-
sidered superfluous. The declaration
of ownership might be superfluous in
some cases, but in a number of cases,
it might become very important also.
in any case, there is nothing to which
objection should be taken when we
ask for the declaration of ownership.

As I said, the owner is the person
wno really runs the show, and he
runs this paper as long as he is there.

I have dealt so far with some
general questions raised by hon. Mem-
bers. Now, I shall try to take up a
few of the minor points raised by hon.
Members. Many hon. Members have
referred to the gquestion of the Delhi
Hindustan Standard. That is a case
that, in fact, illustrates why such a
provision should be there on the
statute-book. The point is this. Sup-
pose a declaration has been filed
and accepted on certain premises
which we later on find to be not justi-
fied, or to be incorrect; at present,
there is nothing that we can do; we
cannot revise it; there is no machinery
for it, and it is like something which
has gone out and cannot be brought
back. If there is anything wrong,
according to today's law, nothing can
be done. That is all the more the
reason why the Act should be chang-
ed so that in cases where we find that
a mistake has been committed, we can
see that the mistake Is rectified.

Generally speaking, I would say
that hon. Members, with the best of
intentions, have been trying to read
tfoo much meaning in the Act. As I
said earlier, this Act is really meant
to help the mnewspapers, meaning
thereby newspaper wreprietors and
publishers, to carry on their business
more effectively. If this is kept in
view, then it will be found that all
the amendments that are sought to
be made are of a practical nature and
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not at all meant to cause embarrass-
ment or harassment to anybody.

Filing of declarations, for example,
was described here and also in the
other House as very troublesome.
Publishers and printers are every day
filing declarations; every day, hundreds
are being filed. This is a physical
thing, and it is an automatic proce-
dure; you go and file it, and it is re-
gistered by the magistrate. Of course,
when questions of title etc. come up,
naturally, there will be a dispute, and
it is for settling such controversial
things that a clear procedure has to
be laid down.

Shri Tyagi: Does the declaration
lapse, if the owner does not actually
publish the newspaper? Suppose a
person files the declaration and gets
it registered, and sits silent over it
for one year or two years, then, is the
name booked, or does the declaration
lapse after some time?

Dr. Keskar: There is a rule that
after filing a declaration, he must start
his paper within a certain period; he
cannot become a proprietor of  the
particular paper without taking steps
to start the paper. Formerly, that was
not done. But, now, within a period,
they have to start the paper, in order
to claim proprietorship of the parti-
cular paper; ofherwise, they will lose
that title.

I have covered most of the points
raised by hon. Members. I there
are any which come up later wnen
the Bill is considered clause by clause,

I shall certainly be glad to clarify
them.
Sir, I move.

Shri A, M. Tariq (Jammu and
Kashmir): The point which I raised
about copyright has not been answer-
ed by the hon. Minister.

Dr. Keskar: I am sorry I did not
refer to that small point. But it is not
concerned with this Bill. I am sorry
to say that the question of copyright
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of books is dealt with not by my
Ministry but by another Ministry, the
Ministry of Education. I am referring
the question the hon. Member has
raised to that Ministry and whatever
informauion 1 get I wilF pass' on to
him, and he can take it'up later. =

Mr. Chairman: The question is:

*That the Bill further to‘fa:nend
the Press and Registration of Books
Act, 1867, as passed by Rajya Sabha,
be taken into consideration”.

The motion was adopted.

Clause 2— (Amendment of section5)

Shri Tangamani: 1 beg to move:
Page 2,—
line 11,—

after “necessary” insert—"within
one month”, (1)

Page Z,—
lines 19 to 22, omit,—

“or where such printer or pub-
lisher is by infirmity or otherwise
rendered incapable of carrying
out his duties for a period
exceeding ninety days in circum-
stances not involving the vacation
of his appointment”. (2).

I shall first speak to the first amend-
ment. The original rule, as it stands
now, reaas as follows:

“Where the title of any news-
paper or 1ts language or the periodi-
city of its publication is changed, the
declaration shall cease to have effect
anda a new declaration shall be
necessary before the publication of
the newspaper can be continued”.

I want to make it that the declaration
shall be necessary within one month.
So I want a month to lapse before
the stopping of the publication. If we
read the rule as it is, it appears to
me that uniess a new declaration is
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made before the publication, the news-
paper will have to be discontinued.
The hon. Minister referred to the ques-
uon of title. He also mentioned about
periodicity. In the course of my
speech during the general considera-
tion stage, I referred to the cases
where a weekly may change into a
fortnightly. So the publishers must
be allowed to publish that fortnight-
ly, at least one or two issues, and if
this period of one month is allowed,
their continuity will be maintained.

Here I would, with your permission,
refer to the original Act itself. I
wanted to do so in my earlier speech,
but I could not put my finger on the
relevant section. Section 4(2) of the
original Act refers to certain other
circumstances, parucularly ‘as often
as the place where a Press is keot is
changea, a new declaration shall be
necessary’. There 15 the question
about declaration being made about
the publishing and the printing. Now
the place probably will be changed
and as often as it is changed, a fresh
declaration 1s necessary. But there is
a very salutary proviso which says:

“Provided that where the change
1s for a period not exceeding 60 days
and the place where the press is
kept after the change is within the
local jurisdiction of the Magistrate
referred to in sub-section (2), no
new declaration shall be necessary
if (a) a statement relating to the
change is furnished to the said
Magistrate within twenty-four hours
thereof, and (b) the keeper of the
press continues to be the same™.

Here is a salutary provision which
says that although the Press is shifted
from one place to another place, for
which the declaration has already
been obtained, he is required only to
give intimation of the change. The
proper declaration, as the hon Minis-
ter knows, involves certain formalities.
Instead of making the proper declara-
tion before the Magistrate, it is
enough if he informs the Magistrate,
T am shiftidg it to another place for
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two months, and if I continue in the
new place for more than two months,
a fresh declaration may be necessary’.

My amendment, if accepted, will help
in the smooth running of the adminis-
tration where when the title is chang-
ed or the periodicity is changed, the
continuity of the newspaper will be
maintained. Otherwise, for news-
papers which have got a certain stabi-
lity, this is likely to work hardship.
I am aware of certain latitude which
is already given to the weekly and
fortnightly. MNow a situation arises.
There are certain journals like trade
union journals. They may be bring-
ing their issue once a week but due
to certain circumstances they may
want to bring it once a fortnight. If
the present rule is to be strictly fol-
lowed, then the entire rigmarole has
again to be repeated. It is only such
instances which— have in mind in
moving this amendment.

Then I come to my second amend-
ment. In explaining the amendment
proposed, the Press Registrar in his
Annua] Report for 1960, which was
laig on the Table of the House, has
the following observations to make. I
am quoting from page 4.

“Whenever the printer or publi-
sher is by infirmity or otherwlse
rendered incapable of carrying
out his duties for a period exceed-
ing 30 days in circumstances not
involving the vacation of his ap-
pointment, a new declaration shall
be necessary. The relevent rule
at present provides for a new de-
claration to be filed when the prin-
ter or publisher leaves India fof
a period exceeding 30 days. No
provision exists to cover cases
where the printer or publisher is
unable, through infirmity or other-
wise, to carry out his responsibili-
ties for a similar period. A case
came to the notice of the Press
Registrar where the name of a
publisher and printer of a news-
Paper, although he was detailed in
Jail for some months, continued to
@ppear as the printer and*publi-
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sher of that newspaper. To cover
such cases and also to provide a
certain amount _.of time within
which a new declaration should
tiled in the event of the existing
be publisher or printer’s death,
the prpposed amendment has
be=n suggested?’

The original Act itself provides for a
situation where the printer and publl-
sher is upable to perform his duty
due to 'lzg‘fstay abroad. The amend-
ing Bill says:

.“as often as the printer or the
publisher who shall have made
such declaration as is aforesaid
shall leave India for a period ex-
ceeding ninety days™.

1 can understand this position. This
portion of the amendment may be
retained, because where the printer
and publisher is not in a position to
have control over it because he is
away from this country, say, for three
months, the position is understandable.
But I want the latter portion-of the
amendment to be deleted by my
amendment No. 2. It is only to pre-
vent abuses taking place. Who is to
decide when a printer or publisher is
unable to perform his duty through
mfirmity or otherwise?

Dr. Keskar: I explained in my
speech that this is the responsibility of
the owner and not of the printer and
publisher. The position is now entire-
ly changed. Formerly it was the
printer and publisher who was respon-
sible for it. The owner did not come
into the picture. Now the onus is
thrown on the owner and not the
printer and publisher.

Shri Tangamani: Now they are
trying to tighten up the administra-
tion. Formerly, it was the printer and
publisher who had to make a declara-
tion. Once a year, the owner had to
state, ‘I am the owner'. If the print-
ing and publishing is going on with-
out any hitch and if the printer and
publisher is detained in jail for three
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or four months, what is the position?
The printer and publisher is not al-
ways in the printing office looking
after the day to day administration. A
position may arise, as I said, when the
printer and publisher may be detained
for four months. Now it is immediate-
1y incumbent on the owner to inform
the Government that his printer or
publisher is detained in jail for four
months, say, under the Preventive
Detention Act.

Dr. Keskar: That will be necessary
only after the three months have
passed. It will not be done before.

Shri Tangamani: We were told that
a Member of this House has been de-
tained for one year in UP. If the
man ig detained for more than four
months, what is the position? As the
hon. Minister himself is aware, the
owner is now controlling the policy of
the newspaper. He Mas also got con-
trol over the printing press and also
over the publisher.

Now, the name of the printer and
publisher is declared only to meet
certain legal technicalities. If the
printer and publisher is detained in
jail, say, for 4 months, then, immedi-
ately a duty is cast upon the owner
4o inform the Registrar that such a
thing has happened. He has to go
before the magistrate with a fresh
declaration. We say that this will
not only be a question of harassment
but it is also very undesirable, The
explanation that is given by the Press
Registrar strengthens my case. I
want this particular portion of the
amending clause to be deleted, because
the Registrar himself has mentioned
a case of a printer and publisher
‘who had been detained in jail for
more than three months.

With these observations, I request
the hon. Minister to consider my
amendment in the spirit in which it
thas been advanced and to accept it
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Shri Aurobindo Ghosal (Uluberia):
Madam Chairman, I beg to move my
amendments Nos. 7 and 8. I beg to
move:

Page 2,—

a‘ter line 14, add—

“Provided that no newspaper
shall cease to publish if there is
any delay in the declaration of a
new owner due to legal formali-
ties.” (7)

Page 2,—
after line 23, add—

“Provided that no new declara-
tion shall be necessary if reasona-
ble grounds are shown for absen-
ce from India beyond ninety
days,” (8)

Much hag been said, at least, on the
first amendment I am moving. Still,
I have not been satisfied with the
speech made by the hon. Minister
because when the ownership is
changed due to death many legal
formalities have to be gone into
before a new owner steps into the
shoes of the old one. So, sufficient
time should be given so that the new
owner can come with a declaration
without the paper ceasing its publi-
cation. This is not a mere change of
ownership. Suppose one owner dies
leaving a minor, it will take several
months to appoint a legal guardian
for the minor who will make a dec-
laration on behalf of the minor
because the minor cannot give a dec-
laration himself, All these probabi-
lities are there. So, with that end
in view, I move my amendment. It
will clearly show that whatever may
happen, whatever time it may take
for the new owner to make a dec-
laration, the paper might not cease
publication in the interim period.

By the second amendment that I
have moved I want that there need
not be any new declaration if the
absence from India is for 90 days.
This point has been dilated upon by
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—— )
my hon. friend Shri Tangamani, In
order to obviate difficulties I would
Iike to submit that there must be
.gome scope if the absence is within
‘80 "days. If reasonable grounds are
.given by the printer and publisher,
then, the delay may be condoned and
they may be allowed to continue as
printer and publisher.

‘With these words I commend my
;amendments to the House.

‘Mr. Chairman: The hon. Minister,

Shri M, C. Jain: Madam Chair-
man, I have to move my amendment
No. 4

Mr. Chairman: Yes.

Shri M. C. Jain: Madam Chairman,
I move:

Page 2,—
.after line 14. add—

“Provided that in case of
change of ownership by inheri-
tance, the declaration may be filed
within one month of the death
‘of the original owner.” (4)

- When I move this -amendment, I
know the hon. Minister just now gave
this assurance to this House that in
‘such cases the Central Government
will inform the State Governments
that they might exempt the papers
under such circumstances.

Dr. Keskar: I think there should
‘be a clarification. What I said was,
after the passing of the Act, we are
-ga_ing to inform all the State Govern-
ments that in such classes of cases
where personal ownership exists and
by death or otherwise there is a
dispute, they might exercise the
power of exemption given to them
and exempt them from declaring
©ownership until ownership is finally
decided,

Shri M. C. Jain: With this assu-
Tance, in a sense, this amendment
becomes superfluous. Despite  this
assurance, I submit that if my amend-
ment is accepted there would be no
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necessity of-giving. this power to the
State Governments or of writing to
the State Governments to exempt
certain classes of papers.

()‘nly in the case of inheritance by
death  there is this difficulty. - The
owner may die today and immediate-
ly, under the Hindu law or other
personal law, somebody may become
the successor to tbe original: owner.
But there might be some disputes
about the succession or even if there
is only one successor there might be
some difficulty. He may not be able
to file the declaration at once because
he is in grief due to the death of the
owner. If my amendment is aecept-
ed, a month’s time will be given to
the successor and there will be no
difficuly,

As the hon. Minister has just now
sald, the Central Government will in-
form the State Governments that they
can exempt such classes of persons.
My point is that instead of giving
this power of exemption to the State
Governments, it is better to incor-
porate it in the Act itself. There-
fore, I have moved my amendment.

So far as the other amendments are
concerned. ...

lﬁr. Chairman: I think this is the
only amendment that the hon. Mem-
ber has to clause No. 2.

Shri M. C. Jain: I am now speak-
ing on the amendments of Shri Ghosal
and Shri Tangamani. If my amend-
ment is accepted, amendment No. ¥,
moved by Shri Ghosal will become
superfluous because he has said:

“Provided that no newspaper
shall cease to publish if there is
any delay in the declaration of a
new owner due to legal formali-
ties.”

That amendment, in a sense, will’be
covered by my amendment, So far
as amendment No. 1 is concerned....

‘Mr. Chairman: Is not amendment
No. 7 broader than your amendment,
No. 47
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Shri M. C. Jain: That, of course, is
correct, Whether there is one suc-
cessor or more than one successor,
what the magistrate wants is that
there must be a declaration. If there
is no declaration, then, we are now
giving the power to the magistrate to
cancel the declaration. Therefore, the
penalty is there and the threat of
penalty is very great. To avoid that
threat it is necessary that a month's
time should be given.

So far as amendment No, 1 is
concerned, I oppose it. It relates to
ecases where the title is changed or
the language is changed or the
periodicity is changed. If the title
is changed, the owner or publisher
will know that it is going to be
changed; and they can file the dec-
laration easily. Similarly, if the
language or the periodicity is changed,
they know beforehand that it is
golng to be so; and they need not be
given a month's time.

Shri Tangamani was saying just
now that there might be some trade
union paper which might be a week-
ly and which they might like to
change into a fortnightly, Even then,
the publisher or the editor or the
printer knows beforehand that the
periodicity is going to be changed;
and, so, he can file the declaration.
There will be no difficulty. I do not
approve of this amendment.

It my amendment is accepted then
the necessity of empowering the State
Governments will not arise and com-
plications will not arise. The thing
ean be got through easily,

With these words, I commend my
amendment to the House,

Shri Achar: May I just say a word
on these amendments?

Mr. Chairman: Yes.

8hri Achar: 1 want only a clarifi-
cation. When an owner dies and it
means a change of ownership, it will
mecessarily mean that a declaration is
mecessary, The hon. Minister has
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said that so far as individual owners
are concerned, some exemption may
be granted. One cannot anticipate
when an owner is going to die. Sup-
posing on the death of an owner there:
is trouble or dispute as to who is
the owner, then, the difficulty will
arise about the continuity of the pub-
lication. Does it mean that there is
no change of ownership? Then, if
the owner dies, the paper can con-
tinue without any  declaration? Is
that the policy of Government? I
would like to have a clarification. If
an owner dies—whether the title is
disputed or not—if the ownership con-
tinues, no declaration is necessary.
I can understand that the paper can
go on in such circumstances. But if
there is the necessity of a declaration
being filed as soon as the present
owner dies, then we should take up
the gquestion of exemption and exa-
mine it. If the exemption is given
after the person dies, the question of
continuing comes in. How can the
paper be published without a new dee-
laration? If the Government is of the
opinion that there is to be no dec-
laration I can understand. So far as
the individual owners are concerned,
will there be no necessity for a dec-
laration after the death of a person?
That is all that I wish to submit.

13 hrs,

Dr. EKeskar: Madam Chairman, 1
will take up Shri Tangamani's amend-
ments first. Shri Tangamani wants
that the words ‘within one month”
to be added by his first amendment.
In my speech I have made the whole
background very clear and I am afraid
we may not be able to agree with
his amendment, Much has been
made of the so-called hardship of
filing declarations. Except for a
new paper I may say from experience
that it has been made a normal pro-
cedure and there is no difficulty and
a number of newspapers are doing
it. I do not agree that there is any
hardship involved in this matter. The:
difficulty is that we fundamentally
differ about the nature of the amend-
ment. I have explained that where.
a paper’s title or its language or
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periodicity is changed, it is a new
paper, That iz our contention. On
this fundamental point we do not
agree. If it is the same paper which
is continuing, I will understand Shri
Tangamani’s objection and I can sym-
pathise with him. -Supposing as he
says somebody published a weekly
and he wants to change it into a fort-
nightly, with all respect I submit
that it is not the same paper. That
is why an express sub-clause has
been put in in order to emphasize that
in these three circumstances, the
paper is not the same. The persona-
lity is completely different; it is as
good as a new paper, He and I may
disagree and 1 feel that I am right
in these circumstances, The paper is
completely new and will have to be
dealt with as a new paper. That is
why it is insisted upon that it shall
file a new declaration and so I am
not able to agree with his first amend-
ment.

The other point is about the printer
or publisher being incapacitated. I
had explained that the printer and
publisher are working on behalf of
the owner, The onus of judging the
incapacitation is on the owner. It is
not a cognisable offence like robbery,
decoity or murder. It may happen
that a particular publisher is not
keeping good health. Nobody will
know it. If the owner is finding that
the printer or publisher is not able to
function, he will change him, It is
to enable the owner to do this that
this clause has been put here so that
there is an effective printer and pub-
lisher for any paper. It is for the
owner to judge whether a particular
printer or publisher is incapacitated
and not for the public. If anybody
from the public comes and says that
a printer or publisher is not able to
carry on his work, he may come out
and say: I am able to carry on my
work. Now, who can challenge it
and on what ground? The owner is
the person who can say that he is not
able to carry on his work. Seo, I
may say that it is unnecessary, He
1s imagining situations which will not
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arise and which cannot arise. The
object and the responsibility of doing
this is quite different. What is the
work of the publisher or printer? He
has to sit in the office and see that it is
carried on. He may do it effectively
or ineffectively. That would be
judged by the proprietors and not by
anybody else, I think the amend-
ments are tabled under some mis-
apprehension and I do not think that
they are necessary.

About the other amendment of Shri
Ghosal, 1 had already explained the
position and after my explanation he
will, 1 hope, agree that th: omend-
ment is not necessary, Hc speaks
about the delay in the declaration by
a new owner. When a change of
ownership takes place, the owner
has to come and file a declaration
that he is a new owner. But in case
there js any ground for confusion, I
had said that we propose to ask the
State Governments that they should
exempt the owners, where there is a
dispute, from declaring the owner-
ship until the dispute is resolved. In
my opinion this is far better and
clearer than what is proposed.

Shri Jain had proposed that the dec-
laration might be filed within one
month, How will it be possible for
the Magistrate to decide the owner-
ship within one month. Supposing
there is a very difficult and complica-
ted legal dispute of a joint Hindu
family the Magistrate may not be
able to decide it for years. In that
case, what will happen. One month
is absolutely useless because a dispute
about ownership might last for any
number of years or months. What
we have suggested is more practical
than what has been suggested here,
There could not be any ground for
delay or discontinuance of a paper
until the Magistrate decides the issue.
Supposing the owner dies and the
Magistrate is made conginisant of the
death, he does not go about asking the
C.LD. to go and find out things aoout
the new owner or the person who is
dead. It is the new owner who
comes and says: I am the new owner;
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the former owner is not there; the
former owner has authorised a par-
ticular printer and publisher and I
authorise him or somebody else and
go on. But as I said, there may be
a doubt in some minds and for that
the additional precaution is taken and
we advise the State Governments
about such classes of cases.

Shri M. C. Jain: May I ask ene
clarification? Suppose there is no dis-
pute and the owner dies. The succes-
sor files a declaration after one week
of the death of his father. What will
be the position?

Dr. Eeskar: He can file it even
afer three months. The question is
this. When he takes possession he
files a declaration, The ownership
continues. Suppose there is a dis-
pute, even then the ownship continues
but who possesses that ownership?
That is in dispute. There is no diffi-
culty as far as the paper is concerned.
About the other properties are con-
cerned, there may be difficulty but
not so far as the paper is concerned
because the printer and publisher
carries on the paper. The owner only
authorises the printer and that prin-
ter and publisher will continue until
the new owner files a declaration of
his ownership, With this additional
precaution, I do not think that there
will be any difficulty. Hon. Members
will find that in practice all sorts of
emergency conditions which are being
imagined by them will not arise.

Mr. Chairman: Immediately after
the death of an owner, the onus of
filing a new declaration does not
devolve on the owner when the
printer and publisher continues?

Dr. Keskar: The onus of making a
new declaration falls on the new
owner. Supposing there is a dis-
pute. ...

Mr. Chairman: Supposing there is
no dispute at all.

Dr. Keskar: Then the onus 1s on
him to come and make a declara-
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tion that he is the owner, but there
is no contravention if he does it-after

.a week because the printer and pub-

lisher is continuing the paper, The

.owner comes forward and says that

-he ig the new owner. There ‘is %o
difficulty there.

Bhri M, C. Jain: That is besides
the provisions of the Bill, Madam,
Chairman, the hon. Minister is going
beyond the provisions of the Bill. If
there is only one successor of the
deceased then under the law he be-
comes the owner immediately and it
is his duty to file the declaration.
Supposing he does not file the dec-
laration on the day his father or the

‘previous owner died then the dee-

laration is liable to be cancelled
under the law, but the hon. Minister
says that it is not so, it is not liable
to be cancelled,

Dr. Keskar: I am afraid even the
hon. Member who is a good lawyer
will agree with me that a deceased
owner might have left large amounts
of property and if there is only on=
successor he may take some time to
take possession of the entire pro-
perty. He might be living in the
same house and he might take imme-
diate possession of it, but there may
be other properties and it will take
some time for him to take possession
of them, That time is allowed even
by the court.

Shrl M. C. Jain: Under the law he

‘becomes the owner immediately after

the death of the previous owner.

Dr. Keskar: I am unable to agree
with my hon. friend. As I said,
the exemption that will be given 1o
papers or such other things owned by
individual owners is ample enough to
cover any other eventuality for the
‘State Government so that a declarg-
tion of ownership will only be made
when the owner comes forward ard
settles it.
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Madam, I have nothing more to say.

Mr, Chalrman: Shall I put all the
amendments together?

Shri M. C. Jain: I' withdraw my
amendment—Amendment No. 4.

The amendment No. 4 was, by leave
withdrawn.

Shri Tangamani: [ would like
amendment No. 2 to be put separa-
tely.

Mr, Chairman: The question is:

Page 2, lines 19 to 22—

omit “or where such printer or
publisher is by infirmity or
otherwise rendered incapa-
ble of carrying out his
duties for a period exceeding
ninety days in circumstances
not involving the vacation of
his appointment”. (2).

The motion was negatived,

Mr. Chairman: I shall put the other
amendments together.

The amendments Nos. 1, T and 8
were put and negatived.

Mr, Chairman: The question is:

“That clause 2 stand part of the
Bill.”?

The miotion was adopted.

Clause 2 was added to the Bill.

Clause 3— (Amendment of section 6)

Mr. Chairman: Then we come to
clause 3. Any amendments?

Shri Aurobindo Ghosal: Sir, I beg
to move:

Page 2,—
after line 34, add—

‘(ia) after the proviso to the
first paragraph, the following fur-
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ther proviso shall be added,
namely: —

“Provided further that no en-
quiry from the Press Registrar
shall be necessary if the District
Magistrate maintains an up-to-
date list of newspapers and jour-
nals.” (9).

I would like to submit that under
the law it is now incumbent on the
Magistrate to refer to the Press
Registrar before the declaration is
given. For reasons already explained
by the hon. Minister, in every case
the Magistrate is not required to do
that, but what happens is in every
case the Magistrate will always refer
1t to the Press Registrar for his satis-
faction, In our State even now we
find—perhaps the hon. Minister does
not know that—that it takes about
six to seven months after an affidavit
before a District Magistrate is filed
for having the declaration of any
paper. The District Magistrate al-
ways sends copies of the affidavit to
the police for enquiry as to whether
the party concerned can be given
permission to bring out the paper. It
is not provided for in the law, I do
not know whether it 15 there under
the rules. But he always sends copies
of the affidavit for verification. If
the police gives a wrong report or an
adverse report, then he is reluctant
to give any declaration. Not only
that, if the purpose of the publica-
tion is shown as “political”, then, of
course, it is very difficult to get any
declaration. Therefore, what hap-
pens is in the beginning the purpose
is shown as “literary” and afterwards
changed as “political”, because every-
body knows that if it is shown as
“political” it is difficult to get the
declaration. These are the difficul-
ties, If this clause is added there
will be another difficulty and it will
be difficult to get any declaration
even after two years.

With these few words, Madam, I
move my amendment.

Dr. Keskar: I sympathise with Shri
Ghosal, but I have not understood
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him clearly. If the Magistrate, as he
al'eges, delays the declaration or ac-
ceptance of the declaration if the pur-
pose mentioned is “political”, it will
not be changed by this amendment,
because his amendment is meant to
overcome the delay which might be
there if it is mentioned to the Press
Registrar. I might assure him that
the Press Registrar has wothing to
do with accepting the title, He is
not concerned as to what is there and
what the Magistrate is going to do.
The Magistrate asks whether any
similar title is there.

His next point concemns the action
of the Magistrate and the State Gov-
ernment. That also will not change
if 1 accept his amendment because
his amendment only says that we
should maintain a list of newspapers
in the District Magistrate’s Court.
He says that the District Magistrate
sends it to the police not for this
purpose but some other purpose.
Whether he should do or should not
do, whether he is doing it or he is not
doing it are matters about which I
cannot say anything here,

Shri Naushir Bharucha (East
Khandesh): It is definitely being
done.

Dr. Keskar: But it is not relevant
io the point here, But the point
here is, the point which he has men-
tioned and which I mentioned here
is that delay occurs because it is
mentioned to the Press Registrar. 1
submit that delay does not occur
there so much. Delay may be occur-
ring on many other accounts, There
might be some delay and ways might
be found for having quicker despatch.
I have told Shri Tangamani in the
original discussion also that I will
examine as to how this thing can be
expedited. About other matters, it is
beyond my powers, it is not possible
for me to take any action nor are
they relevant to the clause that is
eing discussed here,

The suggestion made, as I said
wrlier, is not a practical one. The
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title must not be the same or similar
to another title, not in the District
but in the State and, as far as Eng-
lish language is concerned, in the
whole of India. How do we expect
the Magistrate to keep an up-to-date
list? He might get a list prapared
up-to-date But again he will have to
make enquiries as 1o whether in the
interim period some papers have been
registered which contains a similar
name or not,

As [ said I sympathise with the in-
tention and we will see as to how
these delays, can be avoided. But it
is not a practical proposition to ask
the District Magistrate to keep a list
of newspapers for the sake of com-
parison of titles only—or other pur-
poses it might be kept.

I have nothing more to say.
Mr. Chairman: The question is:
Page 2, agfter line 34, add

‘(ia) after the proviso to the
first paragraph, the following fur-
ther proviso shall be added,
namely: —

“Provided further that no en-
quiry from the Press Registrar
shall be necessary if the District
Magistrate maintains an up-to-
date list of newspapers and jour-
nals.”."(9)

The motion was negatived.
Mr. Chairman: The question is:

“That clause 3 stand part of

the Bill”

The motion was adopted,
Clause 3 was added to the Bill

Clause 4— (Insertion of new sec-
tions 8B and 8C)

Shri Tangamani: I beg to move:

Page 3, after line 24, add

“(v) the declaration was made
to publish the newspaper for a
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different centre to defeat provi-
sions of Industrial Laws in
force.” (3)

I had occasion to refer to the rea-
son why I brought in this amend-
ment. As the House is aware, clause
4 introduces, among other things, a
new section, section 8B, giving powers
to the magistrate to scrutinise the
declaration; after holding the enquiry
the magistrate has to satisfy himself
whether there is a contravention of
any of these points, namely;

“(i) the newspaper, in respect
of which the declaration has been
made is being published in con-
travention of the provisions of

this Act or rules made there-
under; or
(ii) the newspaper mentioned

in the declaration bears a *%itle
which is the same as, or similar
to, that of any other newspaper
published. . .etc. or

(iii) the printer or publisher
has ceased to be the printer or
publisher of the newspaper men-
tioned in such declaration: or

(iv) the declaration was made
on false representation or on the
concealment of any material fact
or in respect of a periodical work
which is not a mewspaper;”

Here, | want to add the followine:

“(v) the declaration was made
to publish the newspaper Hom
a different centre to defeat pro-
visions of Industrial Laws in
force.”

I would like to mention here the
report to which 1 made a reference
earlier. At page 2 of the report this
is what the Press Registrar had to
say:

“Since the change of ownership
is of particular importance in the
wontext of the Working Jour-

SRAVANA 28, 1882 (SAKA) Registration of Books 3498

(Amendment) Bill

alists (Conditions of Service)
Act, the proposed amendment -
that the declaration of the printer
or publisher should be accepted
only if it is authorised by the
owner would help in the enforce-
ment of that Act. The authority
given by the owner, if there is a
change in ownership would natu-
rally lapse and it would be neces-
sary for the publisher and tne
printer to file a fresh declaration
under the authority of the new
OWner...... " ete.

I mentioned the specific Instance of
the Indian Express which was being
publisher from Madras continuously
for thirty years. This is not the case
of the Express Group starting another
edition in a place called Chittoor
which is hardly 50 miles from Madras.
The Express Group closes the publi-
cation of the Indian Express in
Madras and after a few months, the
same is started in Chittoor. On the
face of it there appears to be a cer-
tain mala fide intention. We may not
go into the details of it, but unless the
district magistrate is given the power
to see whether this new declaration
is sought to evade particular laws m
force, it will be no good. The dis-
trict magistrate has got the powers
to verify whether a particular decla-
ration should be authenticated or
not, or whether the authentication
should be cancelled or not. That
power 1s given to him if the title Is
different or if the name of the news-
paper ls similar to another name which
is already is existence, and the liscre-
tion is given to him, after referring
it to the Press Registrar, to take action
or not. One of the intentions of this
amending Bill is to safeguard the in-
terests of the working journalists and
for helping the working of the Work-
ing Journalists (Conditions of Servi-
ce) Act. So, I submit that unless my
amendment is accepted, the legislation
will not be complete, Practically, we
are only giving a seal to what is nctu-
ally being practised today. I do mot
think that by the new section 8A any
new power Is given to the district
magistrate. The power that is being
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exercised by him 15 now restated pro-
bably in much clearer terms. But the
powers are being restricted through
those four sub-clauses, which I read.
So, when you are restricting his
powers to four sub-clauses, it is neces-
sary that another clause which has
arisen as a result of certain injustice
done should be added.

The question of authentication was
referred to in great detail by the hon.
Minisier here as well as in the other
House. He referred to one newspaper
which started publicatior after the
declaration was made ang before the
authentication was compléted. This is
one instance where we have got to
safeguard against that particular type
of thing happening. Another instance
has also beeh ' Teferred to in two" or
three places in the report, where they
say: “We' were at a loss to decide one
way or thie other.” When doubts have
arisen it is necessary to add an addi-
tional clause such as the one suggested
by me. It is in the interests not only
of the employees but also in the in-
terests of the reading public. The
people who have been used to a type
of newspaper from Madras for thirty
years are now denied that particular
edition. Although they are now get-
ting the Chittoor edition of the same
Indian Erpress, there is a slight diffe-
rence, The very fact that the edition
has shifted to some other place shows
it is mala fide. The nature of the
newspaper has also considerably
changed. When such a thing has hap-
pened and when it is known to the
Press Registrar, when the Press Regis-
trar is aware of it, is it or is it nat
the duty of this House to see that these
kinds of practices which may not be
completely bona fide are also stopped?

So, I submit that my amendment—
perhaps with a slight modification here
or there—is very salutary, and I com-
mend it to the acceptance of the House.

Shri Aurobindo Ghosal: I beg to
move: '

- Page 8, for-lines 33 to 35, substiute
“appedl to the High Court”. (10)
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This is in regard to the appeal to
the high court. It has already been
said by the hon. Minister that if any-
body is dissatisfied with any decision
of the tribunal he may take the case
to the high court. But that happens in
every case. In India, on any subject,
a man, if he is aggrieved, can go to:
the high court or the Supreme Court,.
and the high courts and the Supreme
Court have got the powers, under the:
Constitution to hear such appeals. In
other Acts, scope for filing an appeal.
to the high courts and the Supreme
Court is given. But the provislon.
under which the powers of high
courts and the Supreme Court are
invoked uder the Constitution are not
wide and coMprehensive to bring in
grievances for consideration by those
courts. Naturally, if the provisions
for an appeal to the high court are in
cluded in this Bill, then the people
who are aggrieved can have an oppor-
tunity to get their disputes on title ete.,
heard by the high courts in the land.

It has been already pointed out that
the appellate board has been constitut-
ed in such a manner that if there Is a
difference of opinion between these
two members, there will be difficul-
ties as to how the case could be decid-
ed. All these difficulties will arise in
course of time. Naturally, in order
to avoid these difficulties, provision
should be made so that the aggrieved
party can go to the high courts and
the Supreme Court in appeal in due-
course under this Act and not under
the provisions of the Constitution.
With that object in view, I have
moved this amendment.

Shri M. £. Jain: 1 beg to move:

Page 3, line 34 and 35, for “another.
member” substitute

“two members who are retired

- High Court Judges or qualified to
be selected as such”. (5)

Berious objection was taken at the time
of the first reading of the Bill that this
Bill has given very drastlc powers
to the magisirate for cancellation of”
a declaration. Naturally, when drastie-
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given to the magis-
trate there must be some pro-
vision for an appeal for the
supervision over the exercise of
such powers. This amending Bill con-
templates the supervising authority in
the form of 'a board, the Press and
Registration Appellate Board, consist-
ing of -a chairman and another mem-
ber. As my friend was arguing just
now, if there is difference of opinlon
between the Chairman and the mem-
ber what happens? - This point was
seriously urged and I do not think the
Minister touched this point even In
his reply. My amendment says that
instead of 1 member, there should be
2 members, apart from the Chairman.

powers are

The other point raised day before
yesterday was that these persons
should be of a judicial mind. As my
friend was arguing, an appeal may not
lie to the High Court, but at least they
must have some judicial experience.
B0, I have urged that they should be
either retired High Court Judges or
qualified to be selected as such, 1
hope the Minjster will accept this am-
endment.

So far as Shri Aurcbindo Ghosal's
amendment that power should be
glven to the High Court for supervis-
ing or hearing appeals is concerned, I
do not agree with this amendment and
I oppose it on the ground that if the
High Court is empowered to hear these
appeals, there will'be so many cases.
Our High Courts are already burden-
ed with arrears. Day in and day out
we read in the papers about the High
Court burdened with' arrears. If we
burden the High Court with this work
under - this Act, the arrears will
grow larger. Moreover, I think it is
beneath the dignity of High Courts to

intervene directly against the orders of '

a magistrate; © Of course, under the
writ powers and other general powers
given under the Constitution, the High
Courts can interfere and they will in-
terfere whenever -there is a case of
njustice. So, Shri Ghosal's amend-

ment does not requln acceptance by'

this House,
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So far as my amendment is con-
cerned, 1 hope it will meet the two
serious objections raised not only
from the opposition, but also from
senior Members of the ruling party,
that the supervisory power should be
exercised by persons who have some
judicial experience. So, I expect that
the hon. Minister will accept this
antendment, so that this Bill will be
rather useful and the public may not
have any apprehension that the free-
dom of the Press is being curtailed
in a manner which is against the
spirit of our democratic Constitution
and democratic Government. With
these words, I commend my amend-
ment to the House.

Pandit K. C. Sharma (Hapur): Mr.
Chairman, regarding the two mem-
bers on the Appellate Board, 1 would
like to submit that it is the experi-
ence of the administration in this
regard that in this country at present
experienced administrators chosen to
work as judges' have dome much
better than judges who have formerly
worked as lawyers in the courts or
other judicial bodies. It is not always
good to take people from the judi-
ciary, because judiciary comes in the
matter of rights between two persons.
Here it is a matter which is primarily
adminijstrative and is much less one
of rights between citizens. It is the
experienced wdministrator who does
much better than the judges. This is
the experience and this has been taken
from the French court—the Napolean
Civil Court—and it is working all
over -the world. Peaple are discard-
ing this bogey of taking people from
the judiciary.

So far as the appeal to the High
Court is concerned, the High Courts
and the Supreme Court have power
undet certain conditions. Suppose a
man is mala fide and hé is not fair -
and impartial; or, evidence is ‘aken
which should not have been taken
into account.  There are 5 or 6 con-
ditions like that in 'which the Supreme
Court or the High Court has got the -

-fingl power. That is enough. So, .
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neither the appea] to High Court is
-advisable nor is it advisable that 2
members should be taken from the
judiciary or they should be retired
High Court Judges or persons eligible
to be appointed as Judges.

With regard to the other point,
this is the rule of law that whenever
:a proposition comes up and the two
members disagree, what is decided
before stands walid. There is no
trouble. It is a simple question and
that is the practice in courts and
+«verywhere,

Dr. Eeskar: Mr. Chairman, I will
first deal with the amendment of
‘Shri Tangamani. He has raised an
important question regarding news-
papers which by certain actions—for
example, closing down in one place
and reopening in another place—
have tried to defeat the provisions of
industrial laws. This is no doubt an
important question and we should
consider as to how to tackle it. At
the same time, I am doubtful whether
this is the place to put it in. What
are the implications of a paper which
closes down in one place and after
some time opens in another place,
whether it should be considered to
‘be the same paper or a continuing
paper, what are its obligations, etc.
—all these should be studied definitely
and very carefully. But I do not
agree with him that this is the right
place to put an amendment. I would
give it what I call a positive direc-
tion that it should be considered
soon. I would rather submit to him
that this question should be studied
carefully and I am myself going to
look into it to see what are the impli-
cations and what we can do about it.
It certainly deserves to be con-
sldered, but I feel this is not the right
place to do it by means of the pro-
posed amendment.

He wants that if a paper makes a
declaration in a new place and if that
declaration is, in the opinion of the
- magistrate, meant to defeat the indus-
trial laws, he should refuse the
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declaration or where it exists, he
should cancel the declaration. I do
not agree with him that this is the
proper place. The question of such
papers will be considered separately.
I submit that the passing of this law,
in which the onus of ownership is
very clearly established will enable
us to think of appropriate action in
such cases, so that owners may not
be able to evade responsibilities af
industrial laws, if they have done so
and are doing so today.

Regarding the other point about
the High Court, I had explained
already that here it is a question of
practical despatch and quick work.
For that reason, an Appellate Board
has been appointed, because both the
industry and the Government are
agreed that this must be quiekly
done. If somebody applies for a title
and the question goes from court to
court, delays are bound to occur,
because dates are given, the court is
likely to change the date, somebody
may fille a writ in a higher court and
like that things go on. In that way,
the person concerned is put to heavy
loss because he has made all arrange-
ments to start the paper and he is
not able to do so. So, a practical
despatch is necessary. Here it is not
a question of very high legal prin-
ciples being involved. Whether a
title is the same or similar to another
title is a matter of practical import
and practical judgment. That is why
an Appellate Board has been sug-

Much has been made about the
point that there are two and not three
persons on the board. The point is,
they are going to decide practical
questions and we do not expect any
difference of opinion of the type that
Members imagine. I will certainly
take care to see that only persons
with judicial knowledge are put up.
It is not necessary that only a person
who is a retired High Court Judge
should be appointed. It is enough if
a person has a certain judicial back-
ground or legal background to con-
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cider any points of law that might
arise. If there is any mala fide or if
there is any other point involved, the
inherent right of the courts is always
there which nobody can stop. That
can always be taken up by anybody.
“That is not meant to be barred. This
is only with a view to helping the
industry so that a quick decision
would be taken, I do not apprehend
any of the troubles that the hon.
Members think might come from the
passing of the Bill as it stands. For
these reasons I do not think I can
-accept the amendments.

Mr. Chairman: I will now put
amendment Nos. 3, 5 and 10 to the
vote of the House.

The amendments Nos, 3, 5 and 10
were put and negatived.

Mr. Chairman: The question is:

“That clause 4 stand part of
Bil™
4 The motion was adopted.
Clause 4 was added to the Bill,
Clauses 5, 6, T and B were added to
the Bill,
Clause 9. —(Insertion of mew section
20B)

Shri M. C, Jain: I mave my amend-
‘ment No. 6.

Page 5, line 14,—

for “one hundred rupees" substi-
Fute—

“one thousand rupees or with
simple imprisonment for a term
not exceeding six months or with
both”. (B).

By this clause Government is going
to introduce g new section 20B, which
Teads:

“Any rule made under any pro-
vision of this Act may provide
that any contravention thereof
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shall be punishable with fine
which may extend to one hundred
rupees.”

I am glad that this new provision is
being incorporated in the parent Act.
But the punishment provided for the
contravention of the rules is very
meagre. If we study the original Act,
practically in every penalty clause
the punishment provided is either
imprisonment for six months or a
fine of Rs. 2,000 or both. It may be
argued that this new clause is being
provided for the contravention of the
rules and the clauses which I have
just now mentioned are for con-
travention of the provisions of the
main Act, and so the distinction is
justified. But this fine of Rs. 100, to
my mind, appears to be ridiculous.
Even the contravention of the rules
may be a serlous matter. So, a
greater punishment has to be pro-
vided. Even if a greater punishment
is there, nothing prevents the magis-
trate from inflicting a lower punish-
ment if he so thinks fit. But if you
specifically provide the maximum
penalty of Rs. 100, even in the case
of a serious breach of the rule the
magistrate will not be competent to
pass a sentence of more than Rs. 100
as fine. My amendment is only an
enabling provision and it only enables
the magistrate in case of a serious
breach of rules to award greater
punishment. I hope the Minister will
see the justification of my amend-
ment and will accept it.

Dr. Eeskar: I have only to say
that this punishment is for the con-
travention of the rules. For the con-
travention of the provisions of the
Act we are inflicting severe punish-
ments. We do not want to rush in
with very heavy punishment for the
contravention of the rules. More-
over, we must remember that if there
is a continuing contravention of the
rules the magistrate can inflict a
higher punishment. But we feel that -
for these rules we need not risk put- .
ting in such heavy punishment, ms
suggested by my hon. friend. Logic-
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[Dr. Keskar]
ally, he might be correct. We have

prescribed a higher punishment in’

other places. So, let us proceed
cautiously in this matter. Later, if
we see that there is a case to impose
higher punishment, it can be taken
up then.

Shri M. C. Jain: In view of the
statement of the haon. Minister 1
would like to withdraw my amend-
ment

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw his amendment?

The amendment No. 6 was, by leave,
. withdrawn.

Mr. Chairman: The question is:

“That clause 9 stand part of
the Bill".

The motion was adopted.
Clause 9 was added to the Bill.
Clause 10 was added to the Bill.

Clause 1, the Enacting. Formula and
the Long Title were added to the Bill,

Dr. Keskar: I move that the Bill
be passed.

Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

13.46 .hrs.

MOTION RE. REPORT OF COMMIS-
SIONER FOR
CASTES
TRIBES contd.

Mr. Chairman: The House will now

resume further consideration of the

motion moved by Shrimati Violet
Alva on the 18th August, 1960,
namely: —

“That this House takes note of
the Report of the Commissioner

' SCHEDULED: -
AND SCHEDULED -

Jor 3508
Scheduled Castes and
Scheduled Tribes

for Scheduled Castes and Sche-
duled Tribes for the year 1958-59
laid on the Table of the House on.
the 22nd December, 1959."

Shri Ram Saran may continue his
speech. Since we have a large num-
ber of hon. Members who are:
desirous of participating in this dis-
cussion, the time-limit on speeches.
will be fifteen minutes. Since Shri.
Ram Saran has already taken five'
minutes yesterday he will have
another ten minutes today.

St oUE W ([UEETE) ¢ /AT
T ST, F WA § AT CIETOHZ 0F-
Forw & oy ety (e H wa §
wgfaa sfadi & dear a@ardr 4
fF {200 & sfas Y9ue, t¥ X &
afyw dfegoe ik ¢ a® ¢y R
¥ wfas s =afm I 9

et aF wifew arfad 1 T
3 I oy AuE, 1% Afigae WX
3o0,0%5 AT AfHg FFIL T | TgdF
wmifer snfaat &1 &=rg § S49r @
e ¥ $ AfEt 7 ot aga w4
g1 ST FA g0 gEAT ar g W
T R, I ¥ ga FW AW fqw
R T g1 AR oEET  wgeaw
Srfadt F1 T 8, ¥ 3 A Ny
§ I dET HEAIASAE |

ST fo 47 aareaT a1 71T gerar
T OREIE § A0 HX dfggae IqW
g1 @ A far g w0
T & fomar g oo SifEg)
13.48 hrs,

[SErx Hrpa in the Chair]

foqve # ag g & mir s g

TR A 5 A W TF TS T
& 9 5 99 Froif gx faure w4t
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fiF ¥7Y foersd drzw w1 qfe 7df & ot
o wg & 19 78 gAE A A fE
Frd WFTC § F57 & e Iy g A
wmg wmaw § R ek aer i g
AT FIT W A AAG qAAT AR
F @t § IAer qfF 9T ¥ W A
Ciil]

AT AT FE FTHAA L, ¥R A
WET g WATEw A Avoei WIRET
A fre M § fF & w@ am@ =
W fr fvg ToTC & g7 T A7 I
fraT T WA Tg G AIEW
6 Toq & wTeq T AT FATHT A T
faig § I ot g fored § TR
gfa & sy

5T qg TAT FTCTC A4Y &Y Tt
T waqan aaferdt & 7 s & sraw
g e ® A §1 W T q
% et F1 5t oF " I3 FT TIEAT
§ " qasr wgar § fr w fre g
& ot Tyt qeEY § 59 479 7 6T
foerar 30 fgtz & w3 omam 2
“The delay in reaching the
target of percentage fixed in Gov-
-ernment services is causing, justi-
fiably, dissatisfaction among the
‘backward classes. The excuse
that sufficient number of qualified
candidates are not forthcoming
for the reserved posts cannot

hold good for zll times and cane
not remedy the situation.”

W ¥ § wigay wgrey & woee fan
R wmm g fraae giw & adF &
shfeai aat w7 0T = fr g
WM g Ff 1 77 F AR A
Toqu s | g8 T § ¥Q qg A
Hr AElr wrw e @ f gsafasfat
W wIT wgrafy @ A T aw A
o= g w7 Ry g1 frar & @R
9 & mowr aaars fF AT L84S W

ot fardr Fog=ie gav a1 amée To wHe
®1 397 gArd gfera aygfas nfa
qfxw afs F IS G1 FaA 00
¥ 4 o fafas @ F aw g afea
T A Ha9 to &Y AW gUl 9®
oy T afs agrrafa & fa=re i srar
W A AHY @ T G IR I ¢
W} F @A &1 waea fwar smar
at 4ga TF I9N €I g1 qwar qr1

78 g% #Y a1a § 5 yEER gfa-
Tt & mrdo To UHo T AT FT
saa T faar AR saufron
WRATIFET s & 1o #v

Efeafau® ot g@aw #1999

far s amam &)

I ag ot @E & s o Rarad
dFvdie § v =% 5 o a = @y
& A g1 WG W o FT & q0E
gfg &Y 91 aF ITRT @7 TH AT
& argFs 7Ty 7 fY 39 §1€ $ fawr-
for #Y @ aY3a% aga wfas a9
grm |

wq ¥ §9 a7 A7 vy frareoy
¥ @rg § wgAr WEm oAg @A
ge v et afaam 7 st @ sm A
qra g o 5 wepmar & fawre &
I A AT 8L T 0% 59 96 &
Fa a1 fon foewt 5 wegwmay
e F1 HfrAge o ¥ fean, gaw
T T 7 |y § 5 aga @k g
T /< aga a0 snfaat G § forme
fs =a +ff wegmm AT Smar @ WK
I A T G ¥ FATEA W Ae-
W arAr q@E e fogd dwe
Al & I W AT I AT @I
it GF I M AT TN A @R

mm%mﬁ'@ﬂsﬁw
& 99 OF aqa9 fmar a1 WK gay
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[fr <rer wron]
qaT ¥a7 fF oud | ST NRT FET
qMT @ g uF o871 § 6 fe
fad nF Wi ge fww 7 & wig foa
TF g7 O B A7 O T 2EA F
wrwit?awiﬁﬁa%'mww

Yy mar I fF I aF 7 F A
asrmg,ﬁ‘aw?q%mﬂ-rm
Ay NI AT BT K TH F
FFEH § Wa AT | §F Aged W
reATEaT &7 TrE ST S THL
¥ I Tl W A I AT TEATATR T
g A A & 1 7l anHE AT
WILEF £ ag ar gr e 7 g et 4
GIsFT gl Ty 79 A gTE A8l T
FZad F IG QAT AT FT OF gFC A
fadw & | 7 & g I Aat Al 9
g ot f5 iz & oqEA ¥ @@
& fad =17 sy &)

| aF WgHdl & w19 F7 TAT &
oF I FOFAT A I9F art 7 ®woA
Wiz | 57 a9 ¥ Fa £ o—

“The most challenging problem
of India is the elimination of
scavenging as a caste occupation
and the most despised at that.”

T T F AT OF T2T S ¢ Forr
fe SHamT FET 1 W 7@ WA
¥ S P F T I FE a6
¥g Ga1 o @ fe 59 oY & &
F § A1 Foely gud A ¥ Ty ad,
Qg qHTS F ATAY FATA § | FF TouT
F o} g A FeTg S g
¥aF ®9 wifs 60 WOY gEEA)
¥ wegegan frarewr & fae seeac @
) s ik < gfom &% @9
frme Jifer gredsr e 71 wger
F QT § WX I9F WA 07 g9 Y
grafaar 3 FT @l W S oaEt
wifa ® wea wnfa & @9 W
WX gwga faamm § ag fe ol

Scheduled Castes and
Scheduled Tribes

e ¥a%F "9 gEd deT aET A
N I @I § T A FT AGAD T
¢t 5 35w ¥ a9 9 SRaE
wegmar fErer &1 o#g W
frar o1 3w ¥ g9 43 @ &%
& oz fr afeew ¥aw &9 gra o fa
AT @R CF aH TG FHE
T@T & @ g0 aTF UF Ffasrdr Fa9
HOYT AR TEANA ¥ IBAT 1 IR
T a1 1 F4oT T § fF S
Tg w0 A7 fF Wl @ #Y, AR ;i
q W FL) T FH R FA R
A AW AAEE W fFT W A
fozm & #1 F¢) UF O O 09
T oW R oaE W AT
W AW Ao #1 g fE s
TY @ U F 47 FAD FT AT T
a0 & Fw far o afs o awit
&1 fork grar & s it #1 dar fag e
FFCIAAT 93AT ¢ A AT G &F )
I Y IS FT WAL @ FAEE
fraed’ o @t @ifs wed &
HATAT W9 ot arer o T 94 #7
SO W & g 2T FI A F AT WL
qg #e1 FAT F1 397 gHL A07 A F
o 1 FE T AT | g F
F FrY FraTar fasnit o agT 7 TF
T T GETEE T T FT EA |

W= ¥ 7 g Fg wrgen § F 0y
Y fodtE A g @ SEd dwEw ¥ A
TG 1 H agT W I 1 AW
SO AEIRT ¥ TH THIC FY GOy F
fF foiE T g & g 9= & I
a7 s fween wifge @ifs 9w
RfEmgadr) maHSramy
fr fae & womw o aga wfaw oy
Fra ) Famear g T ammas

CEq teue—to # Fu¥ dA @ E

grit wx e o gwa agt o fE
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s § 3 92 fa=m 7 @Y w3, we fogi
F o "X IF 9T 9gF # St 3T @6t
o T A gt W ag wE fram g
& 38 o oedt framz grm w7 gEE
T O # ar g £

st srmat. me (TEme) ¢
gaafa  wgea, wwgfaa snfagt aar
sfeart wfodi ¥ @ wERg |
ST 79T wfqaed wea far & sa sfa-
59 #1 3|Y ¥ 7g W g & w5 o
AT T A TEW aga gfom
F¥rnfrmg ) s faudersie
¥ F wgaifat #1 gwaEw AT g
9 69 @ A §E HEwE e
N wfeaes ¥ gty § ag W
HET T ITeAT § |

Teet A al g @ 6 @ i
# Z@d ¥ TaT W g B aw o
T F7E1 H I far e @ 98 @
TECNEHT &1 OF @ ¥ ¥,
A g F g Ak fet 39
T qeam F grar 1 Nfeded
Y @I ¥ Gar s dar @ 5w
eIy ¥ Sav 5 o ¥ g off faam 2
foemT a7 v w14 X T FA F fAw
fear strar @ 9aT 99 Q@ @ ¥ =
e fear 1 & gE oY A ¥ awar
"z & fau g7 =igs faor
T WgET ag  FEwwiEl & fEe
qET ar AEH 1 W Tear g v o e
N W1 AW AR T ITEHT FE-
wai g fag s o it f e
wgRT w1 wyy wfade # gy fren
qF f¥ foa o #0 & foq w7
wEEEAT O JaAT 99 g9 §7 Adr
foer qrar ol T & faaw @ FC g
WUH FT4 HT @19 A WTET HAT 9274
weqa e & grer g & s e
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& fear mar a1 W IEH o g dEr
=qg Agt g1 9w

WET dF WA IR BT qEa
£ =@ sfqdes #1 3@ & $g A1 TT
grar & fF aga df wTig gl W
aF 39 19 § wATEEE § F79 T QY
§ a1 33 T 9N AT IW oFE H
g1 wgea wEiq A S " q9AT Sfa-
Fza oA fFar @ AR g g ey
Wt g ot § wod wfadew g 50
@ & I Ok I food W A A
weitw gr & fF 9% T am & Ffeas
wg g fF il 9% F€ I g
Fmamg i o adf wrd 1 =99
T 9T § fF i ' 3w A
T A F AT o g Arres
g1 S1fg S wTeE @ £ #
AT g % T WK §THR T 8 A
AR " S osEE wgEd w1
7 771 @f § Wy & o791 39 R
#Fr Frema &0 &7 wae T 7 Wk
& ¥ @ g 99 F 5T a9 fEar
I@ | & e g fr g9 O sqen
gidr =rfgm
14 hrs.

Wgl A% A-w@rd aemwi &
FW T GEIH E, WAE WERA
T 36 wfadaw 7 FE ®F 97 7 991
F Joa faar @ f a7 wiqa a1 qar
F g &Y g7 vl wv @ara F47 Fear
AT FHAT, 57 ¥ (6 wegee AT
f& wadfss ammor «ft Fare fear
wid 1 Foatirg e § os OF T
¥ gy o g, faw F w=mw ara@
¥ qF o, fafewr wr F =9 w14 A7
wax gray & foam ar g9 owaw W
3q @ & geafas foaady o gee g1,
I7 7 ¥ sfaswiw A 57 ava I qEdr
FOT fF gand 3w ¥ foev A OF A
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WEHTL FT §U57 519 5 W 8, fow &r
A g W @WIW | 99 N A9Ard
®1, gATET 1 AT TG T A AR
qgEt 7, A 5 awr § o, @7 A
R 37 &1 frasor 53 § aga a9
afm w1 AT wae fm R
@ HIT A7 A A A geard §, ¥
g fram, fefor daw 5w, wfz-
Jut daw @9 wifs, 1 3w fag #§
T w2 @ §, 39 & gra fomar wivs
¥ wfaw amnfos @< o gw @ S
% garf@ & &%, 9947 56 3 *
fom g @

AgF@ WERT X "AIx gfadew
% ag oft g @ g g e
X9 Y91 & §, S g wnfodi & &g
T &t @ g1 AfEwA ww dw
g I I &1 § 5 § =gy fedr
wifa fasta v =t fasiw & fa gefea
A w® & At Y Iq swawrEl
# g 9q qowEt § gfaga g
AT AT TR Y AT FT ST A7 9w
F J q91% F1 FW Fa% T I faRq
& FTa ar, fFT o= ArEEs W@ Y
& ag sm fFat a1 e ;1 @
N1 oAe AR FOA g sRdy
arrd ¥ @A & faAdr gEw
ST 414 FT &M OF a7 faqq Fear
T, AfHA 7w TS Sw @ famw
& safaal #1 &Y 3, 78 a1a =i ¢, afew
grorfa & SS9 A ST W FQ
&1 gl Tw ¥ gt §aT wA FT
FH 8, 3T I Haara g1 AfwA
4 7z wgan g 5 gw wfa & g A
T T 7 &1 oy i fom qa swaed
w3 90 fasie wy & it 5@ 4,
I q waqT & I 9 9 0¥ W
§ migs fe § gw w1 g

=

a7 wedr foid & fomr § f5
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LRI FT & @r FaTA W FT o

FITF & T YT 97,9 99 § faege
& g fo s, @ mfaw gfe ¥
@ v i IF sE W
1 e faar & f5 @ waer &
T% FUT §9C F1 giiv 39 I H1 IS
o¥it | = faw F qear § 5o
fawa & gad gEUHT wamw @ 9™
5 sfas gfee & v awt &1 grfq &0
AT 7 T 95 |

Y ara st wwfe ST A X
I T F OF WEATE TR A W%
Hwd AT ATGET g | FF FAY WA
¥ wradr waT WAy St 7 A w3
& ¥91 F@ g0 g v O fF Avw
w2 &7 wuAT fagiq gepfa ¢, g9 w9
& ¥ gy-gg Afl FT0 AR §
g & faz 9s1 F¢ 999 § A IRT
1 97 9T wfga s@r =wfgw
W a@d F1 T 7T A HT a9 FFAAM
gf fr oa 7im w1w &, faw Y
FA-HEAT 3,58,000 §, 23,¥33 Al
T TFC & § A gud a7 A gad
egfa ¥ wafam gT g6 &1 ©F AR
&t wam w47 Y 78 7127 E fv I 934
F degfa WX TOUT F1 A I @
o @l 7k ag feafa § f5 gudr
gegfe o goaa & sarfae aafe
TET g W E, I & TEUTHT BT AT
T § W1 I 4 |G 59 TS 71 q=rar
i ®T @& AW FAT S A FEv

W a8 wdl e fa gt wfe-
T AT ST gE F @ T afa
a1 at faega som@aTT & 9@T I,
mfﬁaqﬁaﬁsﬂi@m'{r
wid 1 g faae § f5 7w
Frarace A suifaa @, AT ToTagt
& gfas @ w5, ™ & 90 g4
WA T3 95 WA A1 | A
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T HAY Y ¥ gy o wewa @ e gt
ol # den Qi ), A g
7 @ ¥ w fag oo @
F gm & &1 e gg Faw amm
w3w &7 wRET € E & Fg wwen
7T 37 TREN WM AR g w379 A
2 et #r dre<farg 97 afa & e
FE A9 A @ 9 @ @ EN
¥ wfaar § o frer & sfarfea
F fage & usagmE, ot faarsT 73,
#1 foar § s uw ISaT AT R, v AF
& mfenfadi § Qo—13-4& F IHHT
& a7 wgreg W fem ar i gw §
37T 77 faei & fF 7 &7 gt gg
o1 ¢ gandy werfa dT qogaHi &
g3 F9 § f@ #0 oformr 7w
grar & fr u3-frd @17 & s, afe-
arfaat w'x sagfas sfadt & am o
ot gl faecft § s 1 3 & wew
w7 ¥y § AT us ad-fase ar gram
fade ax 7 gfaad gdfo= v 77 =
ot ¥ I faw ww ¥ famr
2 fr grrafadt & fau &= & av &1
Gt fear @man €, wfew o onfa fade
¥ qz-fo@ 9 SwR & &, foaw &
Y # e §, 99 1 w9 a% @
@A g F oweE § -
g et s s sfew et
¥ s wggg 99 Wt A W
"aw ¥ wyer fooe wega &9, d 99 W
18 fdw waw g B foeen =fee
f& mfzardr @9t o amr &= ¥
fraw @4 anfem 4, o9 =1 @@ o
sw-aree A edafads e
T @I Wigs WX |rAfae
T 7 qfae ofgl A @, qA|| W
%1 7g Afas Foeq g1 9T g fr a®
T wifeE gar & afae |
T T T $) SGFeqT gATd T
woft, @t A0 famarw § fr WSt G
825(Ai)LSD—8,
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97 9 foive ow @ & Ty S, A
A ey W fam ¥ iy sfrw
mEET ) gEE ¥ OE |

# qg $g T NI A9 A1 W
#tan § f6 o aFr At smafas
ferar @F] F7 o7 G, A F WA
FER ¥ AR fadw X qE-EAEm
¥ W arg 1 fAae w7 5 ag wnfe-
it SR T &4 ¥ Afaw wmtaw
FereT #T T A9 g9 H A H 99 9%
& g =g fEar 9@ oo gER
i faer & fod, fafeen & fad =t

9w F it wer ¥ Fawww @,
e FT & e o @ma WW
§, oY 7g g7 wE Fd o AR
W W@ W Y, ga g, gEra
g ¥ A X wAT 1 ¥@ gfeE ¥
g g 5 foe & agwoar gEd
TWH ¥ S CREEEEAd dgi 9w
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[=f swrr AT qresit]
e § At Sfgr) = foE
¥ 7g Fg1 v g fF a1 w1 QU 9w
@l foar o @ 1 qE wWwm §
fs g &0 T3 T F =@ wEwR
wERT g9 *t a8 ford & fF gt
o da A A, o g gw s @
@ AFE |

o ¥ § 13 faaw &= fr i
AT T F O oW aw W@
ggaw foar mar @, I\ W AT IgEn
W O AEEF T8 ¢ e S g
TETT H1 AT &, IET FT FEC
W g FL qfeF o qedd
Wit T ¥ F0 FE T W G
g s e g, WS
F HEW AT fRAT L, Saar
IT F1 AT F A9 faqr @, @
W w0 W WK faega e fan
ST I |

M SR (Fee-dfi-wagfa
mfsw  aifear ) : wwmfe @,
frgges arew dv frsges o &
wfame #r wdl foid &, fag ox
1 s feR S w e |
ofesgr o am w7 fw & ga &
T H 79 WA, AW 990, I &
B AR FPFR A Flw
F @ ot g9z frg &, 99 § 97 FT
0 gem faegw aqme Sidmarg
IR wrfgarfaat & sfigar s
3T FgEl ITCw A A oA
FEMA @R F 9 & g 0w
e ¥ gg  gram = R o
w a3 wAF Wi e ¥
fd o ool ¥ §g o 3, W
3 wmr § v 3 wifcandt 5w % @
¥ 77 @ WA fF o um ot
§F Y A g fromwr o a2
AT I BT IO 96 , W< 7 ;e
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F T TR AEW AT | T TATC
Ffd AT @y IeR
¥ o A ey faarmar g

/T § § A19E @R WE |

sttt wgiE @€ wm (amTe

ea-wagfaa sfaat): sfam ot
afgari # ofr AT ar Ao faor

T |

Shri B. K, Gaikwad (Nasik): Under
article 338 of the Constitution, Parlia-
ment appointed a special officer in
1850 to safeguard the interests of the
Scheduled Castes and Scheduled
Tribes people. The duty of the
special officer is to investigate all
matters relating to the safeguards
provided for the Scheduled Castes
and Scheduled Tribes under the Con-
stitution and report to the President
upon the working of those safeguards
at such intervals as the President
may direct, and the President shall
cause all such reports to be laid
before each House of Parliament.
Since 1950 he has been submitting his
reports yearly. As usual the reports
are discussed.

Sir, before I start my observations
on the Report, I must express my
appreciation to the hon. the Deputy
Home Minister, Shrimati Alva, for
the remarks she made in this House
yesterday on  Neo-Buddhists, I
congratulate her for her statement.
She said:

“A new group of a considerable
gize is the Neo-Buddhists who
can ng longer be considered as
Hindus in the sense that the caste
distinctions no more attach to
them—rather, I may say, the
stigma of untouchability is mno
more attached to them—because
they have entered the larger and
universal brotherhood given
urider the precepts of Buddhism.
However, their backwardness
justifies similar welfars amenities
to them and the hon. Home
Minister himself has advised the
Btates that they should look into
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their cases and wherever their

backwardness justifies it, they

should be given grant, whether it
be education or other socio-
economic fleldss. As far as

Hinduism goes, they cannot be in

the fold of Hinduism. They have

left it for something of a kind
of universal brotherhood.”

Mr, Chairman: The hon, Member
will resume his speech tomorrow.
The House will now take up other
business.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SIXTY-SEVENTH REpORT
Shri Ram Krishan Gupta (Mahend-

ragarh): Sir, I beg to move:

“That this House agrees with
the Sixty-seventh Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 18th August
1960."

Mr. Chairman: The question is:

“That this House agrees with
the Sixty-seventh Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 18th August,
1860."

The motion was adopted

1432 hrs,
ARREST OF A MEMBER

Mr. Chairman: I have to inform
the House that I have received the
following wireless message dated the
18th August, 1960 from the Com-
missioner of Police, Ahmedabad:—

Member, Lok Sabha, was arrested
at 12.45 hours today, at Ahmeda-
bad, for assaulting police by be-
coming a member of an unlawful
assembly and for breach of the
Commissioner of Police, Ahmeda-
bad’s order under section 37(3) of
the Bombay Police Act, 1951, and
thus being punishable under sec-
tions 147, 149, 332 and 188, Indian
Penal Code.”
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14.32 hrs,

RESOLUTION RE: CEILING ON
INCOME—Contd.

Mr. Chairman: The House will
now resume further discussion of the
following Resolution moved by Shri
Ram Krishan Gupta on the §th
August, 1960: —

“This House is of opinion that
in order to remowve the existing
disparity in income and wealth in
the country, suitable steps be
taken to fix ceiling on the income
of an individual.”

st W W T (qam ) :

I qEd, Sw & § ag wran

S BIET WL AW & A ¢ Ffavew

§ I At d WA ¥

T8 §i—

“One of the four objeslives of the
Second Five Year Plan is the.reduc-
tion in the inequalities of incomes. A
reducation in inegqualities has to pro-
ceed from both ends. On the one
hand, measures have to be taken to
reduce excessive concentration of
wealth and incomes at higher levels,
and, on the other, incomes in general,
and particularly at the lowest levels,
have to be raised.”

T TOTEA *Y "I qaied ae

fe g N gara Avag 91 Iw F g

ff g smaET g W

wfamy Afrge F aR Ay vady

oo gAY e

T g 5w mm A F g

I FT TEW§ (A9 [ F6q WY

F™ W W W s Ard W
T WX T w ORI
wler § e ot 73 a9 far $fefaem
& I gt Al N @ W

Ceiling on Income

W faq og agq fa g i 71 wm
¥ & fad R wWE F &
T F oA # SFT ol
sfam & o wleEg § 7@ A
¥ grow Fulad @ T wwarg fowd
for g smmwr S fv W &
I ¥ ft T oz w1 | wae A
o3 §1 IEA WP Y —

“The disposable incomes of the
few and the many are wider than
in many countries where the
rates of taxation on higher
incomes are, in fact, lower".
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I A T F AR T, @ A
7g T wifam & JEY | AW F A8
o F &OAT gt e fadh @@ Ffaw,
forr & gt 4 o B SR, 54
F w07 & A 9 B A A i
aq fFar wmd, wg & FO & EE
¥ | W1 MY 9§ WRTN AT AT &
fFea & garr TFA &9 1 e
9 T T A A gl @, fedwe
FC A FHAE T oTET § ! WK g
FTHATE gra1, at gATS ARSI
¥ F varer grdt | zafed § wear g
f& = aew g asy AT gwer 20
serd Tifed o s fF F F R o4,
T T FAT W T = 9¥ 9F
Y oA g4 7 93 o7 dmAr & ' e
T AT A B, ag fEw oamm F
gt § M Wr & | & gg Fg & T
wm fF am w1 fooeft v F AR
forat gur WeAT &, 98 Ww 9%
72 Ffefrm Fegm & ar & &)
o9 3T fF Fuae e aw T g
fagr awr ag ooz gwFr g 919w
# Wt 72 Fur °r & F el AT
TAEH § wTR AT AT 8, A 7
HAAT HAT A F AT FAT @A §
f& = duwer gagw &1 fFaar fee
T T YLATATC AT & grat & ar §
S fofgar T s & grai # o
2 | TN W F q@A &7 waed
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# 7 qawar g i fegeam & o wrdt
TR wwg & g gal | gl
# F ag Witeqmw A fear )

77 mara ft R a0 W ¥
& gaT O oA 4 adt & 5 A
# T FOGATT AT ;F | TR
¥ @ g w1 wA faar 9@,
Mazmgar g rarr 21 &
g e w7 § i Ferge v o
ar 7T gfaar & et woge ar a9
g A aw adi & | g a3 @3
AR, F@Hl & Afawl, a2
a3 wff7d A aTeag FW A A,
a1 79 9 T I FTAATIIAT1 I8 59
T F AEER FOT MT ag AT
FTEAE 1 FAA T F fAE qA
g smgm | FfFw a7 qg w=fw a@
FT 5 & 72 a3 mafiar & at
At @ s, ww o FEw A
far st =R = & = QY Ay T
¥ f17 fammy @ 1 efE A AA Y
SUTET W& I ara v § o fefaepmer
FT TTHA G AT =707 #7 a0F FaH
TEET A ) FA1 R F 7 Fm g, 5
T gurdY Aaa gAFH § A TATH g0,
FH A AT ZATHT 0T, TR H W
gL TT, FICAM H 10 47 ard 9%
TG AITTIN | F a8 W wqwarg &
TTET ATERT T I FTHRL T
gfm 38 T 2 fF w aw w
ARAT F77 FETA AfEH | TE I A
qFar & 5 98 Twer F=9 I ST aad
13 F AT & A9 awds gsa
F I @A G g

S (& &% oY ¥ §, 7 28¥0
¥ % e 9 e & fw fegem o
foreets A &, FT@ET FT FTAAM
¢, 9g aF @€ & yefaey, fanr gefas
T AT GIE | 97 § @S S &0
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FAIT FE A T€W@ & | T AR F
§ @ 9 wEw A grew § amF
TEAT AEATE | 9 ¥ 98O WY w1
o A B Afad | faed of B
FFAT §, 9T N TR TR §o F
T § | T F) w@IT T A
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o & f A fegmm ¥ 30,
Fxdia fan ff=faeg sc@FTe |
X A AN AT AT qwS g (6 3
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SATE WY | et aF Avgd A Few
&1 991 §, WY F) 37 frm @ g
fage facdifr f6 o o faefy F
¥ g 9T AT AT =R IR HATT
&Y fF asgx # aveTe A T q9r
& aA—a1 AfeF 98 9@ @
FT g6aT | 98 AWM FE H a1 HTC
AT T HFEH 9K @9 FIAT TR
T wFaT &, ¥fFT awgdd 71 & wd
T W’ AE FT wAr |

e a o de TR W
i | WM § 2w © feE g9
FamA AN § | frgEm F @ 3@
TH 9 IS § s F@ & |
g1 I 9 TR w1 g | wAfem A
7 gr9E & ®MA 98 e @ 2 R
TR g ™ M &1 F g
HTAT AR &, a1 99 ¥ §F ¥ IgaT
ToFr ag & fe w1 7 @ 7% W &,
far & Jovw To9m T@ T @,
I TAM T F Bz FE@ AR, arfw
dg @M TAEA 2T F WATS & foy
TEME g g |

o aF T A dF Fare ¥ of
Fg awar g | fog® fai & 7 oF wmw
AT 4T | I a9 off 7 T s ar fw
&1 F T AT YU & oG9 &
SUTET TETT & | T A H "I AqW
foat fF oF 3% & & g ¥ feaforest
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[ 7w oo ]
®( AT T TAAL, BIE FE FAT T
I W FT AW 9T | § AW AT
Gt sgwigfs oo, faw
F 9fed @ am ST 93 7% S @
qrat # AT & | I F v A A
TETT §, IN T HiTA0T qHT F7 F
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W a1 ¥ @ wan I T W
Az FIA AT HCIAFE
faq £ am IBEA, o1 ga  TEC
FHgE g | § & g A gafag
Frgxrd & T o= ofc %7 Nifea 2w
IS Fr TALT T He A G, A 5H
feem F¢ aadr feawal w1 fors faen
TR F FrX F oorfen s
Arafrtaofge s g 1w i fw
ga dfam % =% ¥ §, 3fe7 a7 ==
afaa g fe ¢o ¥ fw ¥a1 Fam omn
T | F g wEge Fo § fE oo
Za foFa gwar o gn {3
& o ¥ frver a2 g9 & o9 @l A
x5 #T Faq 517 F1 F(Faw L |

wfad § gaaar § & @ am
nEAl F) g v & fag o T £
TTFA %) 9B & g gF ™ awe
3R BT AMfed AT 77 0 fazanw
% 5w B 33« grww o @@l
AT AT 2T 70T & 1| 9197 g0 Tg
@ 4 7§ F omR o @
Tar df & & awgd A, sreEE §
M W I A, afew § wwE
T HM T A FF TTEAE W TF |
3fpagm wg @ Frawa € fF R
ATETE ST &, I A g0 FAY
T FG FA FCE, A0 T 4 A
%t fir 3w & fag s e Y i
T qat & @ Wi # gt &
#r v & ) w@ieg § 7 98 qwdhw
AR
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# ArA@ WA A F TGAT @G
f¥ a8 T8 w=T F TEC A | |
W ¥ W A UF A EARHEC AT
g0, A 7 S AT 8, 98 @
&1 AT | 9 § W & a@=w & o,
FaawHz § fod, 9 w1gg T e A
wmgEy & fod Asg fassft 0 § 3
oz a1 &€ TR AEr & W A ot
argTmT T1Ean § 6 gfar i wf frars
w19 F ¥T A0 &, fom & | afe
¢ f& 27 &7 Ty & fag oiiw o,
S vASA AT 4F A Iy e
adt & faaaT o< 9w | F Al
FY FEHTTA FY, Grawe g wH
Arafia] F F-ANET 7 I8 g |
@ AAET 9¢ WAR FE ¥ I H
wzz faenft |

Mr. Chairman: Resolution moved:

“This House is of opinion that
in order to remove the existing
disparity in income and wealth
in the country, suitable steps be
taken to fix ceiling on the income
of an individual.

There are some amendments to this
resolution. If hon. Members want to
move them, they may do so.

Shri Braj BRaj Singh (Firozabad): I
beg to move:

“In the Resolution,—

for the words ‘suitable steps be
taken to fix ceiling on the income
of any individual’ substitute
‘legislation be enacted so that no
individual’s monthly income may
be less than Rs. 100 and more
than Rs. 1,000 under the present
circumstances."”. (1)
Shri Agrobindo Ghosal (Uluberia):

I beg to move:

“In the Resolution,—

after the words ‘taken to fix’
insert ‘both the minimum wage
and the maximum’”. (4)
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Shri B. K. Gaikwad (Nasik): I beg
to move:

“In the Resolution,—

after the word ‘ceiling’ insert
‘of not more than Rs. 300 per
month.'". (2)
“In the Resolution—

for the words ‘an individual’
substitute ‘a family'.”. (3)

Mr. Chairman: All these amend-
ments are before the House, subject
to their being found to be in order.

o wwa fag (eva) : wafa
qFET, A TR AAANT wTW AT
TN FW T A A F A AHA
fTar g, 9 % 93§ 37§ aga ag@
g 40 g | faw fasare o ggar
F A SR A 7w weAE &0 4 fear
T 39 & gadq & waw faor 99 &
faqd ¥ I wauT T O E | gH &
iy g Ty anl ¥ g
IR FT 95T @ & W< qg TaT fan
ST <1 & I #1 AR F fF &7
aifes g qodr & sfa g€ &
g wm &y g ogfz, e o
oY &=t &1 qqr AR @At ;v
g wgar g f fama & gt @
wafy # ¥3 e asfrr gra 7 afg
BEE ) T AN qg W Fgw &
oq ¥ fergam Ao g R @@ &
O T 3 & A=< &g Yo wfama ¥
ufes =g sw ® afg g & 1w
1fe gt a8 @ aga W= g WK fom
st #t awg ¥ ag afq g€ T o T-
a= & 9 § | fg 3w A i
1 OF W A § W g W 2w #
&ar ¥ gAY 91 9 Weg< 9 @,
o FuT T ), 7w @@ @

| W & oAt F feal # wamw
WY WTEAT G @, WK I & faei #
ag w1 @ § f6 3w A adiy aw
% oY 3fg gf &, 99 ¥ A A o
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& W & wifs  feaw @ gew
Wz wif § | W afc 3 a1 Tar T



3543 Resolution re:

[5r &= fag]
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Ffes aver At
¥ @ uf A #¥ Tg e o
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14.55 hrs,
[Mr. SPEAKER in the Chair.]
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TAT T CFATT TR Ig T R
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ot o T ol @Y g

Mr. Speaker: The hon. Member has
already taken 15 minutes. He start-
ed at 2-49. He has taken 16 minutes.
Only two hours have been allotted

for the Resolution.

st Trx feg : 3 faqe i far
CiC i

U A1a & A F By 04w g
™ awa fggmma 7 g5 =afe
AT 8o FTATE | & OF FF Y A1Aar g
fo w1 = iz o7 fegearm wm
g1 39 q¥T 9 FUF WA F AT,
O O I9 FT 3 FIT Qoo 58
TG FT &) T & 1 1 =y 39 i fead
7 73 3dvmafa § 1 fm & ara F avforen
g Fga 9 Gt e, 9 T fam
g A Ta AT Tt W @ @
dfwa wergT & wrd o ww F 9w F
LeYY &1 IA F AW F qEifar ¥
w1 g€ & | 913 99 %7 5T 39
& wit § 3fe 9w WA w1 qT FAE
g A ag /|G fr dw oA adw
ST 3918 &) T & W 37 F wmaw
& 97 F wIA 41 A ¥ 7w g,
U AY TATT JIEAT R IW A I A
AT & | TIT Far 1 ag grera Y
oY a1 ¥ S gz g F g Hraar
f5 2w & fod @@ 3 smar A g
® &g F QY wwA

"I HA 99 WIAGAT 6T & ¥
T 21 dfewa W o oww
o 3 & W I A9 a9y §, aed
oz, gfgw, T ar of=w § w5 @
wa &, = Rgr F awy & a1y H
a®y §f, ¥ 9g oF § A & Amie
§ o fw fm W & awfor &7
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o9 oF fagra wT araw wd i s
AN aRrE | a1 5 oww
FATELET oY X T R S 3w W
F9T GY FEN AR & WAL TGS
BT & NE AT gAT | 9 WY
¥ Og AF QY wFY § A g% Wi
% oo favm ¥ awe gaw fa=r
arfgy s 3w & graat & &9RT &+
qU @ EW wfgw gEr =y |
wg e gfiz P ¥ g fire ag
T a9 § WR @ fAT R #@r
aifgy & 9% T w=E # @EC
FTXN

Mr, Speaker: A number of hon.

Members seem to be inclined to
speak., Therefore, let it be 10
minutes each.

Mgodoqq (Fae) eNFLARA
# T foleqm @ femmm & &
fog & gaT g WX & WO S o
THFO S F a9 AT § R ey
¥ 7@ wETd B A IHA TR FE
0, @1t 2 A AW A AR W
qaowE OF 4G a8 WgH wEA H ATH
disr &1 ™ veaa ¥ 9 AW S
3 5 forw sig 1 @ qow & fmae
g7ty ¥ W fe fF gw wow
T H OF ANATY A F TS
T FUA FEAT TR 8, I 4T F
qfa & faq 7 W@ W AW
fear & | ™ WA A IR
9w sag mfFFQ@ g T g %
In order to remove the existing dis-
parity in income and wealth in the

country, suitable steps be taken to
fix ceiling on the Income of an indi-

vidual gz sfge & fF 2w % awmER
AT ¥ eqrar Y @ T g 99 fE
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e W g F wigEr Faowar
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fam FrmEEwa aa gy feedt fafreex
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¥ s wr s afed fie et adrer

7 W9 ] WK qg N} o fw

AUGUST 18, 1960

Ce‘il‘ﬂp on Income 3552

foma & fodt fomr o feqe ) o
fedt foer 7 fem 7@ g ;@ am
72 ff 37 aiw w25 9t 0% I
¥ o5 W F a9 9 qefaw
T T W g @er R, W AT
UF TE 9 W T 9€F Iq a9 19
T W17 FHY AT W §F WEF IS
T TS W, TH AT ITHY HEET WA
TG 9T |ET FL WIT T9 A<E ¥ a7
Z a7 FWT T ITH! AT a1 TTH1
H wpre 9 T ST it A ag aEe
T 437 WY AT FT MY T 37 fF
e df e A §
(Umerruption) H& g0 a¥v7 & f5
gat MFEC GTIT F7 WX ITHT

. arafaeit & SwA § 3w AW ¥ IAE

frdt F=T ¥ o 0% ¥ A 0
waqz fFar ar @ g i w6 azf
T F | afFT X ATRT & ¥F &
T A A9 QFT ITH ug ZE FEAT
9g, "9 {FT IT6! AT F A W
&1 foe o w8 afew w17 sod I
fewmit 7 #fega w7 W =T T
# 5 7 7 vt | nfee & fie oy aw
FEHT T AT G FIET 9T 9H =T A
79 o2 @€ f5d & 9% faal & wi
&3 gu a=at & fod S adf &) wwar
/T T8 ara N FA¥ WAT @ AR
w¢ 5 & mmp 11 @ ) snfe & fe et
sl ¥ @3 gu =4t & fag 9w adt
2 war | w9 3 e & ¥ ader
freemi € 7 o= ot adl § A Nz
At 7€y § AT frame o S &Y wfaw
Fi g3t § afed &% o g fF o=
& F AT ¥ A0 ¥ A A
oF AEA ¥ aoET ¥ |92 § 95 @@l
e ¥ I oW &F F A7 F T qE-
fos waed ¥ @er #7 fagr mr WX
forax fe aforarees 94 oo ¥

s At ¥ wfa oF 499 WK g2 9



3453 Resolution re:

AT G271 Y TE | TG AKI Y AT
et qaw 3 W0 A snft Dt § wafe
FAHr fawmar &Y a3 & fag goae
fFramrg 1 @ Ecm@ s £ fF
g7 w4 Fdt W W w e w1
TG AT AIETAT A WY o o
FT AT 1 @ aw ¥ Ao faa
AT AT IAFT FTOfE W wriEw
g ¥ TH §7E ¥ B fHAT Sraaw
It AT IRF T9E F 57 7Y &7 F3
ST ITH OF AT HIX AFE KT AT
T FT AT | o gArR B afaay
A N 7g @rarfas 7 A= £ ara G
? A armfaw F9 A9 57 0¥ qay
TIT FTO [ & " F mfaw
fagmar #1 Aqz a1 & 1 77 wfww
faewmar o avafos sw A9 e o
gaTe @ & W § W7 aW 9y |
T F AT E Uy AT § fF oag
afas sq 9 oF 9457 a0F ¥
gt 3w & wrarfas g1y F avfae @
Tt g | F g7 A9 9T Iw qgw ¥ Al
AT argetT fF g9 awd fead w4 Y
§ afva qaer as wgm 5 fagm
te, 83 Al ¥ arawz AL qANIw
R & 78w fagwar s amr-
fow 3 = grow § ok & 9 Fwwar
& 5 a8 srfas framar agd sm @
#F wiFgt & wgf S wgar o= oW
¥ R ¥ I Wiwd AT W § A
# fow affadr ara & at agog
feomar amar § aw § gt A A
ArEfAEmT F1 W9z v T F =TT
7w & am A ag i
o9 ama 1 g49 5 @ 2@ &7 ansfa-
WIET #1 AT FE Aifgg w0 F A1
fram fragacfaemararf M=
79 T st arnfos W mfas faawan
g 1 faadt waws foomar  faadr

mias feeitdt gart 3w w1 gare ®
W % g7 w7 vk § AT fed v

SRAVANA 128, 1882 (SAKA) Ceiling on Income 3554

A T E 1 F og FgT aar g fr
T ¥ Y qHTO FT I AU F o7
A% 8 7% wrias A7 arnfes faawa
gT & FOT AT aF §F 2 { ATEABEY
T wr AT | # argar g v faw ww
T FIAT ST ATEr AT FH 2 A

# §¥ gu § 999 Afaw o I w0
& oY T FuT @t wh § W A
& gwmar 5 @ w0 S
TE & | AT R §g A A g
g " § 5 S aga ST 9% § IR
IO A T Sifgd s s faege
A 0% gu § IAF FIL QAT Al
#fer @@ ag F=1 A=y S W qE
WTEY § I HA F AT Y A Wy
& @Y I W AT o § 1§ Fe g
5 o faw afafes de4 ow
ATEE ®Y FTAW FG 7 Go e @
—aer g fr gr g A 8% # e
¥z fF ggre =t S o 32 gu € o
¥ gg A

¥ i FY a7 79 & | g0 W
TEH B N feedtegme g W
fergd W g1 T § 1 gW WO



3555 Resolution re:
[ o o 3]

I H N UF AT WX FREAw

AW TAET RN §, Arq 98 o

T IF T TE & FHATE, IT qF W
g %t femifedy g amA €

FATL 3| F FIA FT ATOAT Y
& | F Twar g fF Fow oft aga &
% T g AT, TR W W F -
faw damea ¥ ot gAww v femdfadr
& 98 W TG A | WL T FAT
FAT FTHEAT T &, af FE A FH g1
T §

g W1 dmee &faw &1 "4 g
AT AT ATHA AT 1< a7 AT §
fF dredr AT & fod 28 gae w0
wa A1fgd | FgT ¥ AT 4 w94 7
g o W faar & f5 50 as9 &w
AT AIAE A F S g ¥
T #faw 4g #1 9% & safE g
$= w1 23 9<He gF Iifgd | 9y $9
@ awdt & 7 W * orex way & R
2w 1 fam = @ F1 qwn F@T §

@lﬁaﬁﬁame? ag @m

N & fod o are o @, W
& @AY ¥ T o & ol dae §,
A TAAHT T A T TOAH wL

AUGUST 19, 1960

Ceiling on Income 3556

fe grge wEw @ FE TR @
afed, # gz g < |

T AT 1 0 g9 T A o e gw
dedfram @ E—F W gv §
g 5 ag @« =f@@—ar e
HTHEAT & 979 &1 a9 AL ATHEAT 9K
¥t gu dfawr 7 «d, g i sfee-
fopdarer €, gl T THIH & 7 FAN THW
9T HifewT T FT TF FEH 5T A
T TEATAAR § | A IAHT @ FATE )
afe g7 9gr &F 7, &9 AW 33 | WK
9 T, a1 Y93 gH §aT I, FEa
gH &9 Y 1 T3 H FIE war @ g
TFAT § | FALT ST AE & | FIA
T A § | WG T A & 3
I, 9T 9T difaw am FT AW A
TET, q FIT W FT HAT I, A H
g AR 9T F7 3T AZAT§ 1A W
fad ag 9= § 5 & @ifewr & am
AW W FEH §, TEC IARI I
M IF FIHT § A TAFW T 7 A
&9 TET &, 98 TF T84 /T 76
qATE FEH § WX AR AR FA
L2l

Y F2C F W1, o1 fF Fiw F T
¥ 43 GET 49T AW I I F &
fad wwx fed @, o & fo
& ¢ 1| 99 foe & o wfegx & o i
qéf aTET F1 ag Fd & f ag dmn
FaH T |

TR ¥ HE I T A
g femmam Fat g |

st wmaw feg  (CST-afEm-
fra—sgfea sfaw arfadt): qor-
g geae S, F A9 B giew THaw
2ar g f5 o & 4F @& wawe fa,
arfs # &% agg & w1 § | afFw agw
A ¥ @ ¥ 98 S I e



3957 Resolution re:

§ fr wrwit afr oY, Y @i @3 gu
& 0 A, 30 waw, I agy wEwd
§ a7

e W wdfire s AW (w0
qo Wrqrx TH) © FFF@T § 1

weaw wEiva gy qhE § |

ot wagrer fag : § ©F qwT w7
o< fadta s7a1 § 1| @ = waaw ag
7€t f & arnfos serfe € =mear g
# 37 F At & s o gfera gt ¥
ST § | I A g @ A@r g a
Y, e A gw s o1 g 1 # AR
AT IHTE | TgT F A oA WE,
oY w23 & 5 7 W F At & W
g ¥ o7 FT & g @ WA § )
¥ WET gar g fF sumEE &
T o9 T gW I &, A I FT w47
AT §H T I e, T
a E 1 I T 7 ¢ fF T
7g & 5 mgroomat B T ¥ g A,
FAET FY 0T F, /T T FA, AfFA
& ot wee § gk fod g frer A
gfaaa =gt gy =fed | seaa o,
FH TCET ST X TE GAT | 0T F [T
g aTg 9518 1 {5 7= & A ¥ e
A g7 T1F T R &, § @Y aE
@ § 1 foremad wei g | wwew wTER
g 5 g aff Y d, a3 & =nfed
oY ¥ 9z w5 A, 7@ 7 o
RS Frard ol 3 Ay qg w wfed
AT weqer S, & ag 9EROT AT
¥ oy gffed 3w s g 5 S
Tgi agd A A, qg T aH qad
frery 3, g SaTetaTdr wdf & I
g9 g3 FATHATEr § | T I A
2 gara S mfgEawt wwr @, W
I & g ¥ wred, o e
wQ W g R, 9 fegam @

SRAVANA 28, 1882 (SAKA) Ceiling on Income 3-

frelt gt g & W@ & 1 e o
w1 # gaar g s oY Sew= & A
WA AR AGIIFE, T oA F
I a7 0§, A7 qF &TAT g E )
S gH AT X gy HY gAv & fn et
FT Yoo §I9 & vaTar g} fasrr =fgd 1
T g a3 aF AT oY HA-FT I9Y
F¥BE AR A gy AT @R
q, WX AF g F W A3, TE W
T3 T8, 7 ) W/ q@r I 1y fw
Koo ¥ FTH I FT Y §, F7E gl
mw, Rooﬁ'ﬂ,oooﬁl
T A gE R} e A ST wEwa
g 97 & "Erfe & & 1 aw a2
wHF 7 € 5 g8 warEdr a5y,
oY GATL Ho® A AT @Y ¢, qg A qEL
L qewt ¥ qEve gRrE qrferdt som
g N e ¥ g8 fegmm A aefa
¥ faeg &

# 58 wedr &1 guiad 6 faiw
w1 §, Fifw F 7 e g fr g
q&F ¥ Mg A Tar Aot gy, sirfw @i
F17 f5d ga & TUE &Y | e w7
TS 7W GG e § | 9E A
Madq g 731 & 5 It fagm @),
ST &Y, W TG ), N A gy, g
aF Tda gredt 57 9w g $T w0
T ¥ 39 A IET | @ |
masfm A g fF
gC TF &1 aUE< Wy famr ong o
qUET HIST 37 &7 Hawd 1% 76 &
TF WEHT g TR, 45 45 39 &7 @7
&t faer | a8 & #Y w=dr avg S
g f5 o= aF W 1§99 g
o & 9 ¥ gw Adf O §, a7 aw
A & wfa g & Al & o=
gaTSETEr bt #§ omed | gard B
form, =frelt oy soparell, Ti € 1 AR AN
qOET A1 AST & Al I AL ST
gu &l @l & 5 awr @ g @,
T X & | a@r o omed | agt fd



3559 Resolution re:

[=r wraarer Fag)
gmifre & 91 & fod qw o &1 af-
g 3 a7t § 1 F@Y 7 W Y T
oF & FAT FHT I @Y FA A g ¢
Ty oigi Y 9T e Y ama @ |

A faammm & ga 9 I E
# 7t guwmar f5 faomge & Ay 7
A T wAwy €, IR feesw g,
qr 77 & | e ¥R e # Fammge
T 2, A qgar gaTa Jifes 97
agi o o w2 fad | 3 9% AT
F aare #1 foq @0 § G5 foar mm
g 5 @A H A g
st & faoms 9 7@ § 0 frad
T A T E, qH ww A€ & ) W
S wTT FY w9 e, 7 qF o q@i
ST F1 W9 faar | A g7 A
T § | WY AT §, WEwe oY, ...

% o Wlo @Al | BT TFgaA
s grar |

st waqret fag : HRA CFIT Y
an T &1 ek fggmara £ mem
1 ara & 1 gard avaeafa St #Y faro
for FAST A FM ) FAST AT FT IFT
F a7 26T P ¥ FT Il ¥ g6 Fam
for a=t mra grar @ gaar agr 1 w0
Fafad | A R aE G g s are-
Y gFF ¥ wnq grar F AT a9 A
Tgi 1T & T %7 | ag fawwlr w3
N ara F T W EE | TG G
fir @@ 7 €191 ¢ 6 98 1 5T T 2,
I gran &, ;T g g

I oF aga TR e € Wk
Er O R A FAA W AT F
21 £ afew A 75F F 3T § WA
@t T A # gAT §, 99 & aaa]
# fev-ta Fgan @@ § 5 5% 73
& AT smfq 7@ g1 adt g, ab-aw

AUGUST 19, 1060

Ceiling on Income 3560

O X W@ e i e ¥
s A T gy § OR F¥ g
R WA aEe g e 29 W,
fSRa WA g efom At
2 ot ofoaw g@ &1 F@T IIEd 1
v qfosw g0 | §3 7 | gl
or @ ¥ A9 S a1 9uy @ ¥
fad w¢ 7 Far oforw g wEfed ¢
fie gt a9 ¥ &3 @ A g A
¥ HEET IS E ¢ qg AT AGT g)
qFAT § | 98 AATAE A § |

# SATET AAT T FT S Y
A FET AEAT | TR T @ EE
% 9 fadw F3@r § Wi 77 T
Y TOAL F T A GRT T A4y
& 1 & g X o ) g W awial
i =TT OF A q@T WA AT Y
€ o g9 SHTET §1 T | aga ¥
ot w1 g e @ g R s
O T I ¥ §F A0 AR @
XA | AT FET T AW W W}
AR TG T a6 § | JW & T
AN g eI g AT
w9 afosw F€, o1 79 qH ¥ TR
qfom &% | 7@ # AU &7 ga g
BT 2, gWroETE Y a9 T8l 2 1 A
argar g f5 amfas Ao &, @
afeew & o avnfas = o far
2 99 gW 99 W F gHAIC A |

o & @ AT T §

qfem go do At (FTIE) : weww
wgrem, a9 wiws @ faww o wga
& & 1 77 T & Fg & £ avnfaw
giefere oY gfar & 17 F17 & "=
frw @@ ¥ ww@aT 8, 9 ¥ o Prw
forer a1 & 7 |uT # |7 FOU FQ@ E
3 # ot Sfed § 9 A g Ay N
AER §, 1 fiedes sofam |weT



3561 Resolution re:

A E, ST A e agA AN E 1 qW
g & 5 73 7@ wf=c § a& a@fr
ey & T A e, o frdndy
UM T AT F@E I W A
o wfaw § fF afee # do1 gar
AT 39 & awlar § | A8 e Ay
gh 7, 77 g TN W AT A ¢ 1
# F THW F I G ¢ | TG AT T
g @ A W A & aw &
afera & & s D wegR #

afFT T 79 & 2 gu it 9 A
T TR i g e A o afcfeat
2 39 ¥ oofm @reaT, safdaa
TER FaH A6 a9M1, 75 S dar
FAT, qgT WAWF & | g7 GHIAAE
&, T@T 9% T2 A1 T T e @,
ARFAAT FT FTH AT 9547 &, T T
% i &1 A F E § W
gz T e & afs oem e
fBTeraT § WX I FY S FET T2
€1 37 ¥ fammr #r #r€ 7% Sow W
AN 1A e WA R &
safey, foas o g7 fY  & OR
g9 X §, 99 ¥ o oy "EEw
& 5 a1 ve fe | w9 AT T
frer @Y S G=T grar & i A e
frm w1 A = &, WY 9w w1 waw
&, N I I a7 § ag W g w1 W@
B[ M | AR g A A & e
AATAATE T =y < 2, ag W W
ge 5 w7 Fmi # TR @ @
S, gt ¥ A offeafy o @
2 fF =@ & g9 Igw & awy fe o
5 | UG TR FR T AT T FA
A wg & 1 afen afifeafy & o
& 5 o F1 W A A w7 awa
gafwd agi 78 TawE & 5 g7 o A
Tar e fadn, gC oF wEEr a%
=TT 3T FL 1 g UF ATHT FG T FG
G T G2 w3 B & 3w oAy awfa
1, 2w & gafy g § mamar frw

SRAVANA 29, 1882 (SAKA) Ceiling on Income 3562

T g ¥ @ feew & F @
W™ e & @y W W ¥ fam
fease 76 & 1 7T IT B W FT
qEd &, WY IN I AT G54 §, T
fomit am, wfeasF @ @ fagw
&% & dfer ghar afess o =&
I & | gfar § aga O DT A @
T AT F g F Ag ardr @
A E | T FFA F TG A AT A
AL 33 T AT ST &, 99 F o7 fpew
Y aEt A @ A o7 A F o
wafea § 5@ &1 a0 w5 § o

ot wrow fag: weae wgeT, &
At T FAe S F wEE d qF
et ¥ foar & o ¥ wgr mm @
& 7@ ™ @ W F 7 5
frer Sy =fer A wfes o &t @
WEAR ¥ FW A @ AR 0F F
W wgaT ¥ wigw A ofr fF A
7 ® | AW afdeafagt § § auwar
g fF ot 19 Y 1 y=E O AW
o @raar & AT ag FE gEEER
#r aformr T8 F@T € 0

| @ & & swa gow fx
=t s fag & 9K AR wET g |
# arar § v o oo fae ot fow
ST ¥a0 E, P at dqarge & a8
T THAT FHTAAEY &, ITY A
T AT +@ FT wwer 1 Ffawr qH
z® § f =t sravver fag ot qam drad
& for afearmer 3 Y o oo fegsr
& g2 Amifer &t g &, 9w & &7
e AT | & FAY TF T TGAT 18l
g | gaTt Afqurr § sww waET
ATt g1 gAY OF WY e &7
& "' ag =gawar ug ¢ fF g agi e
foagdr g€ snfear &, =t == gg T &,
it sfedy ¥ frad or @ & B & o
sraarer farg St & off @ & A fow W
F =rfagt o @ 2 o v gfo



3§63 Resolution re:

[ warTwr farg)

wifaar Fg7 &, I 79 fagw o
i fad T §, IR g A A
wa & g 7 af A wwE ¥ Y
FW AT AAT AN TH AT B AT
T §) F1E A g 9 ) Ffwa
<fF ar 7 &Y Twar av gahhe e
weerwr fod 7 & 1 wEw ¥ F wwar g
f§ 3 5o AT T8 gar am adr @
o gl § W R F ©F e
[T ANH FGAAT AT E )

aF qar F=1 § fomwr a4 famen
§or @ i gaer @ o € a gEa
TF T T § WfE 34T 1 I w0,
dfr g g g AR gT e @ ¥ S aw
&, WT A A AT H AT w0E 9w
At N g g a0 g 7 A AW
faser wrdm, @@ @ ST AT AN
g @=ar 8, o ¥ fawem g @,
forer A =7 waft §, 98 g @ s
T 9@ ¥ T He@©n B A gk
gfqam & 4t 7 & w w71 v &
ot frg? go & 97 W W,
Fast faste s fad a7 & 1 Afr Ew
=1 ¥ 3G a1 var genn fw g gare
#MggamEd ENg= = & w
g9 &7 oF § foa & ¥ fredr g &,
foreraY 2ivt wast & wiK fomer @
w1 A & | WA WA g A, Y qww
waa fad ard, g7 141 &1 T ATy,
oF 9L @1 Faarls, at g |
g frrem P ogmar AdeT ue
grar fa st agem Adl § s agae
g et 7 g g P R
IEAEr A agER & 1 ot agee &
TR AFRET W oGy T T+
a1 gafau gTamwar @ am &
2 & dfqam § oY syaegr €7 o€
AT AU F1 647 67 7€ F, IEFT
gfcamar #1 s #t fawga fovar o o
s &1 qfefeafady ¥ g3 oifed fe e

AUGUST 19, 1060

Ctﬂ-ﬁ" on Income 3564

A mmifsfrrsadsaem
o1 Y & W frad i ¥ A @
waa § oY §g afaar & sqaeqr § A
FIER § A Afa wrt avas fad &
o §F /A A 97 ed & I W dae
udl famoar & 5 A9 & ot @ fod
AW § TR FW FIT I5, IAAT @A
¢ w1 afea St s A W
ITHRI A ATY KT HE WEAEI ALY
g 1 Afsr ot A adn freemm,
™ a2 ot mrewr famre wAT grw
BT 4 T Grarrd 2T 7 Yo
N T Frofrat #1 g9 at ST IS
& afe ga% Ty & g1g 9 wiws fd
7 § F ag arfaw v & f g2 |
%o-SY T 74 AN 2T EY o F 1 A
Yo TIE Ft A1 T TA AWSAT qgir,
Afwa %o-4¥ aTa It gL AT a1 g,
IR TN AN, TERT FT AT
frorr ? ggwT Adrem a8 freenm fa
TR 0-3Y, & 1T QX A7 §ar g1
T AT A T F FiaE A wER
S ATAT | IR wEear geg g Al
FEAr | AN gAY NaAE T D E
I 7g aforfee st frar fr am T ww
T SUTET ¥ SART HTIEHET &1
feam &Y, @ fau 9= 78 waws
aforr feer @7 & fF g2 &Ter R0-3Y
AT GF T 937 g1y =9 97 @ § A
TaET & Fs F oeEy Sw onaq |
wfan wrawas & fF 8w 39 f W
AT &1 IAFQ FAT ¢ AT 3w F I
T 9TE | A7 A A &Far & 9=
& & g Amifor ¥ ag wraar dar gt e
FEFT TGO TG &Y W & 1 99 o W
Fr ganfaa ety # few o @0 wfa-
FT & W 9g oY 78 wggm w4 f5
ag TF AW FT & T AG E

# #ft sfurer fgg oft & T A mRAr
i 5w % @t # o & oadl ]



3565 Resolution re:

¥ fr ag 7€ aray f5 g Tow A
g Afe gk A &1 ALY gHT | a®
sty Qar /vad & v 2 Y st
o 4fg gy suH gt fewmr A faerm
wiT 3F fF e s s # fradr
ST 94T g | WA & IAMT H feadr
e a4 § 1 T SaW { Faw
wo FUF FY gt sy Wit 41 A%
T TGN ¥ OF OF 909 H 99 994
FIg €T FT TATH FATAT AT R | TE
I ¥qw Yy &ERED ¥ gw
a7 | TEH A ¥ A9 AW H, dhE
AT H A gEL IO aga W
#Z 2 wim ww B wgRd @
aga T fgem &1 AW & T W
? W) The wrfE f e w2
W R T AT T S 9 gl
9, W A& 3@ FHA, IAR @

Wa&ﬁwﬁmr@ralﬂtﬁﬂﬁﬂﬂ
fraer &

AT FTA g3 9 W FI
2 fF wfiog @t & S o ER §
g ¥y wfa 1 & 9= 5 $fw o iz
@ A A st sfoe § o feoag
yy Wi o AR wwr ¥ A 2 7
qg I9 AW A WIAT & S ITRT A
& 1 7 i & i 2w F wrwee g, A
ST fgem sw e # A faw
wFeaT S Wi A @A § W Tha
WX ot Ffw 9 fni T & | Wiy
g aga WA § v w7 afomr
%t 91 6 S ¥ SR ATEEr |1,y
gt S w7 & FH " et
95 gwaT fF FWTr Y IEfT F@ ¥
foe diommd www@lr o @OE 0T
Qo § FAT Yo W w1 fe @
@ g R W H A § ety

SRAVANA 25, 1882 (SAKA) Ceiling on Income 3566

T AT AT 1 AT 034 T
|ni #r gAfa F71 | T gew ?
R B qar qdE T wwm @
fomd 5 a8 3% 95 o%

wifet w9 7% ¥ gaRT Wi
frmior % srewa & 1 wfuw SR g
a ¥t aETERfa ST = g @A 1 Afe
IR H TG | 9T aF AW F A
fazamm 7 &t @ i ot g aforw #¢
® & sud ST it e gem, qaaw
I BN JATRA TGN FT IAE @Y
HHAT § | 917 0% I 9g frmm 7 @Y
a3 f& FAwr W sanfaw T=fa &
fegem &rm, a9 aF SN SR dIr
Y eHar ¥ qar Enft | 9N AR
T P IR T A anir | gEfae
A FY GHAATT G FT FHT qAT
& foq ag o @ & & wds Aoge H aw
IR G2T X | a7 TR i daT AN
6 ot SouTee ag TgraT § IEH IEET W0
fear faer 1 37 Frde & fF ot e
N Y TEEAT § W §HG I9H I
ag Stg @ faw @war (| gafag
I fm o A} fF ow et @
dar oaw F )

o W7 29 {5 A IO grEAT
&% F1 IE | aw wey € R g
free gHHY 8, 20 AT dT
Wt I FAT & | ATET JUHT AT 14T
@ T 7w ¥ S AW W § gEw
WrEaE FAET ¥ @ F 8§ TR
< fagn | @t = avg & g q=Edig
FIAT FT FHEH F 37 DT qTgHE
IR F TCE 9 F 97 G & fefw
§ a9 9% guR T g o aw 5 g
gredT & art ¥ wr fafew Aifq a@
AT # faar s AT sfe

gk firx St fag off a8 Eww
€ f 50 e % T TR ¥ Tk



3567 Resolution re:

[ waror feg)

"o g a@Am | 3T o7 T wd
g & | ¥ ag 7@ weaw v oot I3
FAHT T AR T ) W Ay s ag
Fgd & fear AT &, SivaT gu &, o i
TE IR MR AT I ANFRE
qg wW=gr @i, afeq At G § S
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aq guTG waqae A afi A
ary St # "7t o0 9 T R,
e gat at § a9 w4 ary Fmt
& faa Wt sarar MuEAr @Y Fi FE
Fsg gl & 1 g0 feg § 3 T wHEEe
™ g

R m, A WAFST AN, T A
S&T1 34 fRar &, 94 #1 7 I 241
§ AR 1@ ¥ FAq S FrT4aTIATE

Dr. B. Gopala Reddi: Sir, we had. ..

W W% gy (TOEEt)
madta A o fegerdt # @7

s o Ao Tall (FOAT) : Wl
@iz fodr § @ v Aifed |

o yor.w fey Fifrs D

Dr. B. Gopala Reddi: Sir, we had
a very interesting debate on this
private Member’s Resolution. Shri Ram
Krishan Gupta, hailing from a pros-
perous State like Punjab, sponsored
this Resolution, while a representative
of the Tribal areas spearheaded the
opposition. Shri Jaipal Singh opposed
it whereas Shri Ram Krishan Gupta
sponsored this Resolution. 1 do not
doubt the sincerity of the sponsors of
the Resolution, but they must also
have in view the state of affairs in our
own country and whether the time
has come when we can afford to apply
these ceilings on income. Applying
of ceilings on incomes means cent per
cent. taxation at a certain point. I
do not know whether it is going te
be Rs. 1,000 as Shri Braj Raj Singh
wants it or whether it is going to be
Rs. 300 as Shri Gaikwad wants it. I
do not know what the hon, Mover of
the Resolution contemplates and whe-
ther he is accepting any of those
amendments. But, anyway, at some
point cent. per cent. taxation on
income or whatever it is must be
applied and the whole thing must be
drawn away from the person who has
earned it. Whether the time has come
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or whether it is opportune for apply-
ing that sort of a ceiling just now is.
a matter which has to be considered.

With regard to the spirit of the
Resoluiion, namely, that the existing
disparities should be reduced,
there cannot be much of an
objection. After all, I think even.
the Congress Government or even
the Planning Commission  have:
accepted the spirit of that sentiment,
namely, that the existing disparity
should be reduced as far as possible.
It is one thing to say that we want
to remove these existing disparities as
far as possible over a course of time
and through a sort of multi-pronged
drive for ameliorating the conditions
of the people and it is another thing
to apply straightaway a ceiling on
income and take away the entire
excess to the coffers of the Govern-
ment.

With regard to the spirit of the
Resolution, as I said, there cannot be
much of an objection. Some people
might ridicule the concept of a
socialistic pattern of society of the
ruling Party, but anyhow through the
Five Year Plans and through our
taxation proposals we are certainly
aiming at removing as far as possible
the existing disparities. We have to,
in a large measure, enlarge economic
opportunities for our people. There
is quite a big base in our country.
Their incomes, of course, are below
the average per capita income and
there may be a few people whose
income is over a lakh of rupees or
whatever it is. But by and large we
have to enlarge the economic opportu-
nities of a Jarge number of people.
They, of course, run into millions and
there are only just a few hundreds
of people perhaps whose income is
above a lakh of rupees.

I have just now collected some
figures to show that in 1858-59 only
7,136 assessees were assessed to am
income of more than a lakh of rupees,
including companies and all that I
have got the figures. And this also-
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includes pot merely the salaries or
the dividends they get but also all
their perquisites like housing, con-
veyance allowance, sumpiuary allow-
ance and thing like that. All that is
included, and only 7,136 people were
assessed to an income of more than
Rs. 1 lakh. of which 2,386 are joint
stock companies, 1,953 are registered
firms, 272 are unregistered firms, 270
are Hindu undivided families and
2,255 are individuals whose income is
over a lakh of rupees,

I do not know what Shri Ram
Krishan Gupta wants—that the ceil-
ing should be at Rs. 10,000 or
Rs. 15,000 or Rs. 300 or Rs. 500. I
mean his resolution does not indicate
anything. But whatever it is, our
country or our prosperity has not
reached such a dangerous stage where
unless you remove these large
assessees the poverty of the country
cannot be mitigated. It is true that
many people have drawn very dismal
pictures of our poverty, how our
people are wunable to send their
children to school, that they are still
in poverty and things like that. That
picture is well known to us, more
specially when we come from the
rura]l areas. But I want to ask, by
removing these 2,255 individuals
‘whose income is over a lakh of rupees
are we going to bring about prosperity
to those millions of people in our
-country? Or, even if we liquidate all
these 7,136 people or assessees, it is
not going to enhance the national
prosperity or individual welfare of
our people. After all, by merely
removing these big assessees whose
incomes are very large we are not
going to increase the per capita income
even by, I think, one rupee. It is a
question of giving employment and
looking after the welfare of four
hundred millions of people, and by
removing a few thousands of people
@r by putting a ceiling on their
incomes we are not going to achieve
anything.
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Therefore it is a question of trying
to do what other countries have not
tried to do so far. Even the socialist
countries have not tried that experi-
ment of completely banning the
excess over certain incomes,

Shri S. M. Banerjee: They have
raised their minimum.

Dr. B. Gopala Reddi: That is all
right. That is a different matter.
Raising the minimum is different. But
now we are only attempting to put
a ceiling on the larger incomes. There
is no mention in the resolution . ..

Shri S, M. Banerjee: There is an
amendment by Shri Aurobindo Ghosal
to that effect.

Dr. B. Gopala Reddi: But by accept-
ing that T do not know whether we
are going to increase the prosperity
of our country—by merely saying
that anything in excess of Rs. 300 will
be taken away to Government. And
is it three hundred rupees per month
or per annum?

Shri B, K. Gaikwad: Per month.

Dr. B. Gopala Reddi: That means
Rs. 3,600, Then, of course the other
amendment is for Rs. 12,000, that is
Rs. 1,000 per month. Now, by accept-
ing either the amendment or the main
proposition we are not going to
increase the prosperity of our country.

Shri Braj Raj Singh: It

inspire the masses.

would

Dr. B. Gopala Reddi: And all the
frusiration, distress and poverty of
the people is not going to be removed
simply because some people pay a
higher Income-tax, not merely 84 per
cent at certain levels but, say, cent
per cent. at certain other lower level.
Now, at the higher slabs it is B4 per
cent on individual incomes. If you
bring down the level to a lower limit
and say that it is not 84 per cent but
it i= going to be cent per cent, evem
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then the distress or the poverty or
the frustration of these people is not
going to be lessened, all because we
have increased this higher percentage
on Income-tax.

Therefore, I do not think that we
have reached a stage when we can
think in terms of putting a ceiling, as
1 said. Even the socialist countries
have not tried this experiment, I mean
all the socialist countries. Therefore,
the time is not come when we can
seriously think of applying ceilings on
income.

Even as one economist to whom
many references were made in this
House, namely Prof. Kalder, has said:

“Soviet Russia discovered to her

cost that economic incentives
cannot be eliminated without
perilous consequences, except

perhaps at a stage of economic
well being which is far above that
of even the richest nation like the
U.S.A.—let alone India.”

Even Soviet Russia is not making that
experiment, and even USA. is not
thinking in terms of putting any ceil-
ing. Therefore, I do not know whe-
ther we have reached a stage when
we can think in terms of removing
incentives.

After all, wha'ever it is, there is
an incentive. Suppose there is an
artist—whether it is Shrimati Sub-
balakshmi or Kumari Vyjayantimala.
If they are earning a lakh or two
lakhs of rupees, and if we are going
to put a ceiling of Hs. 10,000 or
Rs, 20,000 and there is no incentive,
that means you don't want them to
give performances and please so many
people, hundreds and thousands of
people who are prepared to buy a
ticket and listen to their performances.
That means you completely put a ban
on any sort of incentive for them to
come before the public and show their
talent. Likewise there are lawyers
and doctors and scientists and techno-
logists who are men afier all. When

825(Ai)LSD—8.
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you offer them a higher salary there
is a greater incentive for them to
work hard, and after all the nation
also will be benefited by their hard
work. But if you say “I am going
to take cent per cent away from your
income at a level of Rs. 10,000 or
Rs. 12,000"—whatever it is—, then
you certainly apply a disincentive for
them and all their talent will have to
be kept within themselves and it
won't be available to the public.

Therefore, as some hon. Members
have said, a redistribution of wealth
can come a little later when we have
wealth first, prosperity first. We have
now to concentrate on production . . .

Shri Ram Sewak Yadav: How long
would it take for a redistribution of
the country’s prosperity?

Dr. B. Gopala Reddi: By accepting
your amendment or the main pro-
position you are not geing to solve
any problem. It is going to be pro-
longed over a period; it is not a ques-
tion of five or ten years; it must be
done over a long period. And when
we reach a stage when we can say
“we are prosperous, we are having a
lot of wealth”, then these questions of
applying ceilings and things like that
can be considered—at a very late
stage and not just now.

Qur own Second Five Year Plan
also considered this point. Our Taxa-
tion Enquiry Commission also con=
sidered this point. It is not as though
it is popping up all of a sudden on the
horizon. It has been considered by
various Commissions and economists,
and no one of them has sponsored
straightaway a cent per cent
Incometax over a certain income. As
the Second Plan observes:

“It is important to ensure that
in reducing inequalities no
damage occurs o the productive
system as ‘would jeopardise the
task of development itself or
imperil the very process of
democratic change which it is the
objective of policy to strengthen.”
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Therefore, these uneven opportunities
are there. Perhaps it has come as a
legacy from historical reasons. Our
society has been divided up into sche-
duled castes, backward classes and
things like that, and some of them
perhaps were under great handicaps.
But it is our duty, and our Constitu-
tion also contemplates it, to remove
all such handicaps and to see that
everyone is given equal opportunities.
So we must aim at equality of oppor-
tunities more than some sort of a
ceiling on incomes or ceiling on
wealth.

We have this Capital Gains Tax,
Fstate Duty, Gift Tax, Expenditure
Tax. Al] these are aimed at remov=
ing some of these disparities. That
does not mean that all of a sudden
they will be applied with great force
and there will be immediately
equality of wealth and income
siraightaway. It may take some time
and over a course of time, when
greater wealth is produced, when
greater opportunities are given to
individuals, certainly the existing dis-
parities will be reduced to a large
extent. We will have to give employ-
ment opportunities to people for pro-
ducing more, for saving more, for
investing more and things like that,
and not think in terms of putting a
ceiling on their incomes. We are
giving incentives to people to come
and invest here. Even the Income-tax
Act contemplates development rebates,
etc. We are giving them greater
facilities for investing and developing
some of our industries. We also want
some foreign investors to come and
invest here. When such incentives
are being given, it is not right that
we suddenly reverse our policy and
put a ceiling on the incomes of indi-
viduals or the incomes of companies.

Shri Braj Raj Singh: That is the

rea] reason?

Dr. B. Gopala Reddi: For foreigners?
What is the real reason?
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Shri Braj Raj Singh: The last thing
which you said—since foreigners are
coming to invest.

Dr. B. Gopala Reddi: That is only
a moiety. What is the percentage of
foreign capital in our country when
compared to our own investment?
That is only a small jhing. In the
initial stages, in the developing stages,
of course, we do want their assistance.
It is only for the next 5 or 10 years.
Then, perhaps, we may not need their
investment at all. We do want our
people to save more, to invest more
and produce more. Then, we can
think of . .

Raja Mahendra Pratap (Mathura):
May I ask one thing? Are vou duty
bound to oppose the Resolution or is
your conscience speaking?

Shri Braj Raj Singh: He has lost
his conscience. (Interruptions).

Shri Ram BSewak Yadav: He is
speaking as a Minister.

Dr. B. Gopala Reddi: My conscience
is against the Resolution. It is not
because I am the spokesman of the
Government that I am opposing this
Resolution. I am  opposed to this
Resolution in spirit,

Shri C. D. Pandey (Naini Tal): 1
lend you my support.

Dr. B. Gopala Reddi: I request the
hon. Mover of the Resolution to with-
draw the Resolution and concentrate
on producing more wealth in our
country than on putting ceilings.

Many hon. Members referred to
land ceilings and said, you have said
that Rs. 3,600 is the ceiling for land,
why not have the same for urban
property and urban people? In that
case, it is not as though it is a ceiling
on income. It is a ceiling on the
extent of land that one can possess.
After all, we want wider distribution
of land. We cannot increase the
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acreage of land. Land is limited.
More people are on the land. When
they want to till the land and be the
owners of the land, we say, you shall
have so many acres and no more.
There is no ceiling on income. Sup-
pose on 10 acres of land, one can
produce Rs, 10,000 or 15,000 by some
process, by applying chemical ferti-
lisers, there is no ceiling on income.
Therefore, when we have land ceil-
ings, there is no question of putting
a ceiling on their income. They can
also have some other avocation, some
sort of a small mill or a tractor or
a bus or lorry. They can certainly
add to their income. They can earn
as much as they can. One brother can
work on land, another brother can be
an artist, another g lawyer, another a
doctor. All of them can be in the
same joint family and the total
income may be Rs. 30,000 or 50,000.
There is no ceiling at all. We do not
want to put a ceiling on the incomes
of any of these: arlist or scientist or
industrialist. We want them to work
hard and earn more because their
earnings will add to the national
wealth. Therefore, I am unable to
accept the Resolution and I request
the hon. Mover to withdraw the
Resolution.

) TH OFM e : ITET 189,
§ 37 aam ArATa w1 fagl ¥ g
feareqar Y feie ¥ fee forar ayfim
W[ T E | A TF F GATAT § 6
F1 o qFLET 0F 91 | F faf D =/v7
ary w FEAT TIEAr § )

wgl oF Idifacfer 1 " &,
I AL WY ¥ § 47 93 98 &
fr wra a=dt &, wrw T9< F A
iy %8 417 fraT srarg | P ma-
ra w4 St ¥ Fgr i Torawdr wTRT
fra aw B sifoufex fofom 1 &
FgAT F1gT g 1% o=t wrar & gh-
faafea 421 F § 37 a@= "1 #C
HFAT | AT T A ¥ AT g wmw
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An Hon. Membezr: He never said so.
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Mr. Chairman: There are four
amendments before the House, Shall
I put all of them together?

Shri Braj Raj Singh: No, Sir,
Amendment No. 1 may be put
separately.

Mr. Chairman: Then I will put
amendments 2, 3 and 4 together.
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Shri Tyagi (Dehra Dun): If any
amendment is carried, what will be
the position after the withdrawal?

Shri Braj Raj Singh: Withdrawal is
always wiih the permission of the
House. Permission of the House has
not been obtained.

Mr. Chairman: After the amend-
ments are disposed of, withdrawal
will also be put to the House, Only
when leave is granted will the with-
drawal be effective.

Now I put amendments 2, 3 and 4
te the vote of the House.

The amendments Nos. 2, 3 and 4 were
put and negatived.

Mr, Chairman: The question is:

In the Resolution,—

for the words “suitable steps be
taken to fix ceiling on the income
of an individual” substitute—

“legislation be enacted so that
no individual's monthly income
may be less than Rs. 100 and
more than Rs. 1,000 under the
present circumstances.” (1).

The motion was negatived.

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw the resolution?

Some Hon. Members: Avye. "

Some Hon. Members: No.

Mr. Chairman: Then I put the Re-
solution to the vote of the House.

Shri Tyagi: What is the question
before the House? Is it the question
of withdrawa] or the Resolution itself?

Mr. Chairman: I am putting the
Resolution to the House.

Shri Tyagi: How can it be? You
put the question of withdrawal to the
House. This was disputed. So, the
division should be on withdrawal,
whether permission is given or not.
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Ceiling on Income 3590

Shri Sadhan Gupta (Calcutta—
East): The hon. Member is experi-
enced enough to know that even if
one Member says “No”, there can be
no withdrawal, that is the rule.

16.34 hrs,
[Mr. SPEARER in the Chair.]

Mr. Speaker: Order, order. The
position is this. Shri Tyagi raised
the point that after all only one or
two people are trying to oppose the
withdrawal. Rule 339 is definilc.

(1) A member who has made a
. motion may withdraw the
same by leave of the House.

(2) The leave shall be signified
not upon question but by the
Speaker taking the pleasure
of the House. The Speaker
shall ask: “Is it your pleasure
that the motion be with-
drawn.” If no one dissents,
the Speaker shall say: “The
motion is by leave with-
drawn.” But if any dis-
sentient voice be heard or a
member rises to continue the
debate, the Speaker shall
forthwith put the motion.”

The question is:

“This House is of opinion that
in order to remove the existing
disparity in income and wealth in
the country, suitable steps be
taken to fix ceiling on the income
of an individual”

Those in favour will say “Aye".
Some Hon. Members: Aye.

Mr. Speaker: Those against will say
uNott.
Some Hon. Members: No,

Mr, Speaker: I think the Noes have
it.

Some Hon, Members: The Ayes
have it.

The Lok Sabha divided:
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Amijed Ali, Shri
Banerje, Shri 5. M.

Braj Raj Singh,Shri
Chakravartty, Shrimati Renu
Gaikwad, Shri B. K.
Ghosal, Shri Aurobindo
Gupta, Shri Indrajit

Gupta, Shri Sadhan

Achar, Shri

Aldva, Shri Joachim
Ambalam, Shri Subbish
Basbunasth Singh, Shri
Bhagat, Shri B. R.
Bharucha, Shri Naushir
Brajeshwar Prasad, Shri
Chaturvedi, Shri
Chavda, Shri

Chettiar, Shri Ramanathan
Chuni Lal, Shri

Daljit Singh, Shri
Dusappa, Shri

Desai, Shri Morarii
Gupta Shri Ram Krishan
Harvani, Shri Ansar
Heda, Shrj

Juipal Singh, Shri
Jedhe, Shri G. K.
Jinachandren, Shri
Jashi, Shri A. C.

Joshi, Shrimati Subbadra
Jyotishi, Pandit J. P.
Kaaliwal, Shri

Kehsave, Shri

Keskar, Dr.

Khan, Shri Sadath Ali
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AYES

Khushwaqt Rai, Shri
Kodiyan, Shri
Kumaran, Shri M. K.
Mahendra Pratap, Raj
Mukerjee, Shri H. N.
Patil, Shri Balasaheb
Patil, Shri Nana
Rujendra Singh, Shri

NOES

Lachhi Ram, Shri
Majhi, Shri R. C.
Malhotra, Shri Inder J.
Malvia, Shri K. B.
Mandal, Shri J.
Maniyangadan, Shri
Masuriya Din, Shri
Mehdi, Shi S. A,
Mishra, Shri L. N.
Mishra, Shri R. R.
Mohiuddin, Shri
Morarks, Shri
Muthukrishnan, Shri
Narasimhan, Shri
Naskar, Shri P. S.
Mathwani, Shri

Megi, Shri Nek Ram
Mehru, Shri Jawaharlal
Pahadia, Shri
Pangarkar, Shri

Patel, Sushri Maniben
Pillai, Shri Thanu
Prabhakar, Shri Naval
Raghunath Singh, Shri
Rai, Shrimati Sshodrabai
Raju, Shri D. §.
Rane, Shri
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Ramam, Shri

Sharma, Shri H. C.
Shaatri, Shri Prakash Vir
Tangamani, Shri

Verma, Shri Ramii
‘Warioz, Shri

Yadav, Shri Ram Sewak

Rangarso, Shri

Rao, Shri Jaganatha

Roy, Shri Biswanath
Sadhu Ram, Shri

Sahu, Shri Rameshwar
Samanta, Shri §. C.
Samantsinhar, Dr.
Sambandam, Shri
Sarhadi, Shri Ajit Singh
Satyabhama Devi, Shrimati
Selku, Shri

Sharma, Shri D. C.
Singh, Shri D. N.

Singh, Shri H. P.

Singh, Shri M. N.

Sinka, Shri Gajeadra Prased
Sinha, Shri Jhulan

Sinha, Shri Satya Narayan

Sinna, Shri Satyendra Narsyan

Sinha, Shrimati Tarkeshwari
Sanatak Shri Nardeo
Subbarayan, Dr. P.

Surya Prasad, Shri

Tyagi, Shri

Verma, Shri Ramsingh Bhai
Vedakumari, Kumari M.
Wadiws, Sbri

Dr. D. 8, Raju (Rajahmundry): The
button is not working. I am for
'Noes'.

Mr. Speaker: Pandit J. P. Jyotishi.
Did he vote at all?

Some Hen, Members rose—

Raja Mahendra Pratap: It is not
working.

Mr. Speaker: 1 will come to them
cne by one. Shri Ramsingh Bhai

Varma.

Pandit J. P, Jyotishi (Sagar): I am
neutral.

Shri Lachhi Ram (Hamirpur—
Reserved—Sch. Castes): I want to
vote for ‘Noes’.

st wwfag s awf o wewe
qelxa, 7w & w o€ §1 7 A
® f7q Az FEwTAOE | Shri B. B. Mishra (Faizabad): I
want to vote for ‘Noes’,
Shri Pahadia (Sawai Madhopur—
Neserved—S8ch. Castes): There is no
‘gt 1 want to vote for ‘No’.

Dr, Samantsinhar (Bhubaneshwar):
I want to vote for 'Noes'.
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Shri H. N. Mukherjee (Calcutta—
Central): This hon. Member did not
vote at all.

The Prime Minister and Minister of
Externa] Affairs (Shri Jawaharial
Nehru): May I understand the pro-
cedure? Can a person vote or not
vote afier the voling is over?

Mr. Speaker: No.

Shri Jawaharlal Nehru: Then, I do
not quite understand these inguiries
being made from each and every
Member.

Mr. Speaker: 1 shall explain. T1f
the machine fails, I cannot ignore the
vote of an hon. Member here who is
entitled to vote, merely on account of
the mistake of the machine.

Shri Jawaharlal Nehru: That is all
right, if it is a mistake of the
machine. But if i is an individual
mistake, he must suffer for it.

Shri Tyagi: Human mistake.

Mr. Speaker: Even there, this has
1o be borne in mind. Even when 1
ask hon. Members to go to the
Lobbies, saying ‘Ayes’ to the right,
and ‘Noes’ to the left, some hon. Mem-
ber not knowing which lobby it is,
goes to the wrong lobby and votes
there, but subsequently he comes and
corrects it. 'We have been allowing
such corrections.

Shrimati Renu Chakravarity (Basir-
hat): Once he has recoyded his vdte,
he cannot change.

Mr. Speaker: No, if it is a mistake
and he says that it is a mistake, I
accept it.

Shri Tyagi: The machine, not being
conscious, cannot make a mistake.

Mr. Speaker: No more explanation
is necessary. I follow the precedent.
Whenever a mistake is committed, the
hon. Member concerned comes and
says that he made a mistake and he
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had gone to the wrong lobby, and I
make a correction. It is the wusual
practice to correct like this. We
accept the statement of the hon.
Member.

Now, there is the other case, where
the machine has not worked, and
where, for no fault of his, an hon.
Member has not been able to record
his vote. I am only, therefore, asking
hon. Members to tell me if they had
voted wrongly, in which case I shall
subtract one vote from the one side
and add it to the other; and if they
had not voted at all, I shall add to
the '‘Ayes’ or ‘Noes’ as the case may
be.

Shri Ram Krishan Gupta: I want to
vote for ‘Noes'.

Shri Jaipal Singh: May I make a
submission, since the hon. Leader of
the House has raised rather an
important point? My submission is
that my right to vote can never be
taken away. I may be blind, I may be
slow in getting at the button and the
like, but as long as I am here, I want
to exercise my right. If I make a
mistake, I bring that matter to your
notice, and you put it right. But,
supposing in this particular instance,
I am not quick enough to get on to
the thing, as happened in my case...
(Interruptions),

Shri Braj Raj Singh: He is a season-
ed chairman.

Shri Jaipal Singh: That was exactly
what happened in my case. I can run
faster than anyone else in this House,
it it comes to being quick, but in
this particular instance. the button
happened to be on'my wrong side, and
I could not press it in time.

Mr. Speaker: I shall allow him te
vote. I shall record his vote.

Shri Jaipal Singh: My vote is for
‘Noes”.

Raja Mhihendra Pratap: I just want
to say one thing. Those who have
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spoken for the resolution have no
right to say ‘No’' now.

Shri Amjad Ali (Dhubri): I want to
vote for ‘Ayes’.

Raja Mahendra Pratap: My vote is
for ‘Ayes’. My vote has not been
recorded, because the machine has not
worked.

Mr. Speaker: ‘The hon. Member
wants to vote for ‘Ayes'?

Raja Mahendra Pratap: Yes.

Mr. Speaker: The hon. Member
objected to other Mambers correct-
ing. Now, why does he correct?

Shri Braj Raj Singh: He only said
that Shri Ram Krishan Gupta had
perhaps voted for ‘Ayes’, but now
after thinking over the matter, he is
saying ‘Noes’.

Mr. Speaker: We are nol here on
technicalities. We do want to have
the wvote of the House.

The result of the wvoting is as
follows:

*Ayes: 24; Noes; 80.

The motion wwas negatived.

16.44 hrs,

-
RESOLUTION RE: DISSEMINATION
OF NEWS AND VIEWS BY
NEWSPAPERS

Shri Indrajit Gupta (Calcutta—
Douth West): I beg to move:

“This House calls upon the
Government to appoint a Com-
mittee consisting of 45 Members
of Parliament, 30 from Lok Sabha
and 15 from Rajya Sabha, to go
into the question of dissemination
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and Views by
Newspapers
of news and views by newspapers
in the country with a view to
making proposals for ensuring
truthfulness, objectivity and good
moral standards in the field of

journalism.”.

I think, at the outset, I should
briefly explain the necessity for bring-
ing forward this resolution. As every-
body in this House knows, the Press
Commission has investigated the work-
ing of the press in India; it has gone
into the various aspects of the work-
ing of the press and submitted a very
valuable and comprehensive report in
1954. The report of that investigation,
1 believe, was the first and perhaps
the only one of its kind that we have
had in this country. That report along
with the recommendations made in it
were debated upon in this House, and
they secured the general approval of
Parliament. Therefore, I think there
can be no question that the tecom-
mendations of the Press Commission
are at least morally binding upon
Government,

For the purposes of my resolution, I
am concerned only, as the wording of
the resolution shows, with {ihose
aspects of the Press Commission's
findings, which deal with certain harm-
ful effects of certain factors on Ihe
truthfulness and objective dissemina-
tion of news and good moral standards
of journalism. The purpose of my
resolution is to examine how far Gov-
ernment have taken steps in the d rec-
tion of implementing the principal re-
commendations of the Press Commis-
sion in the direction of combating those
undesirable features which were high-
lighted by the Press Commission in its
report. My claim is that in respect of
the major and important points which
were spotlighted by the Press Com-
mission, Government have failed; and
the evils which were pointed out so
sharply by the Press Commission have
been allowed not only to continve 1o
persist but in fact, they have got in-
tensified in this intervening period

*These figures were
Deba_tes dated 20th August, 1960,

subsequently corrected as, Ayes: 23; Noes: 81; vide
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between the publication of the Press
Commission's report, and the present
time.

Therefore, my resolution is, in sub-
stance, suggesting that a parliamen-
tary committee should be appointed
with two purposes, firstly, to study the
continuing trends in dissemination of
news and views during the period in-
tervening between 1954 and the pre-
sent times, and secondly, to make
proposals to Government as to how
best to implement without delay those
relevant recommendations of the Press
Commission which have remained un-
implemented, and without implement-
ing which, I submit, no advance what-
soever, can be made in the direction
which was pointed out by the Press
Commission.

Briefly speaking, that is the purpose
of my resolution. In the short iime at
my disposal, it is not possible for me
to make any extens.ve references to
the Press Commission’s report in de-
tail. But I would request the House,
through you, Sir, to recall some of the
principal features which were spot-
lighted by the Press Commission as
being harmful or injurious or at least
potentially harmful to truthfulness
and objective reporting by the press
in India. I am referring particularly
to the observations of the Commission
on the following subjects. I cannot do
more than just indicate them briefly.
These are: the question of ownership
and control and the question of com-
petition and monopolies—these are
more or less chapter headings, as the
Hon. Minister is no doubt aware, from
the Report itself; but these are the
broad problems which they dealt with
which I wish to emphasise—the ques-
tion of bias and external pressure on
the Press, the question of the position
of editorial control, the question of
standards and performance of papers
and the question of news agencles
functioning in this country.

If I may be allowed to summarise
briefly, the central points which emerg-
ed from this inquiry of the Press Com-
mission related to these aspects, were
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these, Firstly, wou will recall, the:
Press Commission stated very catego-
rically that a considerable degree of
concentration of ownership and con-
centration of control of newspapers
already existed at the time, when the
inquiry was made and the Report pub-
lished in 1954, in the newspaper in-
dustry in India. As far as I recall, the
Press Commission have stated in their
Report that in 1954, that they found
that 5 owners controlled 29 papers
and 30.1 per cent. of the total circula-
tion and 15 owners controlled 54 papers.
and 50.1 per cent. of the circulation.
That was the position in 1954, accord-
ing to the Press Commission them-
selves.

There are pages and pages in the
Commission's Report, from which it is
not possible for me, of course, to quote
now but which led the Commission to
conclude that as a result of this con-
ceniration of ownership and control,
there was a very marked degree of
partisanship in the presentation of
news, particularly in respect of the
financial interests with which these
papers are connected or allied, and
tnat the views presented by papers,
the leading big papers, tended to be
coloured in so far as they affected the
proprietorial interests of the people
who owned the papers.

Now, I would just like to point out
that these figures, which were given
by the Press Commission to br.ng out
the degree of concentration in 1954
related only to what can be strictly
called newspapers in the sense of daily
newspapers, We find that already
then there was a high degree of this
concentration which on all counts,
according to the Press Commission,
was an undesirable feature and dis-
played a tendency which, they felt,
ought to be checked, as far as possible.

Secondly, another-major point which
emerged from the Press Commission’s
findings was the unsatisfactory struc-
ture, that is to say, the managerial
structure, the financial structure and
s0 on, and unsatisfactory working of
the Press Trust of India—P.T.I.—the-
principal news agency in our country.
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Several criticisms were made in the
Report, particularly on the ground
that the news supplied by the P.T.L or
through the P.T.I. was neither ade-
quate nor was its presentation what
it should be. Alsg there was a criti-
cism made in respect of foreign news
—because that is a very important
aspect of a news agency's obligation,
to supply foreign news—and the Press
Commission was very categorical on
the point that unless supplementary
sources of foreign news were also ex-
plored and made available, the presen-
tation as it was being done at that time
through the P.T'I. was far from desir-
able,

The Press Commission also empha-
sised—] am now, of course, overlap-
ping a bit in going into part of their
recommendations as it were; but these
are the major points I wish to stress—
the need for the setting up of a Press
Council. Everyone knows now that
the major recommendation, if any one
recommendation is top be picked out as
the major, central recommendation,
was that for the setting up of a Press
Council. If T may be allowed to quote
from the Commission’s Report itself,
the recommendation for the setting up
of an All-India Press Council was ac-
companied by certain suggestions as to
what the objects of this Press Council
should be, a whole list of them which
I have no time to refer to here; but I
would just remind the House of a few
of the objects which were recommend-
ed, because they reflect indirectly the
problems which I have been referring
to earlier. For example, object (2),
to help the Press to maintain its inde-
pendence; object (5), to keep under
review any developments likely to res-
trict the supply and dissemination of
news of public interest and import-
ance, and to keep a watch on the
arrangements made by Indian news-
Ppapers and news agencies with foreign
newspapers and news agencies or
other bodies for the reproduction in
India: of material obtained from these
‘sources; object (12), to study develop-
ments in the Press- which may tend
towards concentration or monopoly
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and, if necessary, to suggest remedies
therefor; and object (14), to review the
ownership structure and its impact on
the performance of the Press. These
give us a broad idea of the sort of
problems which the Press Commission
had very much in mind when they
made this important recommendation
for the setting up of a Press Council.

The other major recommendation
was that the P.T.I. should be convert-
ed into a public corporation. The re-
commendation in this respect was that
the Chairman should be appointed by
the Chief Justice of India and at least
50 per cent. of the trustees on the
board of the corporation should be
people unconnected with the news-
paper industry. Many other sugges-
tions were made too.

Another suggestion, very important,
in my opinion, was that attempts
should be made by Government by all
possible means, not necessarily legis-
lative, but by other means, by en-
couragement, by persuasion, to bring
about a gradual diflusion of ownership
of newspapers and news agencies so
that the opposite trend towards con-
centration would be checked or re-
versed to some extent.

Now, the reason why I bring for-
ward this Resolution—and I hope it Is
one which will commend itself to
everybody because the Report of the
Press Commission has been accepted
by this House—is to make an inquiry
into these features. What does expe-
rience in this intervening period show?
If we were to find that the trend of
evidence goes roughly in the direction
which the Press Commission had in-
dicated, then there would be nothing
to worry about. But if we find that
the reverse is true, that in respect of
the practical acceptance of the find-
ings, and implementation of the re-
commendations, if anything we are
going in the reverse direction, then 1
submit that the time is come when
Parliament in its wisdom must devote
its attertion once more to this problem
and consider how best to assist the
Government in moving forward.
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As far as the Press Council is con-
cerned, we find that it has not been
set up. Legislation was, I believe,
brought forward, but allowed to lapse.

Mr. Speaker: The hon. Member's
time is up.

Shri Indrajit Gupta: A lot of time
was taken in the Division and all that.
I got only 15 minutes so far.

Mr. Speaker: I am giving him suffi-
cient time—17 minutes.

Shri Indrajit Gupta: I am moving
this Resolution,

Mr. Speaker: How much time does
he want? If he takes half an hour,
and only one hour is left out of the
two hours for hon. Members to speak,
how many Members can be accommo-
dated?

Shri Indrajit Gupta: Let me have
at least 20 minutes.

Mr. Speaker: All right,

Shri Indrajit Gupta: As I said, legis-
lation for the setting up of a Press
Council was brought forward, but
allowed to lapse. The P.T.L. is not only
being converted into a public corpora-
tion, but it is functioning in such a
manner that practically the entire
board of directors at present consists
of big newspaper interests. Moreover,
Government have recently granted a
licence to a news agency comnected
with Shri Goenka and his group of
newspapers to start business, which is
certainly not- going to encourage any
trend away from concentration.

17 hrs.

As far as the trend towards concen-
tration of ownership is concerned, I do
not need to take up much time. There
is the Report placed on the Table of
the House only a few days ago by the
hon. Minister himself, the Report of
tire Registrar of Newspapers, which
clearly indicates that the number of
newspapers controlled by chains,
groups and multiple units has been on

SRAVANA 28, 1862 (SAKA)

Dissemination of 3602

News and Views
by Newspapers
the increase, I submit that the figures
in that report are not entirely correct
in the sense that they deal with not
only what are strictly daily news-
papers but include under the heading
of newspapers periodicals, monthlies,
weeklies, magazines and everything.
And, if we were to make an assess-
ment of the daily newspapers alone,
separately as a category, the degree of
concentration, 1 submit, would be
found to be much greater. These are
the developments which are taking
place. Therefore, 1 feel that it is ne-
cessary for a committee to study these
things in further and greater detail
and also to go into the question of
how the Government news agencies,
that is to say, the All India Radio and
the news services supplied by the All
India Radio and the P.I.B. have func-
tioned,

We will find that there is definitely
a running campaign being carried on
in certain big newspapers by virtue of
the control exercised by vested finan-
cial interests which are powerfully en-
trenched  to suit their own particular
interests as apgainst the larger interests
of the community.

I can give a large number of
examples. But, for example, I would
just mention that Government should
be well aware of the fact that a section
of the Press carries on a systematic
campaign through distortion and so on
against the policy of planned economy
and the public sector which have been
accepted by the nation and the House
as part of our economic development.
A campaign is carried on systemati-
cally.

A virtual black-out we have seen in
some papers of the proceedings of even
such an important inquiry as the
Vivian Bose Commission. It is vir-
tually blacked out, in some newspapers
for the owners of whom it is extreme-
1y uncomfortable.

Similarly, there is the question of
foreign news, Yesterday in the Rajya
Sabha in the course of a Foreign
Affairs debate, the hon. Prime Minis-
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ter had this to say. I am quoting from
the official record of yesterday's
debates.

“Mr. Jaswant Singh said some-
thing in defence of Belgium send-
ing troops to the Congo to protect
their nationals. I think the re-
ports we received about what hap-
pened in the Congo were grossly
exagegerated. I do not deny that
there was trouble there. Some
people were put in difficulty, were
attacked, but there was an element
of propaganda about the reports
we received.”

I submit that in respect of the sup-
ply of foreign news also through the
P.T.I, it is linked wup only with
Reuters and the French Press Agency,
and the result is that this pro-imperia-
list slant in foreign news is transmit-
ted, doctored and put across in our
newspapers whereas the Press Com-
mission had clearly suggested that
there should be an attempt to multiply
the sources so that we can make our
broad conclusions and give news on
a more impartial and neutral basis.

I would only say that though free-
dom of the Press is a very important
thing, no doubt, it is not an abstract
right. It is something which must be
consistent with the obligations of the
Press towards society. There is such
a thing after all as the freedom of the
journalists also. We find now-a-days
that the working journalists, those
who are honest and who are democra-
tically minded and socially conscious
are more and more being reduced to
the status of cogs and automatons
serving other people’s selfish interests.

I would remind the House of the
recent example we have read about in
the papers where the Government of
Ceylon has announced certain steps.
Of course, I am not suggesting any-
thing half so drastic. But, they have
suggested steps for the same reason.
In order to democratise the Press, in
order to diffuse ownership and make
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it public rather than concentrated in
few hands, important chains of news-
papers in Ceylon are proposed to be
converted into publicly owned corpora-
tions.

Therefore, my submission is that
since the Government has failed in all
respects to take any concrete steps
towards the implementation of these
recommendations, my resolution seeks
the approval of the House for settting
up a Parliamentary Committee so that
we can go into this question in greater
detail and, if necessary, help Govern-
ment with suggestions as to how this
stalemate can be broken and we can
progress further in the direction in-
dicated by the Press Commission.

Mr. Speaker: Resolution moved:

“This House calls upon the Gov-
ernment to appeint a Committee
consisting of 45 Members of Par-
liament, 30 from Lok Sabha and
15 from Rajya Sabha, to go into
the question of dissemination of
news and views by newspapers in
the country with a view to making
proposals for ensuring truthful-
ness, objectivity and good moral
standards in the fleld of journa-
lism.”

Shri Warior (Trichnr): Sir, 1 have
an amendment.

Mr. Speaker: He may move it.

Shri Warior: Sir, I beg to move:
In the Resolution,—

add at the end—

“as recommended by the Press
Commission 1954.”

Mr. Speaker: Both the Resolution
and the amendment will be taken up
the next day.

" 1
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17.05 hrs.
BUSINESS ADVISORY COMMITTEE
FIFTY-FOURTH REPORT
Shri Rane (Buldana): Sir, I beg to

present the 54th Report of the Busi-
ness; Advisory Committee.

Committee

Mr. Speaker: The House will now
stand adjourned till 11 A.M. tomorrow

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday,
August 20, 1960'Sravana 29, 1882
(Saka).
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS......... 3357—94 QUESTIONS—contd,
Q. Subj COLUMNS
1‘2}3 e 5.Q. CoLumns
No.
538 Cancer Hospital for Orissa  3357-60 565 Regional  fruit research
. - r el
539 Delhi-London Bus Service  3360-61 Stasond : e 140708
540 Mechanised farms - 336166 570 Ferrous scraps on R.ul voys 3408
541 An:;—ﬁca erosion  work in 3366-68 57t Hangars at Dum Dum 14289
543 Manuf?ct;re nf dmsr.l rall 65 57+ Hirdustan-Tibet Road 34c9-to0
cars in India 33 7l Cal
573 cutta port 3410
544 Lockheed  Aircraft Cnr- 574 Supply of electricity from
poration 3371—74 Hirakud to Madhya Pradesh  3410-11
545 S“PP]Y of fmds"‘“s 1 6 575 Mysterious  disease in
Bengal - 33747 Mache:.rpur Tta Esmc
546 Kon Project 3382—85 (Assam) . 3411
547 Rates of Telephone calls 3385-88 576 Export of ungons and
548 Accidents at Ports 3388-89 16?::? ] . NE 3411
549 Special type of Tcle-com- 571 R t of iron safe on
munications 3389-90 ailway . 3411-12
550 Spices Board 33%0—94
551 Power Stations in Jammu U.5.Q.
and Kashmir . . 3394 No.
563 Procurement of rice and
paddy by West Bengal 3376—82 1020 Post  Offices  in_ rented
WRITTEN ANSWERS TO b'—!l-ldlﬂxs n ShoIapur
QUESTIONS . - 33953460 Distt. : 3412
1021 Dephenolised I-sscnml
S5.Q. 0il and Microil 3412-13
No. 1022 Sone Barrage Scheme 3413
537 Export of cattle 3395-36 1023 Theftof telegraph wite 3313-14
542 M/s. Bird & Co. . 3396 1024 Conversion of Vijayawada-
552 Tractors at Suxatgnrh Mech- Masulipatam llmc 3414
anised farm 3396-97 1025 Express train between
ss3 Super grid  system for Waltair and Nagpur 3414-15
distribution of ~power 3397-98 1026 Doubling of Rajamundry-
554 Import of Switchgear . 3398 ﬁau“b]lmc g .H 3415-16
s55 Research Centres for cotton O e e o Hime 61
0'19“, i - . 339599 1028 Railway lines in Maha-
555 Speeding up Goods Trains 3399—3440 rashtra . X 3418-19
557 Fo:e_st ]?epnﬂmmt Andaman 3400-01 1029 Medical Colleges |nU P. . 3419
558 Legislation re Travel Agents 3401-02 1030 Minor Irrigation Scheme
559 Supply Dropping in NEFA 4402 in U.P. i : : 3420
5§60 Calcutta-Dam Dum Road 3402-03 1031 Agricultural  Colleges in
s61 D.V.C. Headquarters . 3403 U.P. . . - 342021
563 Survey of Na(:o 1al I-hgh~ 1032 Susply of fmd;nins 1o
ways . . 340304 3421-22
564 Second Shlpbmldmg Yard 3404-05 1033 Mental I-losmul in Shah—
565 Marine Equipment Show dara (Delhi) 3422
Rooms . . : 3405 1034 Mobile Library S:n.lcc 3423-23
566 Prices of fertilizers . 3406 1035 Chardigarh Station 3423
567 Ms. Bird & Co. - 3406-07 1036 Casual workers ©n W.
568 Postal delays . 3407 Railway . i 3423
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QUESTIONS—contd,
U.8.Q. Subject
No.

1037 Cooperative
Delhi

1038 Reservation clerks

1039 Flood Control Programme
in Orissa .

1040 Regional and Sutc Waur
Sewage Boards

Societies in

1041 Model Town lenmg
Legislation
1042 Distribution of K_nshna
River waters
Baraum—

1043 Derailmant of
bound goods train .

1044 Replacement  of  steam
engines in  Delhi by diesel
engines .

1045 Train accident on JubbaI-
pur-Itarsi section .

1046 Freczmg Plants on West
Coast in Kerala .

1047 Audit of Cooperative Soc:.e-
ties in Himachal Pradesh

1048 New Method of B]rth
control

1049 AtOmic Garden in Delht

1050 Flood Control Schcmes in
Punjab .

1051 Sugar Production in Nurth
Bihar

1052 Wrong Spl:l.lmg of stations
1053 Wood poles for transmission
lines . 5

1054 Payment of arrears to tht
widow of a leway em-

ployec

1055 Import of spare patts for
tractors and  bulldozers
in Maharashtra .

1056 Soil testing 5
1057 Village Panchayatsm Delhi

1058 Gardening Schemes in
Delhi . .
1059 Eetbrpvery of sugar in Eastern

1060 Railway concessions (4]
Harijans

1061 Payment in Decimal Comage
on Railways

1062 Woman's corpse in train .
1063 Panniar Hydm-clecnic
Scheme .

1064 Leakage of R.n:lwny Rev:-

nues

[Damwy Diaesr]

CoLumns

3424
3424-25

3425
3426
3426
3427

3427

3428
3428
342%-29
3429-30

3430-31
3431

3431-32

3432-33
3433

3433-34

3434

3434-35
3435
3436

3435-37
3437-38
3433

3439
3439

3439-40

3440-41

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.s.Q. Subject
No.

1065 Blue-1ongue disease smOng
sheep
1066 Kanpur Medlc:l Collcgc

1067 Over-bridges and under-
bridges

1068 Railway bridge over Gand.ak
1069 Slaughtering of animals

1070 A.LL bl.llldlﬂg in Bom-
bay

1071 Railway workshop at
Kanchrapara

1072 Welding of joints on le-
way track »

1073 Increase in Raa]way carn-
ings B

1074 Telegraph and T:lephone
Engineering Department .

1075 Electrification of Railways

1076 A%antmcnt of 5.C. and

candidates ©n N.
Railway i .
1077 Indian names for roads
in New Delhi
1078 C.D. Programme in H:ma-
chal Pradesh
1079 Yamuna bridge near
Wazirab: .

1080 Water problem in Raﬂam
(M.P.)

1081 Family Planning

1082 Corruption cases
Railway

1083 Corruptioncases on C.
Railway

1084 Training in fruit preserva-
tion in Himachal Pradesh .

1085 Renewal of radio licenses
in Lahauland Spiti
1086 Howrah Division staff .

1087 Canal from the Western
Kosi embankment :

1088 Barauni-Samastipur line

1089 Sugar factories

1090 Telephone facilities

1091 Lucknow-Mallani line

1092 Over-bridges in Kerala State

1993 Central Investug:mon
Agency .

1094 Delhi Milk Supply Sch *me

1095 Quarters for P & T em-
ployees at Dehra Dun s

on W‘
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CoLumMNs

J441
344142

3442
3442-43
3443

3443

344344

3344
344445

344546
3446

3446-47
344750
3449
3449-51

3451-52
3452-53

3453-5¢4
345455
3455

3455-56
3456

3456
3456-57
3457
3457-58
3458
3458

3453-59
3459

3460
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PAPER LAID ON THE TABLE

A copy of Notification No.
S.0. 1199 dated the 14th
May, 1960 under Section
10 of the National Highways
Act, 1956.

BILL PASSED

Further  discussion on the
motion to consider the Press
Registration  of  Books
{Amendment) Bill, as passed
by Rajva Sabha concluded
and the motion was adopted.
After clause-by-clause consi-
deration the Bill was passed.

MOTION RE. REPORT OF
COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES

Further discussion on the
motion re, Report of Com-
missioner for Scheduled
Castes and Scheduled Tribes
continued. The discussion
was not concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU’TIONS
ADOPTED

Sixty-saventh Repoﬂ
adopted.

ARREST OF MEMBER =

The Chairman informed Lok
Sabha thar a wireless mes-
sage dated the 18th August,
1960 had been received from
the Commissioner of Police,
Ahmedabad, intimating that
Shri Karsandas Parmar was
arrested at Ahmedabad on
the 18th August, 1960,

PRIVATE MEMBER’S RE-
SOLUTION NEGATIVED

was

Further discussion on t-le Re-
solution  re. ing on
Income moved on 5-8-60 and
the amendments thereto
was resumed, Shri Ram

GMGIPND—LS I1—825 Ai LS—27-3-50—=950
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3463-3507

3507—31

3532

3532

. 3533—95

Krishan Gupta replied to
the dabate. All the amend-
ments were negatived. On
the Resolution the House
divided, Ayes 23 ; Noes
81, and the Resolution was
accordingly negatived.

PRIVATE MEMBER'S RESOL

;}ON UN DE R CONSIDERA-

3612

CoLumus

U-

3595—3504

Shri Indrajit Gupta moved the
Resolution re. Dissemination
of news and views by the
newspapers. An amendment
thereto was moved by Shri
Warior. The discussion
was not concluded.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED .

Fifty-fourth Report was pre-
sented.

AGENDA FOR SATURDAY,
AUGUST 20, 1960/SRAVANA
29, 1882 (Saka)—

Further  discussion on_ the
Motion re. Report of Com-
missioner  for Scheduled
Castes and Scheduled Tribes;
and considcration and pas-
sing of the following Bills :

(i) The Agricultural Pro-
cedure (Grading and
Marking) Amendment
Bill ; and

(ii) The Evacuee Interest
iSeparation) Amendment
Bill, as  passed by
Rajya Sabha

3605—06



